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LEGISLATIVE ASSEMBI:Y
Thursday, 20th March, 1941.

The Assembly met in the Assembly Chamber of the Council House
at Eleven of the Clock, Mr. President (The Honourable S8ir Abdur

Rahim) in the Chair.

STARRED QUESTIONS AND ANSWERS.
(@) ORAL ANSWERS

RAILWAY ACCIDENT NEAR JAIRAMPUR STATION, EASTERN BENGAL RAILWAY.

$423. *Mr. Amarendra Nath Chattopadhyaya: (a) Will the Honourable
Member for Railways be pleased to state if he is aware of a Railway
accident that took place on the 5th August, 1940, near Jairampur Station
on the Eastern Bengal Railway, in which many passengers travelling by
the Dacca Mail had met with serious injuries and some with death?

(b) How many persons were injured and how inany of them were sent
to hospitals?

(c) How many of the injured persons admitted to hospitals were cured
after proper treatment in hospital and how many succumbed to their
injuries ?

(d) How many of them demanded compensation for injuries and loss
of property?

The Honourable Sir Andrew Clow: (a) Yes.

(b) I understand that the total number of the injured was 85 of whom
685 were treated in hospital.

(c¢) Information received in January showed that 51 had been dis-
charged. FEleven persons died in hospital.

(d) I understand that about 5C claims were received.

RAILWAY AOCIDENT NEAR JAIRAMPUR STATION, EASTERN BENGAL RAILwAY.
1424, *Mr. Amarendra Nath Chattopadhyaya: Has the Honourable the

Railway Member received any legal notice for compensations from persons
who were injured in the railway accident which occurred on the Eastern
‘Bengal Railway on the 5th August, 1940? If so, how many and from whom
have such notices been received and for what amourts, respectively?

The Honourable Sir Andrew Olow: Yes. All such notices received are
sent on in origimal to- the Railway Administration concerned and copies
are not kept. I am, therefore, unable to supply the information asked for
in the second part of the question, but the nimber of notices received
was ab least four.

tAnswer to this question laid on the table, the questioner being absent.
( 1635 )
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! .
RAILWAY ACCIDENT NEAB JAIRAMPUR SraATION, EASTERN BENGAL RATLWAY.

1425, *Mr, Amarendra Nath Chattopadhyaya: (s) Has the Honourable
Member for Railways given consideration to the notices received from per-
sons who were injured in the railway accident on the Eastern Bengal
Railway on the 5th August, 1940? 1If so, whether any compensation has
been decided to be given to such injured persons as have given motices for
compensation? If so, what? If not, why not?

(b) Is it a fact that on enquiry the Magistrate opined that there was
no sabotage?

(c) Is it also a fact that the. police report denies any sabotage?

(d) Is it a fact that the departmental enquiry declares that the incident
took place on account of sabotage?

(e) Is it a.fact that one gentleman amongst the victims, viz., Jagdish
Chandra Sen Gupta. had a wound on the head 4” deep and had ten other
wounds on the body, for which he had to stay in the Campbell Hospital
for about three months for recovery? Has he demanded compensation for
injury and loss of property ?

The Honourable Sir Andrew Clow: (a) I would refer the Honourable
Member to the reply just given to his starred question No. 424. No com-
‘pensation was paid by the Railway Administration, which was in no way
responsible for the accident.

(b) No magisterial enquiry was held.
(¢) Government has not received any advice to this effect.

(d) I would refer the Honourable Member to the report of the Senior

‘Government Inspector of Railways, a copy of which is in the Library of
the House.

(e) I understand that a gentleman of this name was admitted to hos-
pital for injuries to head and legs. I have no information as to the length

-of his stay in hospital. I understand a eclaim for compensation was made
-on his behalf.

‘SCALE OF PAY OF CERTAIN RETRENCHED AND SUBSEQUENTLY RE-EMPLOYED

EmMPLOYEES IN THE Loco. BrancH oF MorapaBAD Division, EasT
INDIAN RAILWAY.

4268. *Nawab Siddique Ali Khan: (a) Will the Honourable the Railway
Member please state whether an employee retrenched duripg economy
-campaign of 1931 and subsequently re-employed is éligible for old scale of
pay applicable to him prior to his retrenchment?

(b) Is it a fact that under orders of the Ruailway Board all such
retrenched employees who were borne on the waiting list and re-appointed
‘before 1st April, 1935, are eligible for old scales of pay?

(c) Was the Agent, FEast Indian Railway, delegated the powers to
-amend the orders of the Railway - Board, as per his Minute Sheet No.
AE. 2581/2, dated the 4th September, 1935?

(d) Is it a fact that certain employees in the Loco. Branch of Morada-
‘bad Division were retrenched and later on re-employed before 1st Aprii,
1985, and were allowed to get the old scale of pay which, after some yesrs,

+ Answer to this question laid on the table. the questioner being absent.
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was substituted by new scale of 1984? If so, what were the circumstances
under which old pay was offered to such men, which was subsequently
changed ?

The Honourable Sir Andrew Clow: (a) Retrenched employees borne on
a waiting list who were reappointed before the 1st t}gril, 1936, are entitled
to the old scales of pay, except those who were originally appointed after
the 15th July, 1931, or had been appointed in a temporary capacity and
had less than one year’s service at the time of their retrenchment.

(b) Yes, except that the date is 1st April, 1936.

(¢) No; the orders issued by the General Manager, East Indian Railway,
referred to by the Honourable Member did not make any amendments to
the orders issued by the Rdilway Board.

(@) The answer to the first part is in the affirmative. As regarfls the
second part, the men were given the old scales of pay through a mistake.

Mr. Lalchand Navalrai: May I know from the Honourable Member
whether the employees were given tc understand that those who were on
the waiting list would be given the old scales, and that those who were
temporary would be given the new scales? Were they informed?

The Honourable Sir Andrew Clow: I cannot cite the orders at the
-moment, but orders were issued.

Mr. Lalchand Navalrai: Was any understanding given to them?

The Honourable Sir Andrew Clow: The men to whom this question
‘refers were apparently given the old scales. of pav initially. ’

DISCHARGE FROM SERVICE OF CERTAIN PERSOXNS IN THE Loco. BRANCH oF
MogaDABAD Divisiox, East INp1aN Ramway.

427. *Nawab Siddique Ali Khan: (a) Will the Honourable the Railway
Member please state whether it is a fact that in the Loco. Branch of
Moradabad Division of the East Indian Railway about seven persons have
‘been discharged during the end of last year? )

(b) Is it a fact that they were not given protection under Disciplinary
Rules to defend themselves against allegations, which were investigated
‘without their knowledge ?

(¢) What was the method of enquiry or investigation adopted by the
‘Superintendent, Power, and who was deputed for such enquiry? What was
the designation of the person deputed for these confidential enquiries and
what was his length of service? '

(d) What was the length of service of each of the discharged employees

-and what bad entries (if any) were to be found in their service records or
personal files ?

(e) Were the Divisional authorities of Moradabad not competent to in-
'vestlgate the alleged crime through their own officers, and for what
--definite reasons were the discharged hands not allowed to'face an open
arial, whether departmental or judicial? ' '

A2



1638 LEGISLATIVE ASSEMBLY [20TE MarcH, 1941

(f) How many persons were reduced, discharged, fined, dismissed and
given various other punishments during the time Mr. Lambe was the
Superintendent, Power, in Moradabad Division?

The Honourable Sir Andrew Olow: (a) Yes.

(b) Yes, as they were removed fromn service by the Chicf Operating
Superintendent under the proviso to rule 1708 of the State Railway Estab-
lishment Code, Volume I.

(c) Confidential enquiries were made with the assistance of the police.

(d) The seven employees had approximately the following length of ser-
vice, 19, 14, 9, 13, 19, 15 and 12 years. All except one of them had
several punishments recorded in their service sheets.

(e) The case was of a nature which did not lend itself to investigation:
by the officers and in the manner suggested.

(f) Government have no information and I regret I cannot undertake
to collect it. '

Mr. Lalchand Navalrai: May I know whether the rules were the same:
on all the railways, or is it only on the East Indian Railway?

The Honourable Sir Andrew Olow: In what respect?

Mr. Lalchand Navalrai: In respect of these waiting list people and
temporary people.

The Honourable Sir Andrew Olow: This question does not relate io:
that. -
" Qazi Muhammad Ahmad Kazmi: With reference to the answer to part
(f), has the Honourable Member made an investigation ?

The Honourable Sir Andrew Clow: I have said that I have no informa-
tion on these particulars, and I cannot accept the implication in the ques-
tion that a particular officer is responsible for abnotmal action in this
respect.

UncoNFIRMED EMPLOYEES ON THE EaAsT INDIAN RaAILway.

428. *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable
Member for Railways be pleased to enquire and state whether it is a fact
that there are lot of employees on the East Indian Railway who have been
for over five years in continuous employment and are not yet confirmed ?

(b) What is the strength of such staff?

(c) What action do Government propose to take to provide such staff
in somz permanent vacancies® If none, why not?

The Honourable Sir Andrew Olow: (a) and (b). It is not practicable
to ascertain the periods of service of all unconfirmed men, but if the
Honourable Member has any particular lot of employees in view and will
furnish details of their grade and the place where they are employed, I
shall endeavour to secure the information.

.~ (e) None; the confirmation of temporarv non-gazetted staff is a matter
within the discretion of General Managers.
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~ FIREMEN PUNISHED ON EAST INDIAN RAILWAY FOR STOPPING TRAINS UNDER
CERTAIN CIRCUMSTANCES. '

429. *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the
Railway Member please state whether it is an offeace for a fireman to stop
a train at some station when he is ordered to do so by the driver on
account of the latter feeling indisposed all of a sudden?

(b) If stopping of a train under circumstances mentioned in part (a;
above constitutes an offence, then should the fireman allow the train to
run against signals and cause serious damages?

(c) How many firemen have been punished on the East Indian Railway
during the last one vear for stopping trains under circumstances mentioned
in part (a) above and what punishments have been awarded in their cases?

The Honourable Sir Andrew Olow: (a) No.
{b)- Does not arise.
{¢) No such case has come to the notice of Government.

Qazi Muhammad Ahmad EKazmi: The matter happened at Hardwar.
The driver fell ill when the train reached the station, and. he asked- his
subordinate to stop the engine. Steps have been taken against the subor-
dinate for having stopped the engine, though the driver filed a certificate
to the effect that he was ill and he gave- the order.

The Honourable Sir Andrew Clow: I have no knowledge of this eir-
cumstance, but I would suggest to the Honourable Member that, if, as is
apparently the case, he founds a general question of this kind on one parti-
cular case, it would he of great assistance if he gave details of the particular
cases he had in view.

PASSES FALSELY OBTAINED BY CERTAIN RATLWAY EMPLOYEES TN MORADABAD
DivisioN, EAST INDIAN RAILwaAY.

430. *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the
Railway Member please state whether obtaining a privilege vass for a
dependent alleged widowed daughter when her husband is alive or a pass
for a son when the employee has no son. constitutes an offence ¢ ‘

(b) What punishments are usually inflicted for such offences?

(c) Is it.a {act that some vears back a clerk of Moradabad Divisiona!
office was dismissed for obtaining a pass for his son, when it was proved
that he had no son? ’

~ (d) Is it » fact that a Gateman of Moradabad '_Divisfon has lately been
dismissed for a similar offence ?

(e) Is it a fact that a senior Station Master of Moradabad Division
obtained a pass for an ulleged widowed daughter when her husband was
alive an also for a son whe1 he had no son and immediately after this
offence he was promoted to the next higher grade and the case filed?
What are full particulars of cases mentioned in parts (c¢), (d) and (e)?

‘The Honourable Sir Andrew Olow: (a) Yes.

(b), (¢), (d) and (e). I have called for the information and a reply
will be aid on the table of the House in due course.
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UNSATISFACTORY RUNNING OF THE GEAND TRUNK EXPRESS.

431. *Sir F. E. James: Will- the Honourable the Communications
Member be pleased to state:

(8) what improvements, if any, have been made in the timing,
accommodation and service on the Grand Trunk KExpress
since the cut motion of the subject was cairied against Gov-
ernment by the Legislative Assembly on the 24th February,
1940;

(b) whether he is aware that this train still holds the record for
unpunctuality and is sometimes between two and eight hours
late;

(c) whether he is aware that the quality of the rolling stock used on
this train is still inferior; and

(d) whether he is aware that the arrangements for the supply of
food to passengers still contlnue to be unsatisfactory for the
greater part of the journey?

The Honourable Sir Andrew Clow: (a) The running time between
Madras and Delhi has been reduced by 40 minutes, and an earlier arrival
at Delhi has permitted a more punctual and early delivery of mails from
the South in Delhi. A more frequent examination of stock is made and
the period between overhauls of stock is reduced by one-third. Return
tickets at reduced fares have been introduced.

(b) I believe this train has arrived over two hours late at Delhi on three
occasions and over eight hours late on one occasion between the 1st Jan-
uary and the 8th March, 1941.

(c) 1 believe that the rolling stock is not as modern as on a number of
other trains, but I understand that it is generally adequate.

(d) I understand the arrangements for the supply of food for lower
class passengers are generally satisfactory. There are not sufficient
through upper class passengers to justify the running of a dining car, but
arrangements have been made for the supply of meals to upper class pas-
gengers from the Indian Refreshment Car.

Sir F. E. James: With regard to the answer to part (c) of the question,
is the Honourable Member aware that his description of the quality of
the rolling stock is, to put it very mildly, very inaccurate?

The Honourable Sir Andrew Clow: No. I believe, what I said, that
it was not as modern as on a number of other trains. If the Honourable
l1:/‘[ember wishes to contest that statement, of course, I will take it from

im.

Sir ¥. E. James: I will put it in another way. That is a very loose
description of the gross inferiority of the rolling stock on that particular
train. With regard to the answer to part (d) of the question, would it
not be possible for the Railway Board to examine the time table of the
train with a view to arranging the starting of this train from Madras and
trom Delhi in the reverse direction at more convenient times, for on the

present timnings it is extremely inconvenient for upper class passengers
from the point of view of food ?
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The Honourable Sir Andrew Clow: One trouble with this train is that
it runs through three railway systems, and, as the Honourable Member
is aware, you cannot adjust the timings of the train without a tremendous
number of readjustments in other trains. I sympathise with the difficulty
that upper class passengers may feel as regards meals, but I cannot regard
their claims as having primary consideration.

Dr, F. X. DeSouza: Very often I see three, four or five first class pas-
sengers in the train, and yet there are no facilities provided for a restaurant
car or any other means of getting food.

The Honourable Sir Andrew Olow: I can assure the Honourable
Member that it does not pay to put on a full restaurant car for five firsy
class passengers.

v

Mr. N. M. Joshi: May I ask whether Government are aware that some-
times there are not more than two or three passengers and still a restaurant
car runs for the benefit of those passengers?

The Honourable Sir Andrew Clow: I have noticed that., and we have
been taking steps to reduce those facilities.

Sir H. P. Mody: Are Government aware that there are millions of
ticketless travellers?

Mr. M. S. Aney: May I ask whether the reduction of time between
Delhi and Madras by 40 minutes means a reduction in the time between
Delhi and Nagpur also?

The Honourable Sir Andrew Clow: I have not got the time of arrival
at the Nagpur station.

Maulana Zafar Ali Khan: With regard to the answer to part (d) of the
question, is the Honourable Member aware that a very large number of
Muslims travel over this train, and no facilities are provided for food for
Mussalmans?

Mr. M. S. Aney: And also for prayers.
Maulana Zafar Ali Khan: They are all middle class men.

The Honourable Sir Andrew Olow: The train does not travel through
predominantly Muslim areas, but I am quite willing to believe that there
are a number of Muslims travelling by that train. There is an Indian
refreshment car which provides good food.

Maulana Zafar Al Khan: There is a refreshment car, but the needs
of the Muslims are not catered for.

The Honourable Sir Andrew Olow: I was nov aware that a Muslim
could not take food that was prepared by a member of another community.

Maulana Zatar Al Khan: T have travelled on that train twice and
my personal experience is that the food was not of the right tvpe.
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Mr, President (The Honourable Sir Abdur Rahim): Next question.
Mr. H. A. Sathar H. Essak Sait: May I ask the Honourable Member . .

Mr. President (The Honourable Sir Abdur Rahim): Next question.

ProMoTION OF GUARDS ON NORTH WESTERN RAlLWAY.

+432. *Bhai Parma Nand: (a) With reference to the reply to part (a)
Jt starred question No. 193, dated the 20th November, 1940, will ‘the
Honourable the Railway Member kindly state when the information
promised therein in regard to the strength of guards grade III and IV on
each division of the North Western Railway and the number of men
actually working on each division, will be laid on the table of the House?

(b) With reference to the reply to part (b) of the question referred ‘tb
above, stating that it is not practicable rigidly to demarcate the duties
of various grades of guards above the lowest, 1s the Honourable Member .
aware that in the rules printed in 1929 for the appointment of guards,
it is laid down that:

Guards grade II will work goods trains;
Guards grade III will work express goods and passenger trains; end
Guards grade IV will work passenger express and mail trains?

(c) If so, how does the Honourable Member justify his previous reply,
and the disallowance of officiating allowance to guards grade II officiating
in higher grades?

(d) If there is no difference in duties, what is the need for having
different grades of guards?

(e) With reference to the reply to part (c) of question No. 193,
will the Honourable Member please state the number of annual promo-

tions of guards during the three years before 1929 and from 1929 to 1939
and the number promoted on transfer to other posts?

(f) If there is a marked decrease in the number of promotions after
1929, are Government prepared now to take suitable steps for removing
the blockade in promotions by increasing the number of posts in grade
III, or by giving suitable compensation ?

(8) Is it not a fact that even the few promotions made in June 1940
were the result of continuous representations from the persons affected ?

(h) Are Government aware of the discontent prevailing among the staff,
and what steps do they propose to take to remove the same ?

The Honourable Sir Andrew Olow: (a) The information was lai
the table on the 15th March. ) was laid on

(b) I am informed that the rules the Honourable Member refers to

stated that guards in the various grades would usually work the trains
specified.

(c) I can see no contradiction between my reply and the rules quoted
by the Honourable Member, and since it is not ‘practicable rigi?lly to
demarcate the duties, officiating allowance is not permissible.

(d) The different grades are justified by the necessity of having a

more qualified type of employee to handle under ncrmal conditions trains
now worked by higher grade guards.

tAnswer to this question laid on the table, the questioner being absent.



STARRED QUESTIONS AND ANSWERS 1643

(e) Information available with Government shows that 13 guards,
grade II, were promoted to grade III in 1928; there were no promotions
from grade II to grade III between 1929 and 1939. Information con-
cerning guards transferred to other posts is not readily available and

cannot be secured without extensive research, which I regret 1 cannot
-authorise.

(f) The absence of promotions to grade TII Letween 1929 and 1939 was
the result of the abolition of grade IV, the reducticn in the number of
posts in grade III and the existence of surplus guards who had to be
-absorbed. Government do not consider any action is necessarv as they
understand that the position has become normal and promotions to
grade III have been resumed, nor can Government admit that staff have
-any claims to compensation under such circumstances.

(g) No, promotions are only made when vacancies have to be filled up.

(h) I am prepared to believe that some are not contented, but Gov-
-ernment propose to take no action as they consider that there is no solid
-ground for grievance.

ProMoTION OF GUARDS, GRADE II TOo GmADE III, oN NorTH WESTERN
Rarrway.

+433. *Bhai Parma Nand: (a) With reference to the reply to starred
.question No. 194 of the 20th November, 1940, will the Honourable the
Railway Member state why direct recruitment of guards grade III was
resorted to on the North Western Railwav during 1929 to 1939?

(b) Why were suitable emplovees in lower grades not promoted?

(c) How is it that the old employees in grade II were wsuddenly
thought suitable for promotion in 1940?

(d) What were the ‘‘special circumstances’’ on the North Western
Railway as compared to East Indian and Great Indian Peninsula Railways
-which led to the reduction in the number of higher grade appointments of
-.guards on the North Western Railway?

(e) Is it a fact that the minimum qualification for grade III was
Intermediate Examination? Were there no grade II guards on the North
‘Western Railway possessing that qualification? If there were, why were
they not promoted instead of having direct raw recruits?

(f) Why is direct recruitment ‘‘limited to a maximum percentage’’?
"What is that percentage, and has it been done in order to satisfy communal
requirements ?

The Honourable Sir Andrew Olow: (a) No direct recruitment was
made to grade III of guards between 1929 and 1989 except in two indivi-
+dusal cases,

(b) Because there were no vacancies to be filled.

(¢) The opportunity for making promotions occurred only in 1940, and
-employees in lower grades were considered for such promotion.

(d) The North Western Railway undertook investigations which result-
-ed in the action referred to.

(e) I understand the qualification prescribed is that of a degree. G.ov-
.ernment have no information regarding the second part; but the cbjeot

+Answer to this question laid on the table, the questioner being absent.
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of direct recruitment is not merely to secure men of particular educa-
tional qualifications; it is to ensure that they are recruited to a higher
grade at the start of their service.

(f) Ordinarily, direct recruitment to an intermediate grade is restricted
to 20 per cent. of the vacancies in any year. This has been prescribed
to keep the balance between the claims to promotion of staff already in
gervice and the necessity for recruiting staff with better qualifications.

RESERVATION OF CERTAIN PosTs FOR GUARDS WITH DEFECTIVE VISION ON:
NorTH WESTERN RAILWAY.

+434. *Bhai Parma Nand: (a) With reference to the reply to part (b) of
starred question No. 194 of the 20th November, 1940, will the Honourable
the Railway Member state if he has consulted the medical authorities that
the disabilities of guards as enumerated therein do not affect their vision?

(b) Do the Hours of Employment Regulations apply to Guards? If
not, is the Honourable Member aware that advantage is taken of its
non-applicability to put guards on duty for longer and odd hours?

(¢) Is the Honourable Member prepared to take steps to see that those
guards who have defective vision and ‘‘who are suitable” ate considered
for the posts mentioned in part (c) of question No. 1947

(d) Are Government aware that guards generally by the very nature
of their duties get defective eve-sight, and are on this account relegated
to the benefit of their young juniots? Why do Government not compensate

them like the Army personnel who are invalided out for diseases contracted
in the execution of duty?

The Honourable Sir Andrew Clow: (a) The Honourable Member is
apparently referring to starred question No. 195 and not No. 194 asked
on the 20th November, 1940. If so, the answer is in the negative.

(b) No, but I am informed that endeavours are made to limit the
hours of work of guards to those prescribed in the Regulations. The
answer to the second part is in the negative.

(c) I have no reason to believe that staff who are suitable are not
considered for the posts referred to.

(d) No. As regards the second part, I would rvefer the Honourable

Member to the reply to part (b) of starred question No. 195 asked on the
20th November, 1940.

PromoTIiON OF RaiLwaYy GUarDS FRoM GRADE IT To GrapE ITI.

1485. *Bhai Parma Nand: (a) With reference to his replv to starred
question No. 239 of the 25th November. 1940, stating that promotion of
guards from grade II to grade IIT ix by selection, will the Honourable the-
Railway Member kindly state what criteria are laid down for such selec-
tions, particularly in view of his reply to starred question No. 193, of the
20th November, 1940, wherein he said that it is not practicable to:
demarcate the duties of guards?

(b) What does the Honourable Member propose to do to see that his
policy of “‘promotions by fair field and no favour’ is actually acted upon?

+ Answer to thid question laid on the table, the questioner being absent
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(c) In view of the Honourable Member's admission that accusations
are made by all the communities of manipulation of promotions by selec-
tion on communal basis, is he prepared to lay down that promotions from
grade II to grade III will be made by seniority only provided the record
of service of the employee is satisfactory?

The Honourable Sir Andrew Olow: (a) No specific criteria are laid'
down, but both the staff and the members of the Selection Boards are well
aware of the qualifications required. Because the duties of the different
grades cannot be rigidly demarcated, it does not follow that the selection
of the best men from a batch of candidates for promotion cannot be
made:

(b) I have no reason teo believe that promotions are now made on any
other basis.

(c) The existence of complaints on the part of sll communities suggests
that no favour is being shown to any of them and I see no reason to
interfere in those circuinstances.

PromotioNn oF RariLway Guarps FrRoM GRADE II 1o GraDE TII.

+436. *Bhai Parma Nand: (a) With reference to his replv to supple-
mentary question to starred question No, 239, dated the 25th November,
1940, stating that the maximum permissible percentage of 20 is laid down
for direct recruitment to grade III on the North Western Railway, will the
Honourable the Railway Member kindly state whether eight direct recruits
were engaged in 1940? Tf not, what was the number?

(b) If the reply to the first part of part (a) be in the affirmative, will
the Honourable Member kindly state how many promotions were made as
against the eight direct recruits in 1940? Was it 327 If not, why not?

(¢) Do Government now propose to see that the proper percentage for
promotion, i.e., 80 per cent. of vacancies should be filled by promotion?’
It not, why not?

(d) If this was not done in 1940 or the previous years, are Government
prepared to stop direct recruitment till such time as the deficit in regard
to past promotions is made up? If not, why not?

(e) Who was responsible for not acting on the rules in regard to these:
percentages, and what action is being taken against the person or persons
concerned? If no action is being taken, or is proposed to be taken, why
not ?

The EHonourable Sir Andrew Clow: (a) I understand that eight wers:
. recruited, but would observe that while the rules permit direct reeruit--
ment up to 20 per cent. a General Manager has the power of making modi-
fications.

(b) I have called for information and a further replv will be laid on
the table of the House.

(c), (d) and (e). The Honourable Member is referred to the observa-
tion made in reply to part (a); but the question of the proper percentage:
for future promotion will be considesred when further information 18-
available. :

+Answer to this question laid on the table, the questioner being absent.
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UNRECOMMENDED EMPLOYEES ALLOWED TO APPEAR AS RECRUITS FOR
APPOINTMENT AS GUARDS ON NorRTH WESTERN RATLWAY.

1437, *Bhai Parma Nand: Will the Honourable the Railway Member
please state when the reply to starred question No. 241, dated the 25th
November, 1940, regarding unrecommended employees allowed to appear
for recruitment as guards on the North Western Railway, may be expected?

The Honourable Sir Andrew Clow: Information was laid on the table
of the House on the 11th February, 1941.

CONVENIENCES FOR PROMOTING THE ORANGE TRADE AT KomoLr RATLwWAY
SraTION, NAGPUR DisTrICT.

438. *Mr. Govind V. Deshmukh: Will the Honourable Member for
Railways please state:

(a) whether he is aware that an orange market was opened at mouza
Koholi in Saoner tahsil, Nagpur district, by Mr. D. V. Desh-
mukh, President, Market Committee of the District Council,
Nagpur, in November, 1940;

(b) whether there is any raised platform and shade for storing
oranges at this railway station;

(c) whether he is aware that transactions of sales of oranges to thp
extent of Rs. 4,000 to Rs. 5,000-take place every day at this
place, when the orange season is in full swing and that there
is a traffic of at least sixty passengers a day;

(d) whether the railway makes an income of about Rs. 2,600 per
day;

(e) if he is aware of the inconvenience, loss of time, and extra
trouble involved in filling up the orange wagons for want of

proper siding arrangement and whether he proposes to take
any steps to remove it;

(f) whether the Up and Down Grand Trunk Express is proposed to
bedstopped at this station to despatch orange fruits by it;
an

{g) whether he is prepared to take steps to see that a change in the
timing of the evening passenger train leaving Koholi station
and reaching Nagpur at 9-15 p.M. is made to enable fruit
merchants to send orange by the express train the same night
to Calcutta?

The Honourable Sir Andrew Clow: (a) Yes.
(b) No.

(c) I have no partizulars of the value iu rupees of the trade or of the
Ppassenger traffic.

(d) No.

(e) I recognize that a raised platform normally adds to convenience,
but have no reason for supposing that a great loss of tune is involved
-owing to its absence and have no steps in contemplation.

(f) No.

tAnswer to this question laid on the table, the questioner being absent.
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(g) No. The timing of individual trains is a matter for the Railway
Administration and I do not propose to interfere in the matter.

Mr., Govind V. Deshmukh: May I know whether the Government is
aware that the Railway makes an income of Rs. 2,500 per day.

The Honourable Sir Andrew Olow: I said that was not the case.
Mr. Govind V. Deshmukh: I want to know what the income is.
The Honourable Sir Andrew Olow: I must ask for notice.

Mr. Govind V. Deshmukh: May I know whether the Government is
aware that the orange market is on the side of the village and the siding
is on the other side, so that persons who want to take pitaries from the
market side to the siding have to cross the rails and they have to cross
the high ground alsod

The Honourable Sir Andrew Clow: I am not aware of the detailed
arrangements in a small station like this. I would suggest to the Honour-
able Member that it would be far better if he can bring these matters to
the notice of the Railway Advisory Committee and the General Manager.

OPENING OF A Post OrricE AT Konmori, Nagrur DisTriCT.

439. *Mr. GQovind V. Deshmukh: Will the Honourable Member for
Communications please state:

(a) whether the District Council, Nagpur, had made a representation
to the Superintendent of Post Offices, Nagpur Division, about
the opening of a post office at Koholi, Saoner Tahsil, Nagpur
district;

(b) if the request so made was granted; if not, why not;

(e) if he is aware of  the growing orange trade of this place to the
extent of Rs. 4,000 to Rs. 5,000 every day;

(d) whether he is prepared to open & post office for the convenience
of the orange fruit merchants and the public of this place; if
not, why not; and

(e) whether he is prepared to open the post office subject to any

conditions with the District Council; if so, what are the con-
ditions?

Sir Gurunath Bewoor: (a) Yes.

(b), (d) and (e). The matter has been under correspondence between
the Superintendent cf Post Offices, Nagpur Division, and the District
Council, Nagpur, whose reply accepting the condition was received cnly
recently and steps are now being taken to oper. the office. The condition
is the pavment of a non-returnable contribution of Rs. 138-11-0 which is

the estimated loss on the working of the proposed office during the first
year.

(c) T understand that there is a trade in oranges but have no idforma-
tion as to the exact extent of the trade.
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Mr, Govind V. Deshmukh: Mav I know whether the post office will
‘be opened?}

Sir Gurunath Bewoor: Yes.
Mr. Govind V. Deshmukh: When will it be opened?
Sir Gurunath Bewoor: 1t will be opened shortly.

CASE OF NEGLIGENCE FOR NOT CLEARING BALANCE S8HEET QUTSTANDINGS IN
THE TRAFFIC ACOOUNTS BRANCH OF NORTH WESTERN RATLWAY.

440. *Mr. H. M. Abdullah: (a) Will the Honourable Member for Rail-
- ways please state whether it is a fact that a charge of negligence for not
-clearing Balance Sheet outstanding was brought against three Muslims
-and three Hindus of the Traffic ‘Accounts Branch of the North Western
Railway in 1938?

(b) Is it a fact that the decision in this case had been promounced in
1941? ’

’ (c) Is it a fact that amounts involved were trifling in the case of Muslims
-as compared with Hindus?

(d) Is it & fact that the Hindu Accounts Officer has held the three
Muslim clerks responsible for carelessness and for failure to take adequate
-action for the clearance of old outstanding items, and remarks to this effect
were recorded in their character rolls, and whether one of the Muslimns
-affected had stood first in Appendix C Examination?

(e) Is it a fact that the Hindu Accounts Officer has declared the work
«of the three Hindus clerks involved in the above case, ag satisfactory, and
remarks recorded in their character rolls were that they should have tried
+to clear the outstandings? '

(f) If the reply to parts (a) to (e) be in the affirmative, will the Honour-
-able Member please state what action he proposes to take.to get the Muslim
«clerks justice and to stop recurrence of such instances?

The Honourable Sir Andrew Olow: (a) No. Eleven members of ‘the
office of the Deputy Chief Accounts Officer, 'T. A. Branch, North Westarn
Railway, Lahore (including subordinate supervisory staff) were asked to
explain delay in clearing outstandings in 1989. Seven of them were
Hindus and four were Muslims. R

(b) No. The final orders regarding clerks were passed in August, 1940;
the orders regarding the punishment of supervisory staff were issued in
January, 1941,

(c) The amounts were trifling in all cases.

(d) Remarks regarding the failure to clear the outstandings were re-
corded against all the clerks concerned. except one Muslim who was new
to the office. The remarks in each character roll were with reference to
the work of the year as a whole, with a qualification regarding the failure
in this particular case. The answer {o the latter part of the question is
in the affirmative.
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(e) No. There was, however, some confusion in communicating the
sdverse remarks in two cases, owing to the inclusion of other remarks.
‘This mistake has now been set right.

(f) The question does not arise.

UNSTARRED QUESTIONS AND ANSWERS.

THE GREAT INDIAN PENINSULA RATLWAY MUTUAL BENEFIT SOCIETY.

150. Mr. N. M. Joshi: Will the Honourable the Railway Member be
pleased to state:

(a) whether the Great Indian Peninsuvla Railway Administration
has any control over and any obligation to the Great Indian
Peninsula Railway Mutual Benefit Society of the employees
on that Railway;

(b) whether the said Society possesses large funds collected from
members and gives benefits to its members; and

(e) if so. whether the said Society is registered under the law in
force for the time being, or an exemption from registration
was granted and, if so, for what reasons?

The Honourable Sir Andrew Clow: (a) The Great Indian Peninsula
Railway Administration exercise some control over the Great Indian
Peninsula Railway Employees’ Mutual Benefit Society; the Administration
collects the subscriptions of the members and issues passes to cover
journeys of persons engaged by the Society for the legal defence of its
members.

(b) I bave no information as to the magnitude of the funds; I understand
the Society gives its members the benefits permissible under its rules.

(c) This is a matter for the management, but T am informed that the
‘Society has not been registered and exemption has been obtained on the
-advice of the Registrar of Companies on the grounds that registration would
'Serve no purpose.

THE GREAT INDIAN PENINSULA RaAlLwAY MuTUAL BENEFIT SOCIETY.

151. Mr. N. M. Joshi: Wili the Honourable the Railway Member be
pleased to state:

(a) whether it is a fact that the main object of the Great Indian
Peninsuls Railway Employees’ Mutual Benefit Society is to
ensure proper defence of its members against criminal prose-
cutions launched against them for acts of commission and
omission done in the course of the performance of their
duties; .

(b) whether it is a fact that the Watch and Ward Department of
th:. said railway are concerned with many of such prose-
cutions;

{c) wbgﬂ;er it is a fact that for some years past a very large number

.of members on the Committee of Management of the said
Society are from the Watch and Ward Department; and
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(d) whether Government propose to institute an enquiry and ascer-
tain how the Watch and Ward Department secure such
uvnduly large representation ou the Committee?

The Honourable Sir Andrew Olow: (a) Yes.

(b) No; but prosecutions may result from the activities of the Watch
and Ward Department.

(c) and (d). No.

T GrEaT INDIAN PENINSULA RAILWAY MUTUTAL BENEFIT SoCIETY.

162. Mr. N. M. Joshi: Will the Honourable the Railway Member be
pleased to state:

(a) whether there were scenes of rowdyism at the general meetin
of the Great Indian Peninsula Railway Employees’ Mut
Benefit Society held on the 31st July, 1940;

(b) whether Government propose to make an impartial enquiry into
the incident and also into the affairs of this Society; and

(c) if the reply to part (b) be in the affirmative, how the enquiry is
to be conducted?

The Honourable Sir Andrew Olow: (a) Government are informed that
there was no general uproar or any violence.

(b) Government do not propose to institute any enquiries.

(c) Does not arise.

RaILwAY QUARTERS oF THE RUNNING RooM C00kS AND BEARERS FOR
THE EAST INDIAN RAILWAY GUARDS AT GHAZIABAD.

153. Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable Mem-
ber 1n charge of Railways be pleased to enquire and state whether Running
Room Cooks and bearers for the East Indian Railway Guards at Ghaziabad
ure provided with Railway quarters close to their place of work? T1f not,
why not?

(b) What are their duty hours?

(c) Is this privilege granted at other stations on the East Indian
Railway like Aligarh, Tundla, Cawnpore, Allahabad, etec.?

The Honourable Sir Andrew Olow: (a) No, as quarters are not available
there.

(b) 12 hours each daily.
(c) Quarters are allotted at those stations where they are available.

Box PORTERS AT MORADABAD RaTLWAY STATION.

154. Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the
Railway Member please state what was the strength of Box Porters at
Moradabad Railway Station, before the extension of Goods Yard?

(b) What is the strength of such porters now?
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(c) Is it a fact that with increased work theijr duty hours have been
extended from 8 to 12 hours a day, so that the necessity of employing
oxtra staff may be eliminated? ‘

The Honourable Sir Andrew Olow: (a) to (¢). I have called for informa-
tion and a reply will be laid on the table in due course.

Box PORTERS AT MORADABAD RaiLway SrtaTiON.

155. Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the
Railway Member please state what is the average weight of each Guard’s
equipment Box and Tail Boards, etc., that a Box Porter has to carry. on
his head in the Yards (Goods and Coaching) and what is" the average
number of trains during 12 hours’ duty that the Box Porter has to ‘attend
now with Guard’s Box, ete.?

(b) Besides Box Porters, are there any other class of inferior staff who
are utilised on 12 hours’ shifts at Moradabad Railway station? If so,
who are they?

{c) What perlod of inaction during 12 hours duty are the Box Porters
allowed to have as per Hours of Employment Rules? :

The Honourable Sir Andrew Clow: (a) to (c). I have called for informa-
tion and a reply will be laid on the table of the House in due course.

DISTINCTION AMONGST INDIAN AND EUROPEAN RUARDS AND DRIVERS ON
EasT INDIAN RAILWAY IN THE MATTER OF RUNNING RooM Accommo-
DATION.

156. Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the
Railway Member please state whather there is any distinction amongst
Indian and European Guards and Drivers on the East Indian Railway so
far as Running Room accommodation is concerned?

(b) Can an Indian occupy a Furopean Guards Running Room?

() What is the arrangement for Indian Christian Guards? Can they
go to BEuropean Guards Running Rooms? If not, why not?

The Honourable Sir Andrew Olow: I have called for information and
:a reply will be laid on the table in due course. -

DIFFERENT CONDITIONS FOR EARNING UNDER-REST ALLOWANCE FOR GUARDS
oN East INDIAN AND NORTH WESTERN RATLWAYS.

' 157. Qazi Muhammad Ahmad Kazmi: Will the Honourable the
Railway Member please state whether it is a fact that on the North
Western Railway a Guard returning to Headquarters after 12 hours absence
-and if booked out again before having 12 hours rest, is entitled to under-
rest allowance, whereas on the East Indian Railway 8 hours’ work is the
essential condition for earning under-rest allowance”

For example: on 12th January, 1941.a Guard is booked by a certain
train leaving his Headquarters at 16 hours and z:eaches his destination
at 22 hours the same day. He starts back for his Headquarters on 18th
January, 1941 at 10 hours and reaches his Headquarters at .14 hours.

B
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He is booked out again the same day at 17 hours. On the North Western:
Railway he is entitled to under-rest allowance, but, on the East Indian
Railway he is not entitled to this allowance? If so, why?

The Homourable Sir Andrew Olow: Yes; the reason is that under rule
512 of the State Railway Establishment Code, Volume I (copy available
in the Library of the House) the grant of the under-rest allowance is-
subject to such conditions as may be prescribed by General Managers..

ORDERS FOR EMPLOYING MORE MuUsLMS IN ESTABLISHMENT SEcTION oN
NoRTH WESTERN RAILwWAY.

158. Mr. Lalchand Navalrai: Will the Honourable Member for Rail-
ways be pleased to state:

(a) whether it is a fact that the North Western Railway administra-
tion has issued orders to cffices subordinate to it that more
Muslims should be employed in Establishment section; it
so, why;

(b) whether this order is issued under the Home Department
resolution, dated 4th July, 1934, regarding ratio of minority
communities in services: if so, the specific provision of the
Home Department resolution in justification of the orders
referred to in part (a) abcve; and

(c) whether it is a fact that the Resolution referred to in purt (L}
above, refers to percentage of minority communities as &
whole; if so, why the North Western Railway Administratior
want communal reservation in each section of an office?

The Honourable Sir Andrew Clow: (a) I understand that the Admini-
stration has indicated that the position of Muslims in Establishment
Sections should be improved; this has been done in pursuance of the
general policy of securing as far as practicable adequate representation of
minority communities in such sections.

{b) The answer to the first part is in the negative; the second part
does not arise.

(c) The answer to the first part is in the affirmative; as regards the
second part, the administration has not asked for communal reservation
in each section of any office.

OLD ScALES oF PAY FOR RETRENCHED AND RE-EMPLOYED COMPILATION
STAFF ON NoRTH WESTERN RAILwAY.

159. Mr. Lalchand Navalrai: Will the Honourable Member for Rail-
ways be pleased to refer to his answer to part (d) of starred question No. 99,
asked on the 15th February, 1940, regarding old scales of pay for Com-

pilation staff on the North Western Railway and state the result of his
examination?

The Honourable Sir Andrew Olow: The result of the examination of the
case was Jaid on the table of the House on 11th February, 1941, in connec-
tion with part (d) of starred question No. 99 asked by Bhai Parma Nand om
the 15th February, 1940.



MOTIONS FOR ADJOURNMENT.
INTERFERENCE BY THE DELHI PoLICE IN KHAKSAR ACTIVITIES,

Mr. President (The Honourable Sir Abdur Rahim): I have received
notice of a motion for adjourning the business of the House from Maulana
Zafar Ali Khan. He wishes to discuss a definite matter of urgent public
importance of recent occurrence, viz., the unwarranted and undue interfer-
ence of the local police yesterday evening near the Juma Masjid, Delhi,
in the lawful activities of the Khaksar. The Honourable Member has not
given any definite statement as to what happened. What was the lawful
activity .and what was the nature of the interference. He ought to have
stated vhat.

Maulana Zafar Ali Khan (East Central Punjab: Muhammadan): The
Khaksars are permitted under the agreement entered into between the
Government of India and that body to move along in a single line, without,
of course, goose-stepping in military fashion, and also to retain their belcha.
The local police interfered in this arrangement and they said ‘‘We won’t
allow you at all”’. They made all sorts of protests which went unheeded,
and they had to disperse under protest.

The Honourable Sir Muhammad Zafrullah Khan (Leader of the House):
The Honourable the Home Member is unavoidably absent. I have tried
to get information on any incidents that may have happened yesterday.
The Chief Commissioner says that he has no information, but is making
inquiries and will let me know or let the Home Member know what
happened. Perhaps you would be pleased to allow the matter to stand
over.

Mr. Pregident (The Honourable Sir Abdur Rahim): The motion will
stand adjourned till tomorrow.

ForoiBLE CoLLECTION oF WAR FUND.

Mr, President (The Honourable Sir Abdur Rahim): I have received
notice of another motion for adjourning the business of the House from
Qazi Muhammad Ahmad Kazmi. He wishes to discuss a definite matter
of urgent public importance, viz., the forcible collection of War fund as
reported in the Hindustan Times, dated the 20th March. The Honour-
able Member does not mention where this forcible collection took place.

Qazi Muhammad Ahmad Kazmi (Meerut Division: Muhammadan
Rural): At Gorakhpur. As a matter of fact, it is going on everywhere but
this adjournment motion refers to Gorakhpur.

Mr. President (The Honourable Sir Abdur Rahim): That, of course, 18
& matter, which is the concern of the Local Government, and the Govern-
ment of India have no power of supervision and control even though
the United Provinces Government is not a Governmert responsible to the
Local Legislature.
(1663)
B2
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Qazi Muhammad Ahmad Kazmi: My submission is that the war fund
has top be sent outside India.

Mr. Pregident (The Honourable Sir Abdur Rahim): That may be, but
the alleged forcible collection took place in Gorakhpur and not here in
Delhi. The motion is disallowed.

THE INDIAN FINANCE BILL—contd.

Mr. President (The Honourable Sir Abdur Rahim): The House will now
resume consideration of the Indian Finance Bill.

Honourable Members should bear in mind that, according to the
arrangement arrived at between the Parties, all Members who want to
speak must conclude their speech by 1-15 .M., and then, in the afternoon,
two Non-Official Members are to speak and the reply will be made by the

Finance Member. Honoursble Membars have to regulate their speeches
accordingly.

Mr. N, M. Joshi (Nominated Non-Official): May I ask whether only
one Member will go on till 1-15?

Mr. President (The Honourable 8ir Abdur Bahim): There is no limita-
tion as regards the number of speakers, provided the speeches are concluded
by 1-15. Nawab Siddique Ali Khan.

Nawab Siddique Ali Khan (Central Provinces and Berar : Muhammadan):
1 would take only 15 minutes. I am very sorry that I committed a
mistake the other day when I said that the All-India Muslim League
objected to the officials remaining in the Executive Council of His Excel-
lency the Viceroy. The Resolution which was recently passed at Bombay
was in my mind, and so I committed that mistake. I am sure that my
Honcurable friend, Nawabzada Liaqat Ali Khan, General Secreterv of
the All-India Muslim League, will throw more light on the subject.

Sir, when we rose for the day the day before yesterday, I was saying
that we knocked at the door of the Congress, but we were rudely repulsed.
Then we thought that the only course left open to us was to approach
His Excellency the Governor. We approached him and requested him
to use his special powers given to him under the Government of India Act.
We led a procession. We submitted a memorial on behalf of the Muslims
of that province. The event was considered so important that the London

Times published the news, but unfortunately His Excellency did not take
any notice of it. '

Sir, we are asked to have an amicable settlement with the majority -
partv, which unluckily treated us in the same manner as Jews are s«id
to have been maltreated by the Nazis in Germany. I will cite only one
example to show that it is almost an impossible task to bring us on vne
platform unless the majority party promises to treat us as equals. Much
has been said about the highhandedness of the police during the discussions
on this Bill. I also wish to add my humble quota to it. In one case,
Sir, a man was arrested on three of the many flimsy grounds:

(1) as to why he was called ‘“Jinnah’’ by the people of his locality,
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(2) as to why a map of Pakistan was found in his house, and

(8) as to why he went to attend the All-India Muslim League Session
at Lahore,

It will be interesting to know what the Honourable the Chief Justice
Sir Gilbert Stone, and another Judge, Mr. Justice Bose, said about the
police zulum on the Chandur Biswa case which got very wide publicity.
The two Judges have made observations about the prosecution story, the
prosecution witnesses and the identification parades in the following words.
Mr. Justice Bose said:

“It is only necessary to quote these res to show the tragic farce into whick
these proceedings have by -now degener: and yet it was on the strength of these
comic opera identifications that 145 men and boys were arrested and locked up for
the night in a room 30’ x 20".

The conduct of the police throughout this case has been extraordinary, and in
at least two matters outrageous. It calls for severe stricture. The two malters to
which I refer are the identification f‘Kumde at Biswa, and the confinement of 145

rsons in a room X’ x 20 practically without food on a hot weather night. Over
%O’ persons were paraded in the sun in the middle of a hot weather day until some
vomited with the heat, and later 145 persons were arrested and confined in a room
3’ x 2 with practically no food on a hot weather night.”

And, with regard to the closeting of these 145 meun, Mr. M. N. Clarke,
I1.C.S., the Sessions Judge, says:

“It is more suggestive of the conditions in Nazi Germany at the present time
than in an enlightened portion of the British Empire.”

He further says:
“That is the comic opera story we are asked to believe, not indeed by the learned

Advocate General, be it said to his credit, but by the prosecution. . . . . . And of the
melodramatic heroes who tell us these stories here are a few examples.’

The Honourable the Chief Justice says:

““This is a distressing case. = The epithet is justified when we see in this case,
where 43 men are standing their trial on a capital charge, witness after witness whose
evidence is false, improved or tutored, going into the box. . .. ..

It is also a case in which, though this Court is not concerned with politics, it
is relevant and necessary to mention certain facts which at first sight appear to
give it a political tinge. . . . ..

In the course of that debate, the then Prime Minister, Mr. Shukla, himself did
not hesitate to use the word ‘murder’ and to indicate that this was not a case of a
riot but a carefully planned murder ruthlessly carried out. I mention this only
for two purposes: (1) to explain the very extraordinary occurrences which followed
shortly thereafter and the difficulties of the police and prosecution, and (2) to depre-
cate such observations which have in this case resulted, in my opinion, in the
evidence being so improved, concocted, and tutored as to result in its being absolutely
worthless, with the result that instead of those guilty of crime being brought to con-
viction no one is convicted.”

Sir, my Honourable friends, Mr. Griffiths and Sir Abdul Halim
Ghuznavi, said the other day that there is no war propaganda to educate
the people, and that people living in the mufassil know very little about
the war. Sir Abdul Halim Ghuznavi went to the length of saying that
war preparations in India were so scanty that it was difficult to face the
enemy. Sir Abdul Halim Ghuznavi, who seems to be in the know of
things concerning the Government, went to the length of saving that there
were only two anti-aircraft guns in Calcutta and that there were no air-
raid shelters. One thing, however, is clear from this, viz., that most of
the Indians are indifferent to what is happening arnd that the Government
have taken very little care for the protection and safety of my ccuntrymen.
The Congress, the largest majority party in the country, is offering civil
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disobedience. The next largest party, that is, the All-India Muslim
League, is neutral, because our offer of co-operation ha's not been accepted.
The contemptuous treatment meted out to our offer is driving us slowly,
but steadily, towards a place where we will have to think seriously as te
what further course we should take to get our legitimate demands
accepted. Our Qaid-é-Asam has said that during the war time, he would
not insist on enforcing the Pakistan scheme. Sir, he said on the 19th
November on the floor of this House:

“We may be less in numbers, and we are; but we could give you, I venture to
sy, and p;rhs you do not kmow it, but I do, and I am not_saying this by way of
a threat, but g; way of information to you, that we can give you hundred times
more trouble than the Congress can give you if we so determine; but we do not want
to. You will realise that. But we do not want to do it even now. The future—we

will leavefth}c: fﬁtnre. Thenfox:?, so far as the Government is concerned, that is the
position of the Muslim .

Sir, it must have been noticed that our Party is going step by step; we
remained neutral when the Finance Bill was introduced in November last.
Now, we have taken a further step—that is, we have decided to oppose
the Finance Bill. The third step will surely be a serious one if the
Government do not listen to us. Sir, public opinion is being flouted.
They are recovering a punitive tax from those people of Burhanpur who
are willing to help the Government. Government are using the ammuni-
tion which they should have used to blow the brains of Hitler and
Mussolini to blow the brains of those people of Jubbulpore who are
willing to co-operate with Government in the successful prosecution of
the war. Government are counting on the support of arm-chair politicians
who have no backing in the country. It is no use depending on those
who, during the Congress regime, deserted the Government and became
the supporters of Congress raj. Sir, let me tell you frankiy that, God
forbid, if the time comes, then these very people will not be ashamed
to welcome Hitler and Mussolini at the gateway of India at Bombay.

My Honourable friend, Sir Ramaswami Mudaliar, said the other day
that he was proud of the sword arm. So are we. I believe the Govern-
ment should know that Qaid-a-Azam is the man who can deliver goods
Azam wields great influence and power in the Muslim world. Govern-
ment should know that Qaid-ed-Azam is the man who can deliver goods
on behalf of the Mussalmans of India. The war has entered a eritical
stage. Once it was said about the Nazi air raids that the bombs used to
fall in fields, in sea, on hospitals or on empty houses, and they used to
damage some doors or windows or used te kill an old woman. But now
we hear that 2,000 churches have been destroved, the Buckingham Palace
has been damaged, and a part of the Tower of London is in debris, while
we read only day before yesterday that Londoners were dancing when
Germans were bombing. There is only one parallel example in history
which is that ‘“Nero was fiddling, when Rome was burning”’. We have.
heard from Sir Frederick James two very pathetic letters which he
received from London and which were read out in this House. From
those letters it is crystal clear that the Englishmen are passing through
a critical time. All honour to those who are facing the enemy bravely
and suffering patiently and cheerfully. If it is really wanted that the
Mussaimans should help the Government, then the Government should
come to some settlement with Qaid-e-Azam. Sir, I shudder to think of
the day, if the Government continue to ignore Qaid-e-Azam and the
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All-India Muslim League, when Qaid-e-Azam  will raise his finger and
ask the Mussalmans of India not to help the Government in their war
effort. Believe me, Sir, the sword arm will be crippled and paralysed,
-and no help will be forthcoming.

Before 1 resume my seat, Sir, I wish to refer to a matter which was
brought here by Sardar Sant Singh with regard to Sargodha District. My
Honourable friend, Khan Bahadur Fazl-i-Haq Piracha, would have been
the proper person to deal with the subjeet, but I find that he will not get
-a chance to speak on the subject. So, I take the liberty of refuting the
allegations made by Sardar Sant Singh.

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Sardar Sant
Singh is not present in the House.

Mr, President (The Honourable Sir Abdur Rahim): Is the Honourable
Member reading somebody else’s speech?

Nawab Siddiqgue Ali Khan: No, Sir. I am refuting the allegations
which were made by Sardar Sant Singh on the floor of the House.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member must remember that there are other Honourable Members also
who wish to speak. The time is limited.

Nawab Siddique Ali Khan: I have got five minutes more, Sir, and
within that time I shall finish my speech.

Sardar Sant Singh, while speaking on the Finance Bill, questioned the
actions of the Punjab Government and that of the Deputy Commissioner,
‘Sargodha. In connection with the application of the Defence of India
Act towards the religious procession of his community, he stated that at
Sargodha the anniversary of Guru Govind Singh was not allowed to be
celebrated. The procession was interfered with, and at this time 381
persons are under arrest, for having attended the procession, under the
Defence of India Act. Sir, on the opening day of the Session, the
Honourable Member had also moved an adjournment motion about the
high-handed action of the Deputy Commissioner on the occasion of the
birth-day of Guru Govind Singh on the 5th of January. Then, on the
25th February, he had also asked several questions with regard to the
same matter. 8ir, it so happened that last year there was held a big
-annual meeting of the Anjuman-i-Islamia at Sargodha, and thousands of
Mussalmans had gathered from different parts of the district. Unfor-
‘tunately, the Sikhs wanted to pieck up a quarrel with the Mussalmans
there and gave them a grave provocation. There was every chance of a
serious trouble occurring, but the Deputy Commissicner, who is a very
capable officer and is respected by all the communities there and even
the Sikhs about whom this matter was brought here have great regard for
‘him, had to promulgate curfew order and order urder section 144 of the
Criminal Procedure Code for several days. Then, in January last, the
Sikhs of the town wanted a procession to be taken out. The Deputy
Commissioner, who knew that there was a cormmunal tension, fixed a
route for the procession to be taken out, but the Sikhs refused to obey
his orders and took out the procession from the other route where there
was a mosque on the way and that is why some Sikhs were arrested. We



1658 LEGISLATIVE ASSEMBLY [20TH MARcH, 1040

[Nawab Siddique Ali Khan.]

heard the other day that the Sardar Sahib had said something about the:
telegram also which, he said, was not transmitted to the proper autho-
rities. As we knew that day, and the Honourable the Communications.
Member also told us the same thing, the Sardar Sahib did not know the
actual wordings of the telegram, and on the basis of that he was attacking
the Deputy Commissioner of Sargodha. It is true that if the Deputy
Commissioner of that place had been Sardar Amin Singh, instead of
Mian Aminuddin, then probably the Sardar Sahib would not have raised
any objection. The Deputy Commissioner, as T have told you, is a very
popular man there, and the Sikhs of that district also have no complaint
against him. With these words, Sir, I oppose the Finance Bill.

Mr. N. M. Joshi: Mr. President, in view of the fact that there are
many speakers to speak this morning, I shall restrict myself only to one
subject, and that subject is the Resolution published by the Government
of India in the Extraordinary Gazette dated the 18th March, 1941, on the
report of the Court of Inquiry appointed by the Government of India to-
consider the question of the dearness allowance for railwaymen. The
Government of India in that Resolution have stated that they have
changed some important particulars of the recommendations in the report
of the Rau Committee, and they seem to say that these variations are
made in agreement with the Railwaymen'’s Federation. I do not know
whether the Railwaymen’s Federation had agreed to the variations, but
the Government of India take credit for having brought about an agree-
ment between themselves and the Railwaymen’s Federation. After
having studied the agreement and the original report, 1 came to the
conclusion that this agreement between the Government of India and the
Railwaymen’s Federation is like the agreement made by Herr Hitler
with the Czecho-Slovakian Government or with the Governments of
Rumania and Bulgaria. Sir, it may be an agreement, but it is an agree-
ment, I have no doubt in my mind, which the Government have secured
by a sort of coercion or under pressure, or, as my Honourable friend,
Mr. Aney, would say, at the point of the bayonet. I, therefore, do not
attach much importance to this agreement. I feel, Sir, that the decisions
which the Government of India have come to are unfair and unjust to the
lowest class of railway employees. Not only the lowest class in the matter
of pay, but unfair and unjust to a class of railway emplovees which are
voiceless or at least conmsisting of people who have verv weak voice
especially with the Government of India.

What the Government of India have done is, whereas the Rau report
recommended that Rs. 3 increase should be given to all, what I may call,
low paid railway employees or railway emplovees who get below what
they call efficiency level or subsistence level, the Government of India
have agreed to pay Rs. 3 only to those lowest paid railway employees who
work in Bombay and Caleutta. At the same time, I must admit that the
Government of India have raised the limit of pay of the people who are to
receive thig increased benefit of Rs. 8, they have increased the limib
from Rs. 85 to Rs. 60 in Bombay and Calcutta. Other lowest paid
employees have been given reduced allowance as compared with the
allowance recommended by the Rau report. I must also say, Sir, that as
regards the railway employees who work in larger towns like Sholapur
and Poona, the Government of India have also raised the limit of persons,.
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who have to get the benefit, from Rs. 80 to Rs. 30, at the same time,
reduced the increase from Rs. 8 to Rs. 2-8-0. In the case of rural areas,
the allowance has been reduced from Rs. 8 to Rs. 2 while increasing the
limit of pay from Rs. 25 to Rs. 30. The Government of India have tried
to create the impression that on the whole their decisions are better than.
the Rau Committee's recommendations by bringing within the benefit of
the report a new class of persons. But, Sir, if you study the report
closely, you wil] find that the decisions have done a great injustice to the
lowest paid railway employees. It is difficult to give exact figures, but in
order to give the House an idea of what they have done, I would give my
own estimate of the figures.

On the whole, there are about 70 thousand employees on the G. I. P.
Railway. Out of these, according to my estimate, about 45,000 or 50,000
persons will get the benefit of the Rau report. Out of these 50,000, about
85,000 may be working in rural areas, that is, not in large ecities like
Bombay, Sholapur and Poona. Now, Sir, in these areas like Sholapur,
Poona, etc., they may have added, say, about 10,000, more persons who-
get the benefit of the recommendations as compared with the number of
persons who were included in the Rau report. Similarly, in the Bombay
City, they have included about 5,000 persons, perhaps more as compared
with the people included in the Rau report. What the Government of
India, in my judgment, have done is this, they have reduced the benefit
given by the Rau report to about 85,000 persons, and given somne benefit
to about 15,000 persons. That is, in my judgment, about 35,000 persons.
have been adversely affected by Government decisions and about 10,000:
additional persons—I do not know the exact number, I am only forming
an estimate—have been benefited. Sir, these figures show quite clearly
that the Government of India have done injustice to the lowest paid rail-
way emplovees who work outside Bombayv and Calcutta.

Now, Sir, when you want to give less benefit, what ordinary wise men.
or good men will do is not to reduce the benefit of the lowest, the poorest
or the voiceless, but if it is necessary to give less benefit, that it is done
to the people who are better paid rather than to those who are less paid.
But the Government of India’s policy is always the reverse: I feel, Sir,
this is a very wrong policy. I am surprised that that policy should have
been followed especially by the present Railway Member. Moreover, I
would like the Honourable the Railway Member to remember that when
the Royal Commission on Labour considered this question of wages of
railway men, the Royal Commission laid special stress that the lowest
paid railway employees were not getting on the whole what they would
call fair wages, and the Royal Commission recommended that at the
earliest opportunity the Railway Administration should improve the wages
‘paid to the lowest paid employees. Among these lowest paid employees
aré gangmen who work on the railway lines on repairs and some other
kind of work, and apart from the consideration that it is wrong to make
the lowest paid emplovees sacrifice for the sake of the people who are
getting higher wages, apart from that moral consideration, I would like
the Government of India to consider whether it is a wise policy for them
to make the gangmen discontented. I think it is a dangerous poliey.
‘Recently we have been hearing of many serious accidents on the railways.
Now, 8ir, you mav prevent accidents by having special officers, you may
prevent accidents by having special kinds of engines, but, Sir, if accidents
are to be prevented reallv, if the railwavs are to be made safe. then vouw
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must keep the gangmen contented. You must treat them fairly. It is
utterly a wrong policy for the Government of India to neglect the interests
of the gangmen in order to give something more to those people who are

getting more in order to avoid spending more money from their general
revenues,

The Honourable Sir Andrew Clow (Member for Railways and Commu-

nications): The gangmen got a higher percentage of increase than any other
class.

Mr. N. M. Joshi: I am not talking of percentages. I had made it very
clear in my last speech that it is always necessary to give the higher
percentage of increase to the lowest paid than to the highly paid people.

The Honourable Sir Andrew Clow: That is what we have done.

Mr. N. M. Joehi: T have stated as my view that the flat rate of
increase recommended by the Rau Committee was the right thing to do.
Government have varied this in order to save some money. We have not
received estimates of what actually it would cost if the Rau Committee'’s
report had been accepted. My impression is that it would cost one crore
and 50 lakhs. I do not know what Government’s own recommendations
would cost; I take it they would cost about a crore of rupees. So Govern-

ment propose to save about 50 lakhs from the decision which they have
taken. -

The Honourable Sir Andrew Olow: They do not.

Mr. N. M. Joshi: I am unable to make any correct estimate; I make
my own estimate. The Honourable Member will be entitled to place
before the House his own estimate. I feel, Sir, that the Government of
India are trying to save money and to save that money at the cost and
by the sacrifice of the lowest paid railway employees.

Then, Sir, the Government of India have given some arguments as to
why they have varied the conclusions of the Rau report. Their first argu-
ment is that by coming to an agreement with the Railwaymen’s Federa-
tion,—and I have already stated what kind of agreement that is,—the
‘Government of India have made the decisions or conditions more stable.
I do not know

The Honourable Sir Andrew Clow: I do not think there is any such
mention of stability

Mr. N. M. Joshi: I do not know if my copy of the report is wrong . . .

..... but, I may be wrong.
Mr. N, M. Joshi: I shall quote the passage:

“But in fixing wages the results so achieved tend to give more satisfaction and to
‘have more stability than the results based on analytical methods.” ]

The Government of India feel that by coming to an agreement with
the Railwaymen’s Federation, and by sacrificing the interests of the
fowest paid employees, they will secure greater stability.
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The Honourable Sir Andrew Clow: That is a misrepresentation. There

is no question of achieving stability by sacrificing anybody’s interests. There
has been no sacrifice.

Mr. N. M. Joshi: I am entitled to interpret the Government Resolution
according to my own light. The Resolution is there, and I am interpret-
ing it. Government have not explained what they mean by stability. I
explain stability by stating that Government feel that if, after all, you
take away something from these lowest paid people, gangmen and porters,
‘they may not go on strike very soon, but there may be a strike. . .

The Honourable Sir Andrew Olow: We are not taking away anything
from the gangmen; we are giving something to them.

Mr. N. M. Joshi: They are taking away from what the Rau report. re-
commended. That is what I mean by taking away.

The Honourable Sir Jeremy Raisman (Finance Member): Giving them
-a smaller increase!

Mr. N. M. Joshi: They are giving less. I feel that it is not a difference
-of language, but a difference of substance. I, therefore, think that it is
wrong for Government to try to secure stability by sacrificing the interests
of the lowest paid. I myself do not know whether they will secure sta-
bility by this method, buti in any case even if they secure it, I would say
it is an unfair and unjust method of securing stability.

Then, they say that the method of agreement will give them Dbetter
satisfaction. Sir, in this materialistic world, satisfaction depends upon
money. If the Government of India by coming to an agreement spends
only one crore of rupees, instead of one crore and 50 lakhs, the sum total
-of the satisfaction cannot be larger; it must be less. Then, take the
numbers. I have already pointed out that the additional number of people
who will benefit from Government’s decision as compared to the decision of
the Rau report will be about ten thousand, but about 85,000 people will
-get less; I use the Honourable Member’s expression. If you want to secure
satisfaction, should it be the satisfaction of the more highly paid people or
of the less highly paid? I ask the Government of India to consider whe-
ther by varying the decisions of the Rau report they have either secured
stability, and whether it is right to secure stability by this method, and
whether they have secured the satisfaction of a larger number of people
or of a smaller number of people. I feel that the Government of India
have done wrong. . . .

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member must remember that there are other Honourable Members who are
-anxious to speak.

Mr. N. M. Joshi: Sir, I shall not take much longer. The Government
.of India have criticised the arguments of the Court. I ghal] not go into
any details except to say that they say that the Court has, in the first place,
recommended a certain subsistence level which, according to the Govern-
ment of India, is not right. The Court has recomn;ended that the subsis-
$ence level should be fixed in Bombay City at 35, in Poona and Sholapur
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and other towns at 80, and in rural areas at 25. The Government of
India give certain grcunds as to why the subsistence level fixed by the
Rau Committee is wrong. I think the Rau report in this matter has gone
very carefully into the figures and stated their decisions in their report. The
Government of India also complain that the Rau report has corrected in
certain matters to a very small extent the figures given by the Bombay
Labour Office. Here the Government of India have committed a mistake;
perhaps they have not read the report. The correction made by the Rau
report in the figures given by the Bombay Labour Office is a correction
which was necessary according to the admission of the Labour Office.

The Honourable Sir Andrew Clow: That is not so.

Mr. N. M. Joshi: I shall read what they say. The Rau report has cor-
rected the figures given by the Labour Office regarding clothing,—that is
really the main correction which they have made,—and this is what the
report says:

“T the ter into the general index number, namely, tha clothing
group wa%do th: tﬂosgsﬁa:;:: ;:oup. ° Ign regard to clothing the official figure is
patently and almost admittedly defective.”

The Bombay Labour Office have almost admitted it, because they them-
selves say that they have kept one figure regarding Sanis used by the work-

ing classes, because they could not get the latest figures. This is what the
report itself says:

“To mention only one source of error, Saris which constitute an important item

with a_weightage of 36 per cent. in the clothin group have been quoted in the same
figare in the Labour Gazette since September, 1

, because their later quotations were
not available.”’
The Labour Office do not give the later
were not available. The committee coul
Millowners’ Association.

quotations, because their figures
d get later figures by writing to Lhe

_ The Honourable Sir Jeremy Raisman: Sir, perhaps it will save time
if I state that whereas the Bombay Labour Office admitted that there
were certain defects in their index, the correction applied by the Rau

committee was entirely excessive and is certainly contested by the Bombay
Labour Office.

Mr. N. M. Joshi: T shall ask the Honourable Member to produce the
report where the Bombay Labour Office have stated that they have the
latest figures. After all, the figures taken by this committee are figures
taken from a respectable body like the Millowners’ Association. I do not
wish to discuss whether the report was right or whether the Government of
India were right, but any impartial observer studying the report will find
that the Government of India were not justified in msking remarks
regarding the report of the committee. As to the general question whether
the Government of India should have varied the recommendations or not,
my own general feeling is that I am not quite satisfied with the justification
which Government have given for varying the recommendations of the
report. Apart from the other considerations, there is, what you may calf
a general consideration or a political consideration. We all want in our
country that the workers should have confidence in the method of inquiry.
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‘There are many complaints that the working classes in this country are
inspired to go on strike or they are encouraged to go on strike, and they
believe in the method of strike, but if the Government and the people in
this country want to encourage people to have confidence in inquiries by
.committees, then it is necessary that the Government of India, unless they
have very strong reasons, should not vary the conclusions of a Report of
Inquiry appointed by them. . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is again repeating himself.

Mr. N. M. Joshi: This is my last sentence, Sir,—I feel that the Gov-
12 N ernment of India have made out no case for varying the decisions
12 NOON- ¢ the Court of Inquiry, and I wish they had given effect to
the recommendations of that Committee. Sir, I thank you for having
‘given me an opportunity to place my view before this House.

Lieut.-Colonel Sir Henry @Gidney (Nominated Non-Official): Sir, I thank
you for the opportunity you have given me. I shall be very brief, becauss
I know there is very little time left. Amongst the many points that 1
wish to discuss, I shall centre my remarks on one or two things. 1 would,
in the first place, refer to one thing, and that is the inequitable system of
distribution of minimum wage of Rs. 55 on Railways.

Then, I would ask the Government of India and the Education De-
partment to hurry up with the Pharmacy Bill, otherwise they would put
the cart before the horse if they pass the Drugs Bill first.

Then, I would ask the Honourable the Finance Member, considering
the alarming amount of profiteering that is going on in matches, to relieve

the poor people by some attempt to stop profiteering which is becoming
very rampant.

Another point I would ask him to consider, not as an expert financier,
is to take income-tax monthly, instead;of annually, as is done by every
other Department of the Government of India. He might give his thought
to this. . . . .

The Honourable Sir Jeremy Raisman: Monthly payments are taken in
the case of salaried people. '

Lieut.-Colonel Sir Henry Gidney: I may be wrong, but I wish to put
it to you. -

Then, a third thing T would ask my friend to consider is the imposition
of death duties.

The next matter I wish to mention is, I agree entirely with the views
expressed by my friend, Mr. Boyle, regarding the imposition of import
duty on artificial silk yarn.

Then, one other question, I would like to ask him is, why extract so
much money from the public by way of examination fees. The amouut
of money that Government get from examination fees and the amount it
actually spends. . . .

The Homourable Sir Jeremy Raismar: Examination fees of what?
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Lieut.-Colonel Sir Henry @Gidney: Examination fees from cardidates
going up for examinations for papers and things of that sort.

The Homourable Sir Jeremy Raisman: I can assure the Honourable

Member that the administration of entry to the public services is not a
source of profit.

Lieut.-Colonel Sir Henry @idney: 1 am not talking of public services. 1

am talking of all sorts of examinations for Railways, Posts and Telegrapha,
and so on.

Now, Sir, I come to my point, and that is what I might call the hardy
anpual,—and that is the Posts and Telegraphs. I am glad that my Guru,
Sir Gurunath Bewoor, is here. I shall briefly refer to some of the points
as I am unable to deal with them in detail. In 1925, I led a deputation
to the Secretary of State. In 1928, I got a reply that the reduction of {hc
Anglo-Indian community in this Department would be gradual. It was an
honourable reply given by the House of Commons, by the Secretary of
State representing the Parliament, who represented the King. You ought
to remember it very carefully. Till 1928, the Member in charge was my
friend Sir Andrew Clow, and he had gradually raised the salaries of all
the inferior staff, menials and others, and quite rightly too, because the
Indian servants were practically kept on a starvation wage, and it was
raised to a very decent living wage, and I am happy about it. There
was no rise for Anglo-Indians, because they were dissatisfied with it. In
1928, 1 got a reply from the Government Department in this House assur-
ing me that there would be a gradual rise. The same year came the recruit-
ment for telegraphists whose number, as far as my community was con-
cerned, was reduced from 60 to 20. In 1930, there was a stop in the
recruitment of telegraphists due to excess of staff, and examinations for
recruiting engineering supervisors were started, which reduced the admis-
sion of my community from 50 to 60 to nil. Thanks to the Member in
charge. In 1931, there was a retrenchment scheme in respect of the services
of Posts and Telegraphs, and the Anglo-Indians were badly hit more than
any, and we were given 2 per cent. of the total and 5 per cent. of certain
departménts. The Government gave us 5 per cent. of the postal clerical
departments and 20 per cent. of the telegraphs, which amounted to 6-1 of
certain sections, but no engineering supervisor appointments. I protested
against it in 1985. There was no recruitment of telegraphists that year:
I am sorry, the Honourable Member is laughing. The postal job has given
us 5 per cent. from 1935 to 1937, and candidates were available in plenty.
In 1937-38, an examination sygtem was introduced by the Director Gene-
ral for recruitment to Posts and Telegraphs, and we got direct recruitment
50 per cent. in the telegraphs, and nothing else. In 1989, the Stewart
Committee sat, and, on my representation, that Committee was kind
enough,—and I am thankful to Sir Andrew Clow and to H. E. The Viceroy,
—to give us 40 per cent. of the 75 and others who were directly recruited,
while we were denied every other post in Government, which means to say
that the recruitment of the Anglo-Indian community in the Posts and
Telegraphs has been practically ruined, and ruined by the Department
today, and I unhesitatingly say so. The community that has served that
Depariment so loyally has been treated so badly, and nobody ean deny that.
Their numbers have been reduced very considerably—I do not mind the
reduction,—I have to be reduced, I know it,—but why do it in such 2
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clandestine manner? I have protested against this. I was given neariy
313 in postal. Every job has beer cut off from my hand,—why? Because
Sir Henry Gidney is supposed to have said, ‘“We do not want posts in
Postal Department””. I never said that, and I challenge any one to prove
that I ever said so. What I said was: ““Why cut my hand off the usual
channel which I have asked in the Telegraphs’’. Let it be gradual. Why
cut me off so many jobs when the orders of the Government were that I
was to be given so many. And why replace me in a channel in which I am
not to be employed? Would you give me an excess in the Telegraphs for
what you have reduced in the Postal? Let me have the same number of
jobs as before. I have repeated this demand times without number on
the floor of this House. What have you done? Sir, the Anglo-Indian
community has been murdered by the Department. And do not laugh, let
me tell the Deputy Leader of the Muslim League, to look up the records of
the posts of engineering supervisors, and you will find that you are also
sadly neglected, you have not got your 25 per cent. or anywhere near it.
You will find that you are just as badly treated as we are. And who is
the gainer? I leave it to you to imagine. This is my bone of contention.
If Government give a promise on the floor of the House, it has either to
honour it or put it in the waste paper basket and consider themselves as a
second Hitler. Here a promise was given, and here is an absolute breach:
of the promise, and I am left with a future where I have been reduced
of all jobs. I have been given a few jobs in the Telegraphs, and I have
been. denied every job in the Posts, and the Director General knows 1t s
true. I challenge him to deny it. Why has he done so? Are we anathema
to him? Have we not served his Department well? We have given cur
blood and our tears and our lives for him and this is what we are going to
get in 1941. In the name of humarity, in the name of justice, and in ch=>
name of everything that is honourable in the British Empire, I protest
against this treatment. I have fought and fought for the community and
1 give the Government of India an opportunity—I challenge them to take mc
to the Federal Court, and before that Federal Court I will show that
section 242 has not been operated at all. I am not complaining because
a war is on, and I am a peaceful, loyal citizen. But. God heln, T am
going to take it to the Federal Court, and, if necessary, to the Houses of
Parliament when peace is established, and if the Aet is there. . .

Mr. M. S. Aney (Berar: Non-Muhammadan): By that time, it may be
time-barred.

Lieut.-Oolonel Sir Henry @Gidney: You will be there and I will be there..
But that is not the point. 8o long as it exists, it should be carried out.
Governmert cannot take on themselves the position of Hitler, as they are
‘doing in this Department. I know what is happening. The absence of the
human touch is there in this and in every Department, and I  protest
against this. It is wrong. 1 repeat here that it is nothing else but a
vendetta: and why is it done? Why am T not taken in the service? Am T
to be chucked into the street, because T have given good service? Replace
me certainly. I know I must be replaced and I am prepared to be re-
placed. T raise no objection to that, but I want to know why vou are
taking this kind of vendetta on me and take 1.800 jobs away from me by
just a stroke of the pen. Why should that he done? T tell
vou that the members of that committee. if tl.ley have beew
made aware of thiz disastrous result. would rever have signed that report.
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T know for a fact that they were not aware of this, snd why? We were
never informed of it. I have a few hundred jobs in a Department which 1
practically monopolised. I am prepared to give it up. I had a few hund-
red jobs in the Telegraphs, but all the postal jobs have been taken away,
and it is closed to me. Why? No candidates are available. I know that
no candidates are available. For what? And yet before this report, any
amount of candidates were available from 1935 to 1937. If there are ot
suitable candidates available, the Department is bringing in unsuitable
people and unqualified people. Between the years 1935 and 1937 we had
enough. Today we prefer infinitely to serve the King and risk our lives in
the cause of the Empire; but in the Department, where we worked, we have
no future. That is the position that I want-to place before the House. It
has taken me years before I could get all the facts. I have tried all
manner of means. I have tried appeals. I have had discussions with the
Department and with the Member for Communications. If T am given
another chance for discussion, I will place before him all the facts and
show him that I am not wrong. But he will not hear me. All this happen-
ed before he took office—I do not blame him. If he is prepared to do
this, I am quite prepared to have a conference; but otherwise I agk him
to go to the Federal Court and see whether I am right or wrong and if
section 242 is not being applied at all in a proper manner; and, as a
result, the orders of the Houses of Parliament which are mandatory and
statutorv on the Government of India are being tinkered with and played
with in the Posts and Telegraphs Department.

Sir Syed Raza Ali (Cities of the United Provinces: Muhammadan
Urban): Sir, it is impossible indeed not to sympathise with the Finance
Member. The Finance Bill he has introduced is a carefully considered
war measure which, I am sure, he can defend on its merits. I should not
be understood to mean that it is a perfect Bill or is not capable of being
improved upon. My point is that, while affording scope for improvement,
it is a Bill to which the Opposition would give its support in any country
which was the master of its own destiny. In India, however, conditions
are artificial, unreal and abnormal. Sir Jeremy Raisman, therefore,
cannot complain if the financial test were to give the pride of place to
political considerations.

I want to make a very short speech indeed. A good deal has been said
about our industrial and fiscal wants. All I can say on the subject is
‘that it is high time that the Honourable the Commerce Member started
tackling the serious problems relating to the development of our industry
-and the future fiscal policy to be adopted by the Government of India.
“We have got reports of two Commissions—the Industrial Commission and
the Fiscal Commission. The Industrial Commission was appointed in
consequence of a motion which was moved in the old Imperial Legislative
Council on the 19th May, 1916, when the last war was half way through.
“‘What is the Honourable the Commerce Member doing now? I have not
the least doubt that both these reports are antiquated documents. ‘Lhe
time at my disposal will not permit me to examine the prévisions of both
these reports, through which I have carefully gone; but I can say that
'both these are antiquated documents. This admission was made by the
‘Commerce Member himself. Let him, therefore, consider what is going
to be the fate of our industries after the war. The words ‘‘key industries’’
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‘were used by him, but he failed to point out as to what he or the Govern-
ment of India consider as key industries. What test do the Government
-of India propose to apply to find out which industry is a key industry
Again, what form is the Government of India’s aid to these so-called key
industries going to take on the termination of the war? So far as the
Fiscal Commission is concerned. all I can say is that the rigid conditions
laid down in paragraph 97 of its report are so exacting that no country
-complying with these rigid conditions can give sufficient encouragement in
the form of protection to its industries. The result of all this would be
obvious to those who have even cursorily examined the Finance Bill.

We find that protection is enjoyed by the match industry in India.
‘Strange to say, nearly four-fifths of the match producing industry in India
‘is controlled by foreign capital and by foreigners in spite of the fact that
‘there may be one Indian Director of the Swedish Company in India.

Section 116 of the Government of India Act was referred to by the
‘Commerce Member. I think that even within the scope of section 116 a
lot can be done to encourage Indian industrizcs; for instance, this would
be a case in point. Is there any reason why a duty of 10 per cent. should
be put on tubes and tyres and other rubber articles manufactured in India
-without imposing a countervailing duty on the imports into:India of these
-articles? 1 cannot see where the justice of it is, where the reasonableness
of it is. Time is very short and, therefore, I pass on. All I can say is
that if the Government of India start dealing with the commerce and in-
-dustry in right earnest now, even then I believe at the termination of the
‘war they will find themselves unready; and if they go to sleep over it, 1
am afraid they will be caught napping.

The next subject I propose to touch very briefly upon is the question
-of Indians overseas. Now, in this connection, I want to confine my re-
marks solely to our present relations with Ceylon. Fortunately, the Gover-
mor of Ceylon has given a very cogent, definite, convincing reply to the
protest that was lodged by his Ministers on the 11th February, 1941. That
reply has already been published in the press, and I will not, therefore,
refer to it at any great length. Sir, the position is this. Two Bills are
before the Ceylon State Council today. One is the Non-Ceylanese Regis-
tration Bill, and the other relates to immigration and the regulation of
-certain matters by the Ceylon Government. The first deals with registra-
‘tion and the second regulates immigration and other matters. Both these
measures are highly objectionable. The Governor has already spoken out
‘his mind on these measures. The only question is what we on this side
are going to do. My advice to the Government of India is this. Nobody
wants at this critical juncture to be a party to anything which would
further embitter feelings between any two parts of the British Common-
wealth of Nations. At the same time, if even in this crisis any part of
the Commonwealth is prepared to hit us, we should be ready to hit back.
My advice to the Government of India is. Let them not take alarm at the
idea of exploring the possibilities through the Commerce Department of
our hitting back Ceylon in economic matters. I would go further and 1
would ask the Government to keep ready a Bill so that Government should
be in a position to introduce that Bill in this House if the course of events
in Ceylon goes against us. I know that it is open to any Member of this
‘House to prepare such a Bill and introduce it, but I think it would be much

[}
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better if the Government themselves did it. I do not want Governmens.
at the same time to proceed with the Bill. But let them introduce it
and keep it pending. Let us deal with the Bill in the spirit shown by
the Ceylon State Council in dealing with these two objectionable Ordi-
nances.

. Thirdly, I will come to the question of the administration of the:
Archzological Survey of India. That is a painful subject. Unfortunately,
what goes on in this country is that we demand Indianisation, and when an
Indian is appointed, one section of us or another is prepared to find fault
with that Indian officer who is put in a responsible position. But, Sir,
there are limits to which the caprices- and whims of an Indian officer can
be allowed to go. I do not want to go into the unpleasant history of the
questions which I put in this House, and I must congratulate the Govern-
ment for making candid statements without any attempt at evasion.
From those statements it appears that the administration of ‘the Archso-
logical Department, unfortunately, is rotten. Things have comé to ‘this
that a matriculate junior is preferred to an M.A. in History who has written
articles of value involving research work. Things have come to this that a
man who had been sent to jail on a charge of theft, though that was a
technical charge, is re-employed without any compunction. Things have-
come to this that a man who submitted a false bill for travelling allowance
is allowed to go scot-free and the officer who wants to catch him is not
allowed to do that, and the Director General, Archmology. deals with the-
whole question himself and does not take any notice of this most serious

. irregularity on which I have known responsible officers being dismissed.
Let me make it clear that the Education Secretary has dealt with my ques-
tions on this subject candidly and fairly as far as he could, but I ask him to-
take note of the feeling of the unfortunate Muslim subordinates. There is
a feeling to intense insecurity amongst them, and I put it to him whether he
can devise any means for securing the confidence of the subordinate Muslim-
staff on the one hand and of the Muslim community on the other. Nobody
wants really to embitter feelings further on this question, but surely it is
high time that a strong check was put on the capricious exercise of power
by the Director General of Archeology.

Sir, the next question is one dealing with recognition of communal
unions, in which, I am sure, my Honourable friend, the Communications
Member, will be interested. I happen to be the President of the Subordi-
nate Accounts Services Union in Delhi, and I find that the union has made
a number of applications for recognition. These applications have been
turned down on the ground that it is open to the Muslims, instead of
starting their own union, to join the general union. I think this objection
comes too late when one remembers that this is a country in which separate
representation prevails not only for Muslims, but for Europeans, for Sikhs,
for the depressed classes, for Anglo-Indians. Even provision is made for:
the representation of these important communities in the public services.
(Interruption by Mr. N. M. Joshi.) This policy has been carried right
through. It is too late for the Government to preach the virtue of common
unions and to say that the Muslims should join them. The Muslims are
not going to join them. The only question is, are you prepared to deal
justly by the Muslims or not? If you are prepared to deal justly, recog-
nise these Muslim unions if they are found to be satisfactory, and I am
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sure my own union is functioning in a satisfactory manner. Don’t trot
out this lame excuse that the Muslims should not start their own unions.
if other unions are available in the country.

Lastly, I would deal with the subject of the' present political deadlock.
This is 8 matter on which the attention of most of us is concentrated. In
offering a suggestion or two on this question, let it be clearly understood
that I shall not be speaking on behalf of the Muslim League Party, but
will give expression to my own personal views. So far as the official
spokesman of the Party is concerned, he will be speaking in the afternoon
and will put the case of our Party before this House.

I value the effort recently made by no-party leaders in Bombay as show-
ing that, while the country is doing its best to help England to win the
war, it is not doing much to help itself. Sir Tej Bahadur Sapru, who
commands the respect of all important political parties, was_ associated
with the Bombay Conference, but T am afraid he and his co-workers are not
likely to succeed in devising means to bring the Congress and the League
together. The Government can have an expansion of the Executive
Council without the co-operation of these two parties, if it so desires, but
such expansion will not touch even the fringe of the political problem.
What are we to do? I suggest, and it is my personal suggestion, that a
Commonwealth War Advisory Committee be established in London, of
which, representatives of the Congress, the League, the Indian States and
the Government of India, along with representatives of other countries of
the Commonwealth should be members, the Congress and the League
representatives to be nominated by the Congress and the League leaders.
There is nothing so effective in introducing an atmosphere of goodwill as
the association of people with common problems. Indian leaders will be
in contact with each other as also with representatives of England and the
countries of the Commonwealth in this committee. Such contact is bound
to have effect in course of time, and we may thereby achieve results for
which the present atmosphere in India affords little or no chance.

My second suggestion is that a Defence Committee with representatives
of this House and the nominees of Indian States be -established without.
delay to assist His Excellency the Commander-in-Chief in India in the
conduct of war. The functions of the committee may be advisory. I am
afraid they will have to be advisory having regard to the present Constitu-
tion, but there should be no prejudice against it, and it should not be:
treated as being just a tolerable nuisance.

May I say, before I sit down, that the European Group in this House
have a unique opportunity of influencing the policy of Government on the:
one hand, and acting as a bridge between the Congress and the League on
the other hand. I remember what valuable work was done by Mr. Lionel
Curtis when the Montagu-Chelmsford reforms scheme was under consider-
ation in this country for nearly 24 years. I can say that if the European
Group is so minded and realises the importance and the delicacy of the
questions with which we are confronted today, it can take up work which
was attempted and done very successfully by Mr. Lionel Curtis. In the
European Group we find men like Mr. Buss, Sir Frederick James and the:
silver-tongued Mr. Griffiths who also has considerable experience of ad-
ministration. I think matters are far too serious really to allow any
Member of this House to be light-hearted or to indulge in cracking jokes.
The European Group, if they want to do it, can do real service both to

c2
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India and to England. They are the people who are trusted by Govern-
ment. They are people who can carry on conversations on important topics
involving secret affairs with the head of any Government in any province.
I also believe that here in Simla and Delhi they wield very considerable
influence. Their influence in the past has occasionally been exercised to
promote the interests of the country, though in exercising their influence
they do not as a rule forget themselves—a matter of which I think I should
not complain. But I do think matters are far too serious to allow the
European Group to sit quietly. So far as I can see, they are the only body
that can bring about a contact . . . .

Mr, President (The Honourable Sir Abdur Rahim): The Chair would
remind the Honourable Member that other Honourable Members want to
speak.

Sir Syed Raza Al: I attach very great importance to the last sugges-
tion I have made—not that I don’t attach importance to other questions
on which I have touched.

Dr. F. X. DeSouza (Nominated Non-Official) : Mr. President, as a soli-
tary representative in this House of the Christian community, I am thank-
ful to you that I have caught your eye in this debate, because, owing to
the difficulties of obtaining audience in view of the procedure adopted in
this House in a debate of this kind, Members, not belonging to any party,
like myself, find it very difficult to obtain an audience, and were it not for
the fact that I caught your eye . . . . .

Mr. Pregident (The Honourable Sir Abdur Rahim): The Honourable
Member must remember that seven unattached Members have spoken
already. .

Dr. F. X. DeSouza: . . . . the result would have been that a commu-
nity of more than 10 millions . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member had better get on with his speech.

Dr. F. X. DeSouza: The subject on which I wish to address a very few
remarks is one which is uppermost in men’s minds today, I mean the
political deadlock which prevails in the country, and how far and to what
extent the solution proposed by His Majesty’s Government as well as by
His Excellency the Governor General in his declaration of the 8th August
affects the community to which I belong. The solution proposed by His
Excellency the Governor General in the declaration of the 8th August is
that, to resolve the present deadlock, a Government, approaching a national
Government, will be formed by expanding the Executive Council, and the
method proposed for expanding the Council is by summoning representatives
of important elements in the national life of India—I am quoting the very
words of the Rt. Honourable the Secretary of State, as well as of those
communities which, by long association with the British Government, have
obtained a special claim for special recognition by the British Government.
Sir, in pursuance of the declaration, His Excellency the Governor General
invited a large number of leaders, including as many as 52 persons, to
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whom he granted interviews, but, Sir, not even by name, was the great
community, to which I belong, mentioned either in the Secretary of State’s
declaration or in the Governor General’s declaration. Out of the 52 inter-
views granted to leaders, not one leader of the community to which I belong
has been summoned. Is this justice to the community which I represent?
Are we so negligible in the life of India that our interests are not to be
consulted at all? Is it forgotten that we have contributed so largely to
the national uplift in the matter of education on western lines to which
we, with missionary capital and our own man power, have contributed?
Only the other day we have rendered a signal contribution to women’s
education. Every community in Bombay acknowledges with thanks the
services rendered by the new Women’s College, especially those commu-
nities who object to mixed education. The college has been opened by
those famous educationists, the nuns of the Sacred Heart, and is welcomed
as a boon and a blessing. Unfortunately my community has been consis-
tently neglected by the Government of India;—whether under the Govern-
ment of India Act of 1918, or the Government of India Act of 1935, or the
Government of India Act as administered under the emergency powers—
section 92 of the Government of India Act, we have always been left in the
cold. Tt is not so much a question of a deadlock with us; it is a question
rather of a lock-out.

An Honourable Member: A stay-in strike.

Dr. F. X. DeSouza: It may truly be said that Governments may come
and Governments may go, but we stand ‘‘out’’ for ever.

Sir, I entreat the Government of India—who are now gradually parting
with power in favour of a national Government (Interruptions ‘‘no, no’’)
not to hand us over to a national Government branded with the brand of
inferiority. Sir, I ask the Government to include us as an important ele-
ment in the national life of the country, and give us our due place in the
country’s public life. But whatever the view of the Government of India
may be, I am glad to say that our sister communities have always treated
us and will continue to treat us with far greater consideration. They
specially appreciate our freedom from communal bias. Sir, I am not
disclosing a secret, but I may tell this Honourable House that only the
other day important leaders of our community were approached by the
emissaries from the rival majority parties to act as intermediaries in order
to resolve the deadlock. I am not divulging a secret, but this is well-
known to some of our leaders that they were asked to approach Mahatma
Gandhi and the Qaid-e-Azam, but, Sir. unfortunately things had reached

a stage . .

Mr. M. A, Jinnah (Bombay City: Muhammadan Urban): I am not
aware of any such thing.

Dr. F. X. DeSouza: . . ... things had reached such a stage that it
was impossible for themn to approach them.

Mr. M. S. Aney: Nobody has approached you?

Dr. F. X. DeSouza: I can say it is a fact thav attempts were made to
appronch the leaders, but whether with success or not, I do not know.
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Mr. M. A. Jinnah: All T can say is that nobody has approached  me.
That is all I can say. And I do not know who the leaders are of the
<community to which the Honourable Member belongs.

‘Mr. N. M. Joshi: How can anyone approach one who is ‘‘unapproach-
able’’?

Mr. M. A. Jinnah: That is really an unjust remark to make, because
Mr. Joshi himself sees me three times in the day and smokes a cigarette
‘with me in the Lobby.

Dr. F. X. DeSouza: Now, Sir, I just want to say a few words on the
political implications of the deadlock in its general aspects. A leading
FEnglish magazine pointed out the other day that thirty-two exz-ministers
were in jail and seven ex-premiers were also in jail, expiating behind the
prison bars the ‘‘faith that is in them’’, and the paper adds, ‘‘Is it not a
fact that these thirty-two ex-ministers and seven ex-premiers were elected
to the Legislature by seventy-per-cent of the electorate?”’ Is it not a
fact that seventy per cent. of the electorate feel that the political faith that
is in them is declared unlawful by the Governmeut, and more or less out-
lawed by the Government—because these leaders are put in jail for pro-
fessing those faiths?  Sir, it is not for me to explain the repercussions of
this impression among the people on the war effort. I myself have
attempted to do my bit with regard to the war effort. I have approached
a large number of people, especially educated people, in British Tndia as
well as the Indian States, but I am sorry to say that Indian opinion,
-especially educated opinion, is averse to giving such help in view of the
‘manner in which the national leaders have been treated. My reason for
mentioning this here is to ash the Government ~f India to do all that is

in their power to solve this problem and thus to quicken the results of the
war effort.

How the deadlock is to be resolved, it is not for me to say; wise men
‘have met in Bombay and have recorded their decisions, and where wise
men have feared to tread, I certainly shall not venture to rush in, but
-one thing T should say, and tnhav 1s thie, that unless und until the promises
‘that the Government of India have made leave the domain of ‘‘promise’’
:and reach the regions of what lawyers call ‘‘performance’ or ‘‘part per-
formance’’, they will never fruetify. Sir, promises mude under stress
are always open to the suspicion that when calmer conditions are restored,
they may not be fully implemented- We all know what the promises
mmade by the sick man of Hudibras resulted in :

“The devil was ill, the devil a monk would be,
) The devil was well. the devil a monk was he.”’

It is in that light, T am sorry to say, that educated opinion regards
promises made by the Government of India. I, therefore, ask, in all
‘humility. out of love for my country, and out of love for the Empire to
which T belong, that the promises made should be implemented at least
by ‘‘part performance”. My friend, the Honourable Sir Homi Mody,
suggested that there should be something in the nature of a guarantee that
whatever resolutions might be arrived at by the leaders of the communities
should be implemented by Parliament. It is for the Government to con-
sider that very valuable suggestion, but unless and until something in the

nature of part performance is done, the people of India will regard these
promises as written on sand.
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. Whatever the new Constitution may be, Sir, we feel that so long as
:you conduct the elections in the future on the basis of separate electorates,
‘the present trouble will never end, and there will be all sorts of schemes
for Pakistan, sechemes for Hindustan, schemes for Khalistan, and schemes,
shall I say, of Gidneystan, and so on and so forth—and unless the elec-
tions in future are conducted on a joint ele:torate basis with reservation
-of seats, things will never improve. Sir, look at the situation today :
communities are arrayed not for peace, but they are arrayed in armed
neutrality. They act not for the benefit of the country as a whole, but
for the benefit of the particular commmunity which they are representing.
“Their policy is one of “‘beggar my neighbour’’.  Their prayer seems very
much like the prayer which that of the Balkan States is said to have
‘been :

“Oh, Lord, make me blind in one eye,

Provided you make my neighbour blind in both eyes.”

That seems to be the attitude of the communities today, and unless
and until that vanishes—and my suggestion is that it will only vanish by
the institution of joint electorates with reservation of seats— this sad
state of things will continue for ever.

Sir, the Bight Hon’ble the Secretary of State for India suggested a
formula for rectifying this state of affairs. He said that the whole of
India should adopt the slogan, ‘‘India first™. I saw the same slogan
translated in a different manner in an anti-communal award meeting which
I attended in Madras, where on the board of the dais was printed in bold
Jetters an invocation to the mother land:

“Hindus and Moslems and Christians are we,
But all of us Indians in our worship of Thee.”

And, side by side, was written :
“Hindus and Mussalmans and English are being . . . .

Bat all of us Indians in our worship of Thee.”

Here lies the point of the suggestion made by my Honourable friend,
Bir Syed Raza Ali.  Probably there is no communjty which will have
greater influence in bringing about a solution of the present dzadlock than
‘the European community. The European community has a political
-consciousness and its tradition of nationhood but unfortunately there
are people in the country who think that they have identified themselves
‘too much with the Government to be able to give disinterested help. In
this connection, I would invite their attention to what the Right Honour-
able Mr. Amery said. He said that even the British Group in India
will help in the solution of the present deadlock by adopting the slogan
‘which he proposed : ““India first’”. So long as the solidity and strength
of the Empire is assured. they should identifv themselves also with
‘India as a whole.

My time is up. and I do not wish to take longer time than I am
-allowed.  So, with these words, I resurne my seat.

Maulvi Syed Murtuza Sahib Bahadur (South Madras : Muhammadaq) :
Mr. President, before proceeding with the subject of my speech, I wish

to recite a Persian saying :
““Chau dakhlat neesth kkarch ahista tar Kun.”
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The Persian philosopher and politician Sadi of Shiraz partlcularly
advised the Governments that when their resources are scanty and poor,.
they should cut short their expenditure.  This principle has not been:
adopted by the Government of India. That is our contention. ~ When:
the army budget was 45 crores, our contention was that it could be reduced
to 80 crores. In one of my speeches on the hudget on a previous occasion:
I have proved this by facts and figures. = Now, it has doubled itself.
From 45 crores it has nearly doubled itself when it has risen to 84 crores..
That is why we have got a deficit balance of nearly 20 crores and a half.
Correctly speakmg, it is 20 crores and 46 lakhs. Reduction could have-
been effected in so many wavs and this deficit could have consequently
been met easily. First of all, we are deadly against the principle of
taxation, because without representation there cannot be taxation. Now,
there is no representation here. = Government have been going on with-
taxation according to their will and pleasure. =~ Had they resorted to the
advice by not allowing the Supply Department to give increases according'
to their will and pleasure, they could have effected substantial saving.
In this connection, the House cannot but praise officers like Mr. Jenkins,
1.C.8., who is the Secretarv of the Supply Department and Mr. Ghulam
Muhammad. So far as I know, these are the only two gentlemen who-
did not want any thing extra in the Supply Department, one from among
the Indians and another from among the Europeans. All others have
had their fat salaries. And as regards the salary cut, of course, it could’
bave been efiected very easily as a War measure. This is what I wanted’
to say regarding the advice referred to at the outset.

As regards the other two or three points that I wish to make out,
I would like to invite the attention of the Government to them. During
the last session we passed a Resolution in favour of the appointment of
a pilgrim officer.  Subsequently, & Special Officer was appointed by the
Government of India for which they are to be thanked. Of course, the-
report is not yet published and we are afraid whether the Government
will give it the attention that it deserves. The thing js this.  The:
Government, of India has been spending about 37 to 38 lakhs of rupees.
towards the Ecclesiastical Department. On a previous occasion this sub-
ject was fully dwelt upon by the Leader of our Party, though the Muslim.
League Party was not then formed. We know that it is a non-votable-
subject. But when have been spending 37 to 38 lakhs of rupees every
years towards the maintenamce of the Ecclesiatical Department, why have:
you reduced the pilgrimage charge from Rs. 30,000 a year to Rs. 12,000
a year? Formerly, when there was a Pilgrimage Department in the
Government of India, they were spending about Rs. 30,000 a year. Now,
if you go through the figures for the last three years, you will find that it
bhas been reduced to Rs. 12,000 per year on the average. This amount
goes towards the upkeep of the Bombay Port Haj Committee and the
Calcutta Port Haj Committee. 8o far as the Karachi Port Haj Committee
is concerned, not & single pie goes towards its upkeep because it is self-
supporting.  But this Rs. 12,000 is not at all enough. My contention
is that if the report of the Special Officer should be favourable to our
Resolution, the Finance Department should have no objection whatsoever
to appoint a Special Officer to look into the grievances of the Hajis.
Haj, as vou know, sir, is incumbent on every Muslim who can afford to
undertake the journey both physically and financially.
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Now, I wish to bring one more thing to the notice of the Government..
and it is this. This point was also touched upon by my Honourable-
friend, Sir Syed Raza Ali. As a southerner, I am also very much interest-
ed in Ceylon affsirs. Ceylon has got many southerners, particularly,
the Madrasis, and it is they who have built up Ceylon to a great extent.
Just as our Mopla friends have built up the whole of Malabar and have
converted it into a garden, similarly the Madrasis have made Ceylon what.
it is now.

Mr, H. A. Sathar H. Essak Sait (West Coast and Nilgiris : Muham--
madan) : Have you been to Ceylon?

Maulvi Syed Murtuza Sahib Bahadur: Our Honourable friend who re--
presents Malabar justly feels proud of the fact that the Malabaris have
had their share in building up Ceylon. Now, Sir, we are being ignored.
so much that even Acts are being enacted against our interests.  The
Milinisters of Ceylon did not care even for the warning message of their-
Governor.  Such is the state of affairs there. @~ We should thank the-
Government of India fo~ having taken a very firm stand regarding the
Ceylon affairs and we hope that they will prove themselves firmer still
in their resolution when the case of Indians is at stake there. The line:
of action suggested by my Honourable frirnd, Sir Syed Raza Ali, may:
be taken.

I am sorry to see that my Honourable friend, the Commerce Member, .
is not here. Most probably he is absent in connection with-
the deputation to which I want to refer on the floor of the
House.  So far as southern India is concerned, the skin and bides industry "
was in a great flourishing condition, now there is the danger of ihe
industry collapsing. A deputaticn of ahout 10 or 11 members has come:
from Madras to place their case boforc the Commerce Member. Most.
porbably today is the time fixed for interviewing the deputation by the
Commerce Member. It is hoped that the Honourable the Commerce-
Member, not only because he comes from Madras, but also because he-
is an Indian with sympathetic views will interest himself & great deal.
in the skin and hides merchants of southern India. Sir, Trichinopoly-
which happens to be my own place is a place where there were a great many
tanneries.  Some tanneries have been closed down. Though I am not:
a skin merchant yet I am much interested in it, because many of these-
merchants are my constituents. ~ Should the industry collapse many skin-
merchants would be ruined.

1p.mM.

I wish to refer to only one other point before 1 conclude my speech.
The other day, one of the Members of our party spoke something in:
favour of the Government, not exactly in favour of the Government, but.
in favour of the policy adopted by the Government as regards repression.
That was his individual opinion. @ But some friends of the Congress-
Nationalist party unnecessarily attacked the whole of our party, the:
Muslim Leaguers. It was quite wrong on their part to have done so..
My Honourable friend sitting behind me, Mr. Lslchand Navalrai, and’
my Honourable friend, Sardar Sant Singh, attacked the Muslim League-
Party and said that the Muslim League Party was in favour of Govern--
ment and that they are for repression and such other things. ~ Unfor-
tunately the Leader of the Congress Nationalist Party was not present:
then. This discussion was on the cut motion brought forward by my-
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Honourable friend, Qazi Muhammad Ahmad Kazmi. When there was a
Resolution regarding repression by my Honourable friend, Mr. Joshi, all
.of us a8 a party supported him. Honourable Members of the Congress
Nationalist Party are fully alive to this fact, and yet some of the Mem-
bers belonging to the Party attacked the Muslim League Party that they
:are supporting the Government. It is not at all a fact.

Mr. Lalchand Navalrai: May I point out, Sir, that the Honourable
Member has mixed up the speeches. 1 never said that the Muslim
League Party are for repression. I never said so in my speech.

Maulvi Syed Murtuza Sahib Bahadur: I accept the correction. He
found fault with our Party in some other matters. =~ When the Resolution
for the introduction of reforms in Baluchistan was under discussion, all
these accusations were laid against the Muslim League Party by some
Members of the Nationalist Congress Party including my friend. Let
:them deny that. With these words, I conclude.

Khan Bahadur Shaikh Fazl-i-Haq Piracha (North-West Punjab:
Mubhammadan): Sir, 1 would confine myself, with your permission, to
say a few words with regard to an affair in wmy district of Sargodha in
“the Punjab to which my Honourable friend, Sadar Sant Singh, repeatedly
referred in the House during this Session. Sir, although my Honourable
friend, Nawab Siddique Ali Khan, tried to throw light on the matter,
"but he could not do full justice, because of the very little time he had
-at his dispesal. 1 would deal with it fully within the short time at my
- disposal.

Sir, while speaking on the 11th March on the Finance Bill, my
Honourable friend, Sardar Sant Singh, discussed the Defence of India
Act, and, in the course of his speech, condemned the action of the Punjab
Government and that of the Deputy Commissioner, Sargodha, for the
: application of the Defence of India Act towards religious processions,
and stated that at Sargodha the anniversary of Guru Govind Singh was
not allowed to be celebrated, that the procession was interfered with, and.
~at this time, thirty-one persons were under arrest for having attended
the procession under the Defence of India Act. On the very opening
-day of the Assembly Session, the Honourable Member moved a motion
for adjournment bringing into question the conduct of the telegraph
authorities at Sargodha for their refusal to transmit telegrams of com-
- plaints against the high-handed action of the Deputy Commissioner on
the occasion of the birthday of Guru Govind Singh on the 5th January.
1941. Then, again, he asked a volley of questions on the 25th February
in connection with the same incident. Sir, although the motion for
adjournment was ruled out of order by the Chair and the questions were
- properly answered by the Honourable Member in charge of the Depart-
-ment, yet I feel that there is a likelihood of some false impressions
having been created in the minds of some Honourable Members of the
House regarding the action of the Government, of the Deputy Cominis-
-gioner and of the Telegraph Master, Sargodha, for having banned the
procession and for having withheld the transmission of the telegrams in
-question on account of their being of objectionable nature. I deem it
my duty to remove such misunderstandings that might have arisen as to
~the justice, fairness or otherwise done to the Sikh community.
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8ir, a great communal tension existed between the Sikhs and the
Muslims at Sargodha since last year when, at the time of the annual
meeting of Anjuman-i-Islamia, Sargodha, Muslims had gathered i
thousands from all the corners of the district, the Sikhs of Sargodha
picked up a quarrel with the Muslims and gave them grave provocation,
thereby inflaming their feelings. The communal tension ran so thigh
there that an open clash seemed imminent. The danger was growing, as
members of each community were pouring in the town every momnent to
measure their strength with each other. Had not the Deputy Commis-
sioner shown great presence of mind, extraordinary courage and foresight
at his own personal risk, to his own life, not a single Sikh would have
returned to report what had happened, for the Muslims out-numbered
the Sikhs and had good cause to give battle.

Mr. M. S. Aney: May I know whether the Muslims, who the Hon-
ourable Member says outnumbered the Sikhs, were armed with sticks
and swords and other weapons?

Khan Bahadur Shaikh Fazl-i-Haq Piracha: No.  Sowe carried lathis.
The Deputy Comnissioner had to promulgate curfew order and an order
under section 144 for several days to bring the town to its normal state
of affasirs. The saner elements among the Sikhs in Sargodha felt deeply
grateful to him for his timely action which saved the Sikh community
from a veryv awkward and critical situation. XNow, the same community
applies to the same Deputy Commissioner for a permit to take out a
procession on the Guru Govind Singh birthday on 5th January. The
Deputy Commissioner, who had such a bitter experience last year could
not reasonably be expected to allow such a procession without in:posing
some restrictions and taking adequate precautionary measures in the
interest of the public in general and the Sikh community in particular.
He could have disallowed the procession altogether and would have been
justified in doing so, but, out of regard for the feelings of the Sikh com-
munity, he granted permission with certain route restrictions against the
desired proposal of the Sikhs in their own interest, as, in their proposed
route, there lay a mosque which, according to the justified apprebensions
of the Superintendent of Police, would in all probabiiity have been the
scene of bloodshed had the procession been allowed to pass that route.
The Sikhs did not agree to restrictions laid down by the Deputy Commis-
sioner on the procession route and, instead of resorting to constitutional
protest, broke the law and took out the procession through the prohibited
route in contravention of the orders of the district authorities. The
result was that a few arrests were made. The cases against the arrested
persons are still pending in Court and the Honourable Member ought to
have refrained from alluding to them while discussing the wrong applica-
tion of the Act under which they were arrested till they are finally dis-
posted of. It is now for the House to judge if banning the route of the
procession and the arrests made under the Defence of India Act was a
justified action of the authorities or not.

Ag for withholding of the - telegrams in connection with the above
incident, it is also for the House to judge. The House will be surprised
to know that the text of the telegram was not even known to the
Honourable Member who was so eager to condemin the Government and
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moved an adjournment motion. The House can well judge the insuffi-
cient knowledge of the incident the Honourable Member might be having:
when he even did not know the wording of the telegram which was the
basis of his wordy fight with Government. The substance of the tele-
gram, and not the actual words, stated by Sardar Sant Singh in his
question No. 138 replied to on the 25th February, 1941, reads as follows:

“Unarmed religious Erocession on the anniversary of Sri Guru Gobind Sigh using:
customary route lathi charged by the police over 20 persons injured conditions of a
few serious about 12 persons arrested so far lorry carrying Guru Granth Sahib taken
by police Gurdwara management prevented by authorities from raising pandal in
front of Gurdwara for holding anniversary dewan Sikh feeling perturbed.”

The Telegraph Master, as stated in his reply by the Honourable Sir
Andrew Clow, was doubtful whether it was not of objectionable character,
and, therefore, referred it under rule 15 of the Indian Telegraph Rules
to the chief civil officer of the district (i.e., the Deputy Commissioner).
and under his advice he treated it as objectionable. He apparently held
that the whole of the telegram was objectionable. It is now for youw
to judge, Sir, what effect, in these circumstances, would have been pro-
duced, if a telegram of that nature, which I have just read, was trans-
mitted and published in the newspapers. This would have only further
aggravated the communal tension which was already serious enough. It
will thus be clear that the Telegraph Master does not deserve to be
accused, and no more so the Deputy Commissioner who has bzen indirectly
the real target of the attacks of Sardar Sant Singh. The Deputy Com-
missioner, be it remembered, who is a most popular, and very capable
and one of the officers of the Indian Civil Service in the Punjab, deserves
appreciation from the Sikh community, but I would like you to know,
-Sir, that the Deputy Commissioner has come to deserve such unwholesome
attention from my Honourable friend, Sardar Sant Singh, because the
officer happens to be one Mian Aminuddin, and not Sardar Amin Singh.
Had it been so, the criticism of the Honourable Member would have
turned into appreciation. But Sardar Sant Singh is not to be blamed for
that, because he represents the 8ikhs of Sargodha district and must
ptepare a field to be returned again to the Assembly by his constituents.
Picking up communal questions, right or wrong, has always been consi-
dered an easy way of becoming popular and widely known which at least
in this case is not in the best interests of the people he represents. T
am glad to say that the people of Sargodha do not hold the same feelings
which Sardar Sant Singh has tried to create. The Honourable Member,
in his deal in condemning the application of the Defence of India Act,
not only attacked the Central Government, the Punjab Government and
the Deputy Commissioner, Sargodha, but attacked even the highest
judicial authority of his province, the Chief Justice of the Punjab High
Court, who is considered to be, and actually is, above the politics of the
country in administering justice. He déscribed him as having been
‘‘influenced by the political issues of the day’’, and he was also pleased
to state that the relations between the Chief Justice and the Indian Judges
are very much strained, and that there is a complete boycott between the
two sections over some order of the Chief Justice regarding the trial of
cases under the Defence of India Act. The responsibility of such a state-
ment lies on the speaker himself, but from what I can guess, these might
be the views of the Honourable Member himself, as we have not received
such information from any other source. Whatever the facts may be, x
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responsible member like Sardar Sant Singh should not have made such a
reference to the Chief Justice in the manner he has done. He would,
of course, by doing so, have a wide propaganda for himself for having
been bold enough to attack the highest judicial authority of the province.
T car with personal knowledge and full confidence say that the Chief
Justice of the Punjab in the person of Sir Dougles Young is not only a
popular judge, but is also the most conscientious Chief Justice, that
Punjab has ever had. He is very much loved by the people of the
Punjab who have implicit faith in him being sabsolutely fair-minded and
just and far above the insinuation made against him by my friend, Sardar
‘Sant Singh. Sir, T have done.

REFLECTIONS ON THE PARTIALITY OF THE CHAIR AND
NAMING OF MAULVI ABDUR RASHEED CHAUDHURY.

Mr. President (The Honourable Sir Abdur Rahim): Before the House
rises, the Chair regrets to have to read out a letter which has just been
sent to it by Maulvi Abdur Rasheed Chaudhury:

‘‘ Dear Mr. President,

I must protest against your way of selecting speakers in this House.
You have been selecting speakers after speakers from this party and that
party, I stood up 14 times to speak in the Finance Bill in the November
Session last, but you gave me no chance to speak. This time I stood
up no less than 14 times and you ignored me and gave me no chance.
This shows that you are not doing your duty in this House impartially
as is expected. I strongly protest against your partiality (sic) to me in
this House.”’

The Chair does not know what the Honourable Member means.

““The time has come for you to be either just to all or to vacate. Your
impartial treatment (sic) can no longer be tolerated.”’

The Chair thinks suitable action has to be taken. (Voices of: ‘‘He
must apologise’’, ‘‘Withdraw the letter’’, etc.) Unless the Honourable
Member is prepared to apologise the Chair will have to take proper action.

Maulvi Abdur Rasheed Chaudhury (Assam: Muhammadan): Sir, I did
not mean. . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Chair will tell the
House what happened. As Honourable Members know, this is the sixth
day that this discussion has been going on. A most unprecedented amount
of time has been taken on this discussion, and this gentleman, Maulvi
Abdur Rasheed Chaudhury, belongs to what is called the unatiached
group, and of that group no less than seven members have had an oppor-
tunity to speak. Of the other parties, nine members of the Muslim
League Group have spoken and they have taken nearly 8 hours, of the
Congress Nationalists five members have spoken and they have taken 6%
hours, of the European Group five members have spoken and they have
taken nearly 13 hours, and the unattached Members have taken nearly 5
hours. There is a limited time at the disposal of the House and the
Chair sent word to Maulvi Abdur Rasheed Chaudhury asking him whether
he would limit his speech to 10 minutes because that is about the time
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that the Chair thought would be at his disposal if the arrangement had
to be carried out. This the Honourable Member refused to do. Hs did
not agree to limit himself to any tirhe whatever; and under the circum-
stances. unless the entire arrangement was to fall to the ground, the
Chair could not give him an opportunity to speak. But this is the letter:
he has written and the Chair leaves it to Honourable Members to ex-
press their opinions about it.

Maulvi Abdur Rasheed Chaudhury: Sir, I never intended to give any
offence, nor did anything wrong.

Mr. President {The Honourable Sir Abdur Rahim): The letter speaks
for itself—unless the Honourable Member did not understand what he was
saying. There cannot be any more serious offence for any Member of this
House to commit. DA ’

Maulvi Abdur Rasheed Chaudhury: Sir, I find the Chair has taken it.
too seriously and I withdraw it.

Mr. President (The Honourable Sir Abdur Rahim): It must -be am:
unconditional withdrawal, with an ample apology to the Chair. If the
Honourable Membzr is not prepared to do it, he will have to take the
consequence. It is & most unwarranted and unjustified letter.

Maulvi Abdur Rasheed Chaudhury: I do not like to impose any condi-
tions to what I wanted to do and I, therefore, expressed what was in
my mind. So I will withdraw it.

Mr. President (The Honourable Sir Abdur Rahim): That is not the
apology the Chair is prepared to receive.

Maulvi Abdur Rasheed Chaudhury: I am not prepared to offer any
kind of gpology. )

Mr. President (The Honourable Sir Abdur Rahim): Then the Chair
must ask the Honourable Member to withdraw from the House for the:
rest of the day.

(Maulvi Abdur Rasheed Chaudhury then withdrew.)

'I]‘{he Assembly then adjourned for Lunch till a Quarter to Three of the
Clock.

The Assembly re-assembled after Lunch at a Quarter to Three of the-
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

THE INDIAN FINANCE BILL—contd.
Nawabzada Muhammad Liagat Ali Khan (Rohilkund and Xumsaon

Divisions: Muhammadan Rural): Mr. Deputy President, I have been in:
this House for a short time and I have not acquired that versatality which



THE INDIAN FINANCE BILL 168K

some of the Honourable Members seem to have of dealing with every sub--
ject under the sun, and dealing with it with seeming authority and expert
knowledge. I shall, therefore, confine myself to the political and consti- -
tutional situation in the country, and I shall try to explain, as briefly as
possible, the position of the Muslim League regarding this matter. Mr.
Deputy President, when my friend, Sir Muhainmad Yamin Khan, towards
the end of his speech, stated that the Muslim League Party had decided
to oppose the motion for consideration of the Finance Biil, the Honourable

;h'ﬁ Leader of the House interjected: ‘“Will vour opposition be success-
ull?*”

The Honourable Sir Muhammad Zafrullah Khan (Leader of the House):
No, Sir, T did not. '

Mr. M. A, Jinnah: What did the Honourable Member say?

Nawabzada Muhammad Liagat Ali Khan: I am sorry, Sir, I seem to -
recollect that, but anyhow as the Honourable the Leader of the House
says that he did nothing of the kind. . . . .

The Honourable Sir Muhammad Zafrullah Ehan: I have not said I
did nothing of the kind. I did not interject what the Honourable Mem-
ber has attributed to me.

An Honourable Member: But the Honourable Member did say some- -
thing?

The Honourable Sir Muhammad Zafrullah Khan: Yes, I did say some-
thing.

Nawabzada Muhammad Liagat Ali Ehan: T do not know what the -
Honourable the Leader of the House said, but what we heard was what
I have stated.

The Honourable Sir Muhammad Zafrullah Khan: Sir, the Honourable -
Member cannot say that he heard me eay something that [ did not say
unless his hearing is at fault.

Nawabzada Muhammad Liagat Ali Khan: Anvhow, as far as hearing
Zoes, it seems to me that it is not only my hearing, but the hearing of the
whole House, which is faulty.

The Honourable Sir Muhammad Zafrullah Khan: No, no. I may
briefly explain what I said. I put merely a question to the Honourable
Member—do- you desire your opposition to be successful?

Nawabzada Muhammad Liagat Ali Khan: If that is so, let me tell him
that we do desire that our opposition should be successful.

The Honourable Sir Muhammad Zafrullah Khan: I believe the-
Honourable Member to whom I put that question said ‘‘No.”’

Nawabzada Muhammad Liagat Ali Khan: T do not know what the-
Honourable Member said as he is not here to defend himself, but anyhow -



11682 LEGISLATIVE ASSEMBLY [20TE MARCH, 1941

[Nawabzada Muhammad Liagat Ali Khan.]

let me tell my Honourable friend that the Muslim League Party in this
.House does desire that the opposition should be successful.

Mr. Deputy President, we know the hybrid Constitution under which
"we are working. We know that the majority party, the opposition party in
:this House, having decided to withdraw from the battlefield of constitu-
‘tionalism, the Honourable the Leader of the House, with his nominated
-official and non-official votes, who act as automatons, and with the ready
.-and obliging support of the European Group which, I am sorry to say, is
-always at the disposal of the Government . . . . . .

Mr. T. Chapman-Mortimer (Bengal : European) : Quite incorrect!

Nawabzada Mubhammad Liagat Ali Khan: . . . .. can flout the
opinion of this House, and even if the House succeeded in
carrying the motion for opposition to the consideration of the
ABill, I am not unaware of the storehouse of special
‘powers of certification on which the Honourable the Leader of
-the House and the Honourable the Finance Member can draw.
We know that this House, this Indian Parliament, compared to other
.Parliaments of free countries, is only in the nature of a toy parliament,
but even if you play with toy soldiers, you must follow the rules of the
;game. It is a well recognised practice in every free Parliament that if the
peoples’ representatives have any grievances against the Government of
:the day, they are entitled to tell that Government—no supplies without
the redress of grievances—and the opposition of the Muslim League Party
is in accordance with that well established practice.

Sir, there seems to be a good deal of confusion regarding the position
-of the Muslim League in connection with the so-called political deadlock.
I have heard it stated on the floor of this House,—I have read it related
-outside,—that the responsibility for the political deadlock is to be appor-
tioned between the Congress and the Muslim League, and it seems to me
that if you go on repeating something long enough, even if it is absolutely
wrong, the people who are mentally lazy begin to believe in that. I would
itry to point out that the responsibility for the so-called deadlock does not
lie on the shoulders of the Muslim League. It lies on the shoulders of the
Congress and of the British Government. Sir, from the very beginning,
since the declaration of the war, the Muslim League has repeatedly made
‘its position clear. It has not confused the question of the future constitu-
tional development with the question of the present constitutional advance-
ment. All that the Muslim League said was that as far as the future is
.concerned, and all that we ask the British Government today, is that at
-an opportune time, as soon as possible after the war, or as soon as it is
convenient to do so, the British Government should revise the.Government
of India Act of 1935 de novo in the light of the experience that may be
‘gained by the working of that Aect; and, secondly, that no Constitution
should be forced down the throats of ninety millions of Mussalmans with-
out their approval and consent. Now, I ask you, Mr. Deputy President,
can any fairminded person say that it is an impossible position that the
Muslim League has taken up? Some of my friends in this House and out-
side have stated that this means that the minority is asking for the right
of veto. When they talk of minorities so glibly, they seem to forget that
‘the Muslims in the whole of India may be numerically less, but they are

3 rP.M.
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"not a minority in the accepted sense of the term. They are a people,
‘ninety millions strong, they are in a majority in certain parts of India,
:and, therefore, when you talk of them us a minority, I think it is a complete
“travesty of facts. I am sorry that those of our countrymen who talk of
-our demanding a veto do not appreciate the position, and yet a person
living thousands of miles away from India is able to understand what the
.Muslim League demands. I refer to the statement that Mr. Amery, the
Secretary of State for India, made in this connection in the House of
‘Commons in August last. I shall in a moment read out a portion of that
-gtatement so that Honourable Members’ memory may be refreshed, but
before I do that, let me tell you that it is inconceivable that you can work
any Constitution in this country if either the Mussalmans or the Hindus
are opposed to it. It is impossible, and anybody who seems to think that
a Constitution can be thrust down the throats of Mussalmans without their
-consent and approval—let me tell you, that he is living in a paradise of
-his own. :

What did Mr. Amery say on this particular question? It is so clear
“that I do not think that any one could have put it better. He stated:

‘“His Majesty’s Government have made it clear that they could not contemplate
the transfer of their present responsibilities for the peace and welfare of India to
any system of government whose authority is directly denied by large and powerful
elements in India’s national life.”

I think in these few words Mr. Amery has understood the situation in
India very clearly, and yet my countrymen who are in closer touch with
‘the affairs in India go on talking of the power of veto by the Mussalmans.
Now, Sir, what did Mr. Amery say about this power of veto? He says:

““To describe the need for such agreement as a veto on constitutional progress is,
T think, to do an injustice to the partriotism and sense of responsibility of those
- concerned.”’

When my friends talk of the Muslim League asking for a power of veto,
they seem to be under the impression that this country is their private
property. Let me tell them that India is as much mine as it is any one
-else’s living in this country, and I am as much interested in the welfare of
this country as any one else. It is because of that that I say that for The
-sake of peace, for the sake of prosperity of India, you should not endeavour
to thrust a Constitution on an unwilling people. If we really wanted to
-obstruct in the war effort, if we really wanted to take advantage of the
misfortune in which Great Britain is involved, we could have easily said
like the other parties, *‘You give ue Pakistan here and now, and uniess you
promise that, we will not help you a bit.”” We have done nothing of the
kind. I shall, Mr. Deputy President, deal with this question of the
Lahore Resolution, which is popularly called Pakistan, at a later stage.
But what I am trying to show now is to tell this Honourable House that
the position that Muslim League has adopted cannot, by any stretch of
imagination, be described as one of bargaining or taking advantage of a
person who is in trouble and who is in an unfortune situation.

As regards the present, what do we say? We say that it is not
possible to create that enthusiasm amongst the people of India which is
-desired by everybody, it is not possible to make the people of India believe
that this war is their own, unless you have Indian representatives, repre-
sentatives of political parties, inside the Central Government, and in the
provinces which are being administered at present under section 93 of the
Government of India Act. In this connection, let me tell you what the
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Working Committee of the Muslim League has stated on the 16th of June-
last year: -

“The Working Committee looks with alarm at the growing menace of Nazi-
a jon which has been most ruthlessly depriving one nation after another of its.
lignm}a and freedom and regards the unprovoked attack by the Italian Government
against the Allies as most unwarranted and immoral at a time when France was
engaged in a brave struggle agasinst very heavy odds. The grave world situation
demands serious efforts on the part of every Indian for the defence of his country
and the Working Committee mﬁ: upon the Government of India to prepare the:
country in an organised manner to meet every eventuality. The Committee is con-
strained to state that the propesals for the defence of India indicated in the state-
ments of Their Excellencies the Viceroy and the Commander-in-Chief as well as the-
statements of some provincial Governors are wholly inadequate to meet the urgent
requirements of the situation.”

Now, this portion refers to the War Committees that were announced
at that time and were to be formed in the various provinces:

“The Committee therefore authorises its President to enter into communication.
with His Excellency the Viceroy with a view to explore the possibility of devising
prompt and effective measures to mobilise the country’s resources for the purpose of
intensifving war efforts and the defence of India. The Committee is of the view
that, unless a satisfactory basis for close co-operation iz agreed upon on an all-
India basis and not provincewise, between the Government and the Muslim e-
and such other parties as are willing to undertake the responsibility for the defence:
of the country in the face of imminent danger, the real purpose and objective will

not be served and achieved.”

I do not think that any party could have made its position clearer than
what the Muslim League did. It realises the importance of fighting this-
war successfully. But let me tell you quite frankly that it does not trust
the judgment of the British Government completely. When it acks for
associating representatives of the Muslim League and such other parties as
are willing to work in this common cause, it does so because it wants that
the people of the country should have complete confidence in the Govern-
ment which is, in the main, responsible for war efforts.

Now, when we stated at that time that these War Committees were
really piffling things and it was not really a serious effort to associate
Indian opinion with the war effort, we were told, ‘“No. Wait and see.
This is a great opportunity for Indians to take an effective share in the-
war effort.”” On the authority of no less » person than Sir Homi Mody,
who has®been working on these war comnmittees, T can say that they have-
failed completely. Sir Homi Mody himself, speaking on this motion which
1 under consideration, stated that it is necessary to associate Tndian
opmion more closely with war efforts, and it is exactly the same thing
which the Muslim League had stated. Therefore, all that we want is thaf
the British Government, in their own interests and in the interests of
India, should recognise that it is impossible to get that support, that full
co-operation from the people of India which is most essential at this critical
time, unless and until you can make them believe that it is their Govern-
ment and that can never be unless there are representatives of the various
political parties in the Government.

Now, Bir, as against that, let me tell you what the Congress position
is. The Congress position is ‘‘nothing doing for the present unless you
concede here and now what we want regarding the future.”’ The Congress
wanted that a declaration should be made immediatelv that India is a
free country from today. It should be declared that India will have a
right, not will have a right, but has u right. of framing its own Constitu-
tion by means of a Constituent Assembly elected on adult franchise, and
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then, later on, the famous Poona Resolution caine in. To my mind, that
Poona Resolution was not un alternative to these two proposals. It was a
device to see that that declaration regarding the freedom of India is given
effect to immediately. The P’oona Resolution demanded that a national
Government should be formed responsible to the Legislative Assembly.
Let me tell you that as far as the Mussalmans are concerned, we could not
possibly accept any one of these three demands that have been put forward
by the Congress, because the acceptance of any one of those demands
means prejudging the issue regarding the future Constitution of India.
Therefore, the Congress position is that we are not prepared to do anything
unless and until you concede our demands here and now, knowing Ffully
well that the Mussalmans and other minorities could not possibly accept
them. Now, I ask you this. It does not matter how often the Congress
leaders may go on repeating that they do not wish to embarrass the British
Government but in actual practice they do want to embarrass you, and not.
only that, but they want to take advantage of your misfortune. Then,
Sir, after that what happens? After having failed in their pleadings, after
having failed in cajoling the British Government into accepting the
demands of the Congress and letting down the Mussalmans and aft
other minorities, they decided to start civil disobedience, and the General
of this army of Satyagrahis declared, as his war aim, the right of freedom
of speech. The satyagraha, according to what the Congress says, has not
been started with the object of getting any one of those demands conceded,
but the objective of satvagraha, according to them, is to get from the
British Government the right of freedom of speech, the right to preach
what they like. Let me tell you not in my own words, but in the words.
of the General of Satvagraha, the Congress wants the right to preach that
““vou will invite Herr Hitler and Signor Mussolini to take what they want.
If those gentlemen desire to occupy your homes, you will vacate them.
If they do not give vou free passage out, you will allow yourself, man,
woman and child, to be slaughtered.”” This is the freedom of speech that
they want, and can any sane person think for a moment that any Govern-
ment worth the name could allow any party to have such freedom of
speech? Even if you gave the Congress this freedom of speech, there are
millions and millions in this country who have neither lost courage nor
patriotism, nor self-respect and they shall resist and see that this kind of
freedom of speech is not practised in this country. The object is not
really to gain this privilege of preaching what I have stated just now, but
the object of the Congress is to coerce the British Government into accept-
ing those fundamental demands of the Congress, and I have the authority
of no less a person than Mr. Gandhi when he stated that a settlement
during the war between the British and the Congress is not possible as.
long as the Congress demand is not conceded. Let me tell you, and,
through you, let me tell the Government overseas, that if they allow them-
selves to be coerced into this position of letting down the Mussalmans and
other minerities, they shall have established an infamous record for them-
selves. No nation could ever be guilty of such an infamy as the British
would be if they allowed the Congress to have their cwn way.

Now, Mr. Deputy President, this being the posiiion of the Congress,
that they are not prepared to look at anything as regards anv settlement
for the present, how can any one, any fair minded person really accuse us
‘that we are responsible for the deadlock. There is no question of a settle-
ment between the Muslim League and the Congress. 1n November, 1939,
His Excellency the Viceroy invited the leader of the Muslim League and

D2
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the President of the Congress and Mr. Gandhi. The Congress stated then
and there that these matters regarding any arrangement for the present
were subsidiary matters, and as long as the Congress demand regarding a
declaration for the independence of India and Constituent Assembly and so
on was not met, they were not prepared to look at anything. I ask you,
how can any one really blame us that we are standing in the way of there
being any change in the present position for associating Indian opinion
with the Central Government and in the Provinces?

I have heard it stated, and I think some Honourable Members stated
here on the floor of the House that Mr. Jinnah, I suppose by Mr. Jinnah
they mean the Muslim League, does not want any settlement. He is
always against any settlement. A more unfounded allegation I have never
come across. Mr. Jinnah, at the time when the Viceroy had invited these
shree leaders, stated that he was prepared to consider any proposal and
the proposal that was made by the Viceroy; and as recently as November
last year, on the floor of this House, Mr. Jinnah, turning round to the
‘Congress stated : ‘‘Let us have a settlement and put up a united demand’’!
Sir, it is stated that, because of the claim of the Muslim League that it
is the only authoritative and representative organization of the Mussal-
mans there cannot be any settlement. We do not ask any organization to
recognize our claim. Tt is not a question of claim. It is a statement of
fact, and no number of denials by anybody or by any party can change
facts. The Muslim League today is the only authoritative and representa-
tive organization of the Mussalmans. What is the use of people coming
and telling me that ‘“You are saying that the Muslim League is the only
-authoritative and representative organization, therefore how can there be
a settlement?’’ Well, if we are not a representative organization, then
what authority, on whose behalf, are we to have a settlement? Sir, some
of the Honourable Members here stated that, because we have passed a
Resolution at Lahore which is popularly known as the Pakistan Resolution,
therefore all the doors for a settlement are closed. Why? Why are they
closed? Am I not entitled to put forward any proposal which, in my
opinion, will secure peace and prosperity and freedom for this country? Is
it only the right of others, and am I only to go there to dot the i’s and cross
the t's? Do I say today, do I make it a condition precedent that, unless
you agree to my proposal, I am not prepared to talk to you? It is an
absurd suggestion that is being made by certain persons.

Now, Sir, let me briefly say a few words about my Honourable friend,
Sir F. E. James. He stated—I think I would like to state it in his own
words—that ‘‘today the policies of the major political parties are aiming,
or have already aimed, a vital blow at the settled policy of successive
British Governments for the last twenty-five years with regard to India.
‘What is that settled policy? First of all, the achievement of the organic
and constitutional unity of India as a whole, and, secondly, the establish-
ment in this country of representative institutions on a democratic basis.”
I would only like to add here that when he says ‘‘has received or is about
to receive a severe blow’’, let me tell him that it has already received a
knock-out blow, and it is no longer in the ring of Indian politics! 8ir, my
Honoursblé friend, Sir F. E. James, stated that he has been in the political
life of this country for twenty years. He reminded me of a professor at
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Aligarh. An English gentleman had come out from England to teach at.
Aligarh, and the first thing in Urdu that he heard was:

“Khana mez par,

Cha mez par.”

He concluded that ‘‘mez par”’ meant that it was ready, and so, whenever

he wanted his carriage to be got ready, he would say, ‘‘gharry mez par™—

and mind you this. he continued to do after having been at Aligarh for over
twenty years. Now, Sir, as regards the democratic parliamentary system:

of Government, let me tell my Honourable friends that a democratic

parliamentary system of Government is only possible in a country which

has a homogeneous people and one society. What do you have in India?
You have two major communities here; I do not care whether you eall
them ‘‘communities’’, whether you call them ‘‘nationalities’’ or you-eall
them by any other name,—whose religion is different, whose culture is.
different, whose social life is different, whose personal laws are different,

whose ideals are different, whose whole outlook upon life is different,—
and yet some of my Honourable friends still seera to think that the “rais-
ing of hands and the counting of heads” is the only right type of Constitu-
tion for this country. Sir, I have a very great regard for the religion, for
the culture, for the social life of my Hindu friends, just as I expect them
to have for mine. but I will just give you an instance. I read it in the
papers the other day that in Bombay on the sea shore a swimming bath
has been built, and *‘it is meant for Hindus only’’. Now, when my friends.
refuse to swim even in the sea with me. how can you ever imagine one.
unitary form of Government for the whole of India . . . . .

Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan): Do
they refuse to allow you to have a bath in the sea?

Nawabzada Muhammad Liagat Ali Khan: Sir, let me tell you in all
earnestness and with all sincerity, and I appeal to every well-wisher of the:
country not to consider the Lahore Resolution or the Pakistan Resolution.
of the All-India Muslim League as a device to destroy the country. We.
are as much interested in the welfare of India as anyone else; but we, after
having had experience of so-called democratic parliamentary systems of
Government, have come to the conclusion that that system of Government.
can never work satisfactorilv in this country; that if vou want peace, if
you want that the Hindus and Mussalmans should in future not be
flying at each others’ throats, you should give them equal opportunities
to develop themselves according to their own ideals and according to their
own culture, and that can only be if both of them have the freedom and
have the power to develop themselves in accordance with their own ideals:
and their whole system of social life. I appeal to my Hindu friends,—do
not think for a moment that the Mussalmans are the enemies of the
country. I want them to look at this problem with an open mind. Look
at this problem with this idea that here is a proposition, here is a proposal
which we have put forward which, according to us, will secure the freedom.
for India at the earliest possible moment and whick will establish peace
and prosperity in the country. Look at it from that point of view. Slr,_.I.
have met a number of my Hindu friends who have been opposed to_this-
Resolution, and have come to me to discuss Pakistan. They said, “‘We
want to understand”’. I said, “‘But you are opposed to it without under-
standing.”” They said, ‘‘Yes, but you see, Pakistan, P akistan, no, no, “,‘I:f"
how you explain to us''—and let me tell you, I have met very responsible.
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Hindu gentlemen, aud after we had discussed it in a friendly manner as
between two men. we caine to the conclusion that this was really a proposal
which should be considered with an open mind and an open heart. Sir,
the same appeal I make to all my Hindu friends in the country—do not
think that, merely by your saying that you are opposed to it, you will
succeed in making the Mussalmans give up Pakistan. The only sensible
thing is—consider this proposal in the spirit in which it has been put for-
ward before the country; and I have no doubt and I feel convinced that
those who are opposed to it today will be in support of it tomorrow. Sir,
in this connection, let me tell my Honourable friend, Sir Frederick James,
and other Europeans in this country and in England, that as long as you
keep® on dangling this carrot—wiz., unitary form of Government for the
whole of India and democratic parliamentary system of government,—
‘before some people, you make it impossible for the Hindus and the Mussal-
mans to come to a settlement and for the country to have peaceful evolu-
tion. My countrymen, the Hindus, think that this is the best thing that
would give them domination over the whole of the country, and as long
as they go on deriving some support and some hope from you, they will
never look at any proposition, however reasonable it may be and in what-
ever spirit it may be put before them. Therefore, my appeal to my
British friends is: Let us recognise the realities of the situation. I dare-
say that you did believe in all honesty and in all sincerity that what was
good for your country would be equally good for India. But it is possible
for a person to be mistaken. Do not think that you can never make a
mistake. The experience has shown that what is good for your country can
never prosper in this country.

. Now, Sir, I would like to say a few words about the so-called expan-
sion of the Viceroy’s Council. My Honourable friend, Sir Frederick
James, when speaking on this motion, stated that the Poona Resolution
was no good; the Resolution passed by the Conference held at Bombay
recently was not of much assistance. But he did not tell us what his
proposal was. I think in a way, although he did not say so openly, he
did bhint that the Viceroy’s offer really held the field and that was the only
possible solution. I hope I am interpreting him correctly. .

Sir F. E. James (Madras: European): May I just make that perfeetly
clear? My argument was that in the event of the two other propositions
failing, the only remaining and possible practical proposition before the
country was the Viceroy’s offer.

Nawabzada Muhammad Liaqat Ali Khan: Sir, I wish my Honourable
friend had told us what his proposal was. In his speech he might have
made some possible suggestions as to what, in his opinion, would be the
best solution. But as he has not done so, I take it that his solution is at
the present moment the Viceroy’s offer. Sir, let me tell him and mv
other British friends here that we have everv sympathy with those
Britishers who are undergoing those terrible trials that were referred to bv
Sir Frederick James in his speech. If we are unable to accept the
Viceroy’s offer in ite present form, it is not that we have no sympathy
and we have no pity for the people of England who are putting up such a
brave fight against verv heavy odds and Nazi aggression. Therefore, I do
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want this to be confused that in spite of the people of Great Britain suffer-

ing such terrible losses, we are still thinking in terms of the Viceroy's

offer and its acceptance or not. At the very beginning of my speech, I

stated that the Muslim League had demanded that something should be

done which will give real authority and substantial power to the repre-

sentatives of the Muslim League and such other Parties as were prepared

to come in in the Government at the Centre as well us in the Provinces and
1 stated the reasons for doing that. Now, Sir, let me examine the Viceroy s
offer. As far as the principle of that offer goes, I have no quarrel with it.

As a matter of fact, the principle of that offer is exactly what the Muslim
League had been demanding sinee the beginning of the war. But when you

come to giving effect to that principle, the whole thing is nullified. What
was the offer that was made to the Muslim League? It is on record, and it
is not a secret. The offer made to the Muslim League was: ‘“We will give
‘you two seats in the Executive Council’’. That is all. As far as the

total strength of the Council is concerned, the reply was, “I am sorry 1

-cannot tell you’’. As far as the portfolios are concerned, ‘‘it is within my

discretion’. As far as the question of any other Party coming in at a
Jater stage is concerned,—the Party that is stabbing you now in the back

—and as to what would happen to the Muslim League in that event, ‘1

-am unable to give you any assurance on that point’’. Now, I ask you,

Mr. Deputy President, could any decent Party or self-respecting man
-accept such an offer? It is not really giving any real power and real autho-
rity to the Mussalmans and those others who may be willing to come in in
the Government at the Centre. It is trifling with the whole thing. It is
-only plying with the 90 millions of Mussalmans. Let me tell you that
.the days are gone when people could be treated like children or could be
fooled. The Secretary of State stated in his statement that
whether the Congress came in or whether they did not, His Excellency
‘the Viceroy will go on with his proposal of the expansion of the Executive
‘Council. Why does he not go on with the expansion of his Executive
'Council? I see my Honourable friend, Mr. Chapman-Mortimer, pointing
towards the Muslim League. I have just stated—perhaps my friend
was not very attentive—that no decent Party could accept the offer in
its present form. We have never said ‘“No.”” How could we? Our
demand from the very beginning has been that this is the least that
‘we want the British ‘Government to do. We do not want them to change
the Constitution: we do not want them to frame any new Constitution
at this ecritical moment.  We know that there are other and larger
‘issues in which the British (Government are involved. But there ecan
‘be only two reasons tor the British Government in not going on with
their proposal.  One is that, either you really do not mean to part
‘with power, or that you are still frightened of the Congress and you are
afraid to do anything which might displease that mighty organisation.

‘There is an impression gaining ground in this country that the British

policy is to placate those who are out to stab them and to let down those

who are out to befriend them. Thev want to co-operate with those who do

not want to co-operate with them, and they do not want the hand of

friendship of those who are ready and willing to extend it to them. Let

‘me tell you that if this impression gets hold of the imagination of the

people, then vou will not have a single friend left in this country.

Mr. Deputy President, some Honourable Members suggested, leave the
«Congress alone, leave the Muslim League alone, leave any other party
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alone, but go on with the expansion of the Executive Council. T do not
know what benefit it would be either to the people of this country or how
it would help in the war efforts if some of the political orphans were seated
over there. If vou are not able to get any organized people, then don’t
you think you should ponder and consider over this matter? There must.
be ‘‘something rotten in the State of Denmark’’ unless vou believe that
the whole 400 millions of people of India have gone mad and they are nat
really worth bothering about. The suggestion was made by my Honour-
able friend, Sir Frederic James, and I saw in the papers vesterday morning:
that the princely order is also of the same view, that the Government
should go on with the appointment of a War Advisory Council,- and have
on that Council representatives of the Princes and of the Provincial Gov-
ernments. To my mind, 8ir, like the War Committees, this is another-
flank movement. If you have the courage, why not make a frontal
attack? Let me tell you that by this device, vou will not succeed ii.
either befooling Indians or getting that support which India is ready and
willing to give vou. but which vou are not prepared to accept.

Mr. Deputy President, I have given the reasons as to why the Muslims.
in this country feel slighted by the treatment of the British Government.
To the Government, it seems, the only party all-in-all is. the Congress.
If you cannot get them to come with you,—and I have shown that you
will never get them to come with you,—then you do not think it is worth
while to bother about other nationalities and other parties in India. This
is really slighting the 90 millions of Muslims and playing with them. We
do not know how you administer the departments of the Government. We
do not know what money is actually required for the defence ot India
and for fighting this war successfully. We have no share in the power
and authority of the Government, and yet you come to us and say, vote-
80 much money blindly and trust to our judgment, and we will see to it
and do what we think fit. Sir, let me tell the Government that we, the
members of the Muslim League Party, are not prepared to follow blindly
like that. When the history of the British rule in India comes to be
written, the period since the beginning of the war will be a period of
suspension, and not of action. Let me tell you that in your own interest,
and. for God’s sake. in the interest of humanity, do not appear as if you
are paralysed and do not allow vour judgment to be suspended. Get on
with the job. Take the hand of friendship of those who are willing and
ready to march forward with you, side by side, as equal partners in a
commen cause, but not as your camp followers.

Mr. M. S. Aney: Sjr, the debate has taken six long days and now we
are coming to the end of it. My Honourable friend, who just preceded
me, introduced his speech with the observation that there are Honourable -
Members in this House who have to their credit a status of long standing
in the House. They have also considerable versatility and they are there-
fore, in a position to bring under discussion every subject under the sun.
That is not my general habit, at any rate. I am not one of those versa-
tile persons who can and want to touch anything that can be easily laid:
hands on. But anyhow, this time I find that besides one or two import-
ant points on which I want to make certain statement in this House,
there are certain minor points to which I should make a passing refer- -
ence before I deal with those important quesfions. ‘
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8ir, I wish to make a reference to the fact that the Honourable the
Home Member appointed a committee of three experts of Hindu Law.
I am glad he has appointed this Committee and referred two Bills to that
Committee, relating to the rights of women for further investigation and
report. This is a Committee which is presided over by a learned.Judge:
of the High Court, and I am sure that the necessary enquiries will be-
made and a report will be received which will give the Honourable Member
and the Government of India a basis to frame their legislative proposals
on. My main reason for introducing this topic is this. There is no doubt.
that, in appointing this Committee, the Government have done the right
thing. But there was already one Committee appointed with regard to-
one of the two Bills in question in pursuance of a suggestion by the then-
Leader of the House, Sir Nripendra Sircar. I think when the Bill relating
to Hindu Women's Right of Maintenance and Residence was referred to-
this Committee, it was a matter of courtesy which the Home Department
should have observed that the Members who had before agreed to work
on the Committee first appointed should have been told that the old Com-
mittee stood dissolved. That little act of comrtesy still remains undone.
Therefore, I have brought this matter particularly to the notice of the-
Government now. I am glad that a new Committee consisting of v
able and competent lawyvers is appointed. But, in view of the fact:
that certain gentlemen who were asked to serve on the previous Com-
mittee without anv remuneration, agreed to work without remuneration,
it was necessary to inform those Members on the appointment of the new
Committee that the old Committee on which their services were requisi-
tioned stands dissolved and their services were no longer required. This is a-

little matter to which I wish to draw the attention of the Honourable-
the Home Member.

Then, Sir, after that, I have to thank the Government of India for
having made some small provision by way of donation to the Indian
Women's University at Poona. It is a very important thing that the
cause of the higher education of Indian women is helped by the Govern-
ment. I have been specially asked by Lady Thackersay to convev thanks.
to the Government of India for that, and I am doing that pleasant duty
on behalf of the authorities of the Nathibai Thakersay Indian Women's:
University.

Then, Sir, I want to deal with another question which has been con-
siderably agitated for some time in this House. Honourable Members of
this House know that a string of questions has been asked with regard to-
the Archmological Department and replies have been given by the Ed:}-
cation Secretary to the questions asked here. I think the Secretary is
sufficiently strong to defend the Department, but I want to remove some
misunderstanding which this string of questions, though perhaps not aimed
at creating, is likely to create. The attempt seems to be to make out
that the Department is under the charge of an incompetent officer. ﬁn
fact, this morning one of the speakers behind me made that particu a(i‘
point. 1 think there are persons who in my opinion are better quai;lﬁ?d-:
to say whether the present incumbent of the office is or is not fit to (')'lf
the office which he does at present. Probably my Honourable fr¥end wi
concede that Mr. Yazdani, the Director of Archeclogy of the Government
of His Exalted Highness the Nizam, is one of the few persons who lu:as a
reputation as an expert archsologist in this country, and his ?p}llmﬁn in a
matter of this kind ought to carry at least a certain weight with Honouwr-
able Members of this House and those who are concerned in this matter
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I should like to read one or two passages {rom the speech which Mr.
Yazdani delivered as President of the Indian History Congress at Lahore
when the fourth session of the Congress was held in 1940. It was after
the publication of the report of Sir Leonard Woolley to which also a
frequent reference is made by those who attack this Department. Speak-
ing of the general achievements of Indian archzologists, and speaking of
them in terms of praise, Mr. Yazdani goes on to sav in regard to the pre-
sent incumbent of the office of the Director General as follows:

“I should also mention the name of the present Director General of Archmology,
Mr. Dikshit, whose excavation work at Mahenjo-Daro, Paharpur and other places is
of the highest quality and stands above any criticism based on petty jealousies. Fur-

ther, his encyclopedic knowledge and  close intimacy with every phase of Indian
archzolog: make him eminently fit to hold his reeponsihle office and to discharge its
- multifarious duties with efficiency and distinction.”

My friend, Sir Ziauddin Ahmad, observed yesterday and particularly

- called upon the Educatien Secretary to keep always on his table a copy
of the report of Sir Leonard Woolley and also the list of questions that-

are put in this House and use the same as a guide to him in dealing with

this - department, and in considering the reforms the critics may have in

mind to improve it. 1 would, therefore, like to bring to the notice of this

House certain observations made in his speech by Mr. Yazdani in regard

to the report of Sir Leonard Woolley because he is in a better position

to judge of the utility. of the report as well as the correctness of the

- conclusions drawn by him than any layman who knows very little or next

to nothing about archzology and the scientific work done under its direc-
- tion.

Sir Syed Raza Ali: Sir, may I just point out, if my Honourable
friend will allow me . . . .

Mr. M, S. Aney: I would have been verv glad to be interrupted and
allow my friend to have his say, but I must make room under the arrange-
ment for my Honourable friend, the Finance Member, to come in at 1-30
p.M. That is my difficulty; otherwise, I would not deny this little

- courtesy to my Honourable friend, Sir Sved Raza Ali.

Sir Syed Raza Ali: The point was about his anti-Muslim policy, and
not about his competence. I challenge his whole mentality which is anti-
. Muslim.

Mr. M. S. Aney: My Honourable friend has made his allegations; they
are there, and the Department will investigate them. I only want to
remove a certain misunderstanding and impression which the string of
questions have created. The stick with which an attempt was made to
beat him was the report of Sir Leonard Woolley. So I want to show what
Indian arch®ologists have to say upon that report, and in what light
they look upon the report itself. I am not entering into the communal
matter at all; T am dealing with it from a different point of view. He
approached the Indian archzological problem from a wrong point of view;
that is the criticism of Mr. Yazdani on the report of Sir Leonard Woolle :

_‘‘Looked at in this way the difference between the work carried out from a national
- point of view in one’s own country and the work carried out in foreign countries for
- the eynipment of museums for purposes of scientific study is verv marked, and
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apparently this difference was not fully taken into consideration when the Government
~of India selected Sir Leonard Woolley to advise them in regard to the future explora-
tion and excavation work of this countr{; Sir Leonard Woolley is undoubtedly an
-expert of international reputation and he has done multifarious work at Ur and other
places, but his training and his entire experience are that of a Museum-worker. This
was principally the reason why during his visit to Indig he first failed to appreciate
the talent and outlook of the officers of the Archeological Survey, and secondly in
his observations he did not take into consideration that India had developed national
-consciousness to the full, and her historical monuments and other antiungities ave to
be dealt with as heirlooms and not movable relics to be distribued to various museums
for purposes of scientific study.  These remarks, however

they ma
appear, are based on a close study of the Report which Sir Leon:':ﬁ Woolley has suby-
mitted to the Government of India.” )

That is the value which Indian archeologists- attach to his repart. 1
‘will read one more passage and finish with this point. After pointing out
the various defects of the working of this Archeeclogical Department, a
suggestion is made that an Archeological Adviser should be appointed
by the Government of India. To that suggestion of Sir Leonard Woolley,
4s a patriotic Indian, Mr. Vazdani gives a very good reply:

“It is_not known what action the Government:of  India propase to take on Sir
Leonard Woolley’s Report, but it is apparent that the appointment of an Adviser
from outside, particalarly in view of the rapidly growing political consciousness of
the country, will not much help in bringing about the required reforms either in

thekstandard of the efficiency of the officers or in the quality of the archamological
work.”’

I have only touched on this point to show ¢hat the report of Sir
Leonard Woolley should not be considered as the last word on the sub-
ject. Whatever defects there may be in the Department, they should
take steps to correct them; but I do not want the impression to go about
that an ineompetent officer is at the helm of it. A scientist and a
scholar of considerable reputation is there. and I venture to say that he
ig one of whose achievements in the field of archeology we Indians ought
to feel legitimatelv proud. The report of Sir Leonard Woolley is not cne
whieh is not at ail regarded by Indian archeologists as a 'iispassion:.lte
document. What the object of the Government of India was in bringlqg
an expert like him to make an investigation, one does not know: that is
for the Government of India to say, but T can say this much that
his report is certainly not above reproach.

Then, a few words about the Census. Many people have said many
things about it—I have no time to go over it all; but in two sentences
T want to sum up my observations about it. T do not wish to say
anything about the manner in which the census operations were carrt'ed
on, because that point has been criticised by my friends. Dr. Banerjee
and Sardar Sant Singh sitting behind 1ne, from the points of
view of the Hindus. The Hindus have many complaints ) to
make against the census operation in the Punjab, unfl I Trecewad
telegrams from respected and revered men lke Raja Narendra
Nath and others to the effect that innumerable  mistakes
have been committed; deliberate omissions have been made, and so on.
It means that in certain provinces, as a consequence of communal Eias
of the enumerator, a good deal of confusion and incccuracy has crept In
into the work of enumeration and that the census record has become un-
reliable. Tt looks like that. When T and Bhai Parma Nand first met
the Honourable the Home Member and discussed this question, we sug-
gested from our own point of view certain remedies. Certain sugeestions
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were accepted by him, and certain others he did not think it worth while:
to accept. Anyhow, the position is there, and I only invite the attention.
of the Honourable the Home Member only to two important points. There
is evidence with me to show that in so far as the work of enumeration
of the aboriginal tribes cf Assam and Bengal and Bihar are concerned, the
tea planters there have used their influence to see that the members of
what they consider to be aboriginal tribes will not give out their religion
ag Hindu. In spite of specific instructions issued by the Central Office, a
circular was issued by one responsible member of the Tea Planters Asso-
ciation—I do not know whether he is the President or the Becretary—I
fancy his name is Mr. Webb—to the effect that enumerators, who are
more or less servants in the tea gardens there, should see that none of
these persons show themselves as Hindus, because this is likely to give:
weightage to the Hindus, which would be detrimental to the interests-
of the country. That is what he wrote . . .

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhammuadan:
Rural): They have been our trustees all along.

Mr. M. 8. Aney: An attempt like this has heen made to defeat or
even to flout the instructions. The second thing I wish to bring to his
attention is that the Adi-Dharmis in the Punjab have been treated as part
of the Scheduled Castes; and in giving representation to the Scheduled
Castes, in accordance with the Poona Pact, which is taken out of the
number allotted for Hindu representation, they have been taken into
account and they got their representation on the Provincial Legislature.
It is, therefore, fair that in the tabulation the Adi Basis or Adi Dharmis
also should be shown as Hindus and they should be counted along with
them. On that point a good deal of correspondence has taken place
between certain persons from the Punjab and the Central Census Office.
T believe the office is in possession of that literature. My point is this:
the Punjab Government and the Superintendent of the Census there say,
we shall not count them as Hindus—he has already given a reply to that
effect. It would be grossly unfair to the Hindus that they should give
some of their representation to them as members of the scheduled classes
belonging to the Hindu community; and yet in the enumeration of the
Hindu population they should find no place at all. It is anomslous and
unfair and inequitable. I think, the Census Department should take
immediate notice of this piece of injustice, and it should not be allowed
to prejudice the Hindus when the tabulation of census figures of the
Punjab population is to be made.

I have dealt onlv with these two or three minor points to which I
thought T should make a reference, there were others which I
now deliberately omit for want of time. I now proceed to-
deal with what I regard as the principal aspects of the present situsatiop.
My Honourable friend, Nawab Liaqat Ali Khan, the General Secretary cf
the Muslim League, has on behalf of that League made a very lucid state-
ment explaining the position of the Muslim League as regards the present
situation and the stand it has taken in this matter. Now, Sir, one thing
is certain that the present situation in this country is one with which all
parties are completely dissatisfied. About that there is no doubt whetso-

4 p.M,
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«ever. The Government is involved in a war. It certainly stands in ueed

.of the co-operation of the people. If the sense of this House is taken,

there is, 1 believe, general agreement amongst the Members of this House
that this war has to be fought and won. So far as that goes, there is

general agreement. But the main point ig this: what efforts will be suff-

.cient to secure that co-operation of the people without which it will be
.difficult for the Government to carry on this war and fight it with the
vigour and strength that is needed. The situation today, as we see it, is,
in my opinion, very precarious. We find that countries after countries
in Europe have succumbed to the onslaught of the German armies, and we
.do not know what the situation will be in the near future in Yugoslavia or
Turkey or other countries even. These are days of intense anxiety, and
.on the decisions of some of these countries will largely depend the course
-of the war operations in the near future. I go further and say that, upon
the decisions that may be taken by certain countries in the near future,
the fate of India will also largely depend. Therefore, there is the greater
need, in my opinion, for the Government of India to see that their war
-efforts are receiving the greatest possible active co-operation of the people
of India. If the proposition is visualised in this way, Government also
should find no difficulty in understanding as to what is the proper way to
‘get that greatest possible co-operation. As my Honourable friend, Nawab
Liagat Ali Khan, has just mentioned, in order that the people should
make the maximum effort and give their maximum co-operation to the
‘Government of India in the matter of the war effort, it is necessary that
the people of India should feel that it is a fight which is being fought by
them in their own interest. I have never seen that people have anywhere
taken the risk of entering into a war and making all the sacrifices which
‘a belligerent nation has to go through simply on the satisfaction that they
are fighting a righteous cause. Philanthropy has played very little part in
‘inducing nations to take risks of that kind. It is self-interest alone—jyou
ay call it enlightened self-interest or national self-interest—that can
impel a nation to make a national effort of that kind. The people of
India, therefore, want to see that it is a battle that is being fought by the
‘people of India in the interests of the people of India themselves. That
i8 a position that the Government have to create, and unless they succeed
in creating that position, their war effort will always be of a limited nature.
I have particularly drawn the attention of the Government of Indis to
the point that the war situation today is one to cause serious anxiety.
Suppose Germany succeeds in becoming the master of the Suez Canal
:and Japan succeeds in becoming the master of Singapore, India will have
to defend herself, and very little assistance can Indis expect from Great
Britain in that hour of need. May I know, what is the preparation that
the Government of India have made or are making to enable the people
of India to defend themselves in such a contingency? It is not an
:altogether imaginery contingeney. In order that the country may be in a
‘position to defend herself, you will have to take suitable measures to
‘prepare the whole nation to defend the country. This is not & fight

‘between one army and another; this is a fight between one nation against

.another. The nation has to take the risk and hushand its entire resources

'in order to win the war, and, therefore, it is necessary that the Govern-

ment of India should do something in order to creaie a conviction among

“the people of this country that this war is being fought, not for the sake

-of establishing democracies here and there, but for securing to the people

-of India their legitimate right to be the masters of this country, if not

now, at least at the end of the war. That is one thing.
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Then, as another friend of mine suggested, suppose a statement to
that effect is made. There is the statement made by Mr. Amery the
other day; the purport of his remarks can be construed to mean, that the-
British nation would not be vindicating her war-aims unless she is in a
position to secure to Indian people their legitimate right to be the master-
of their own countrv. Some statement to this effect has been made by
him, but still that is all vague. A clear and definite statement has to be
made that, at the end of this war, India shall be in the same position as
any other self-governing Dominion of the British Commonwealth including
the Dominions of Canada und South Africa or Australia shall be at that
time. A clear statement of that kind indicating, if possible, even a time-
limit will be very helpful. My friend, Mr. Jinnah, may not agree with
me, because he and the Muslim League have got different ideas about it,
but such a statement will. in my opinion, go along way to create and
estanlish the bona fides of the British Government, that they will not
hold on to India after the war after the people of this country have bh-en

called upon to make the supreme sacrifice—that stigma of slavery would
not remain there

Mr. M. A. Jinnah: We shall doubt the bona fidee of the Government
it they made such a declaration.

Mr M. S. Aney: That is quite true.

Then comes the next point, and it is this, that in order that a declara-
tion like that must inspire confidence among the people, what should
the Government do? They have to do something immediately in order-
to inspire confidence in any announcement they might make. I shall
not call upon the Government of India to do anything to modify the-
Government of India Act, but is there nothing which they can do without
modifying that Act, as a gesture to indicate that they are in earnest,
they mean business, and they are going to act upon it? I believe the-
suggestion made by the Conference which recently met at Bombay
deservers to be considered from this point of view. It may be, there arc:
people who have taken objection to the people who organized the meeting
and who met at the Conference on various grounds; some asked—who-
are they? Can they deliver the goods? These are slogans and phrases.
which we have all heard so often. I do not know what is meant by deli--
vering the goods,—has any one of us goods to deliver at all? i

Mr. M. A. Jinnah: Delivery of goods means votes.

Mr. M. S. Aney: Now, so far as the war is concerned, it is Iélaimed
by the Government of India that India and Indians have made a splendid
response. although one party, viz., the Muslim Teague has remained-
neutral and another party, the Congress, is sending its members to juil.
If, under such circumstances, the Goyernment say that India is behind
the war efforts, then why is it that a party of public men which is out--
side these two groups should not be in a position to do something to add
to the war efforts already made? That is the question which one has io
answer from a national point of view. After all, it is not true that those -
who are most vocal are the only representatives of this country. I, there-
fure, suggest that. in order that the Government may establish their bona
fides that they want to grant Swaraj or Dominion form of Government,.
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or whatever form of Government it may be, after the end of the preseat
war, they must make a beginning now, a beginning which will appeal to
the people that there is going to be real transfer of power. That s the
true test. 1 think wy friend, Mr. Jinnah, was tight when he criticised
certain proposals made by His Excellency the Viceroy that, after all is
said and done, though he was willing to co-operate on certain conditions,
the general apprehension he expressed on the proposal was that it did
not seem to him from the nature of those proposals that there was sny
indication regarding the real transfer of power. Therefore, that was one
of the reasons why those proposals failed to evoke the enthusiasm which
otherwise they wouid have or to evoke the response which the Secretary
of State or the Government of India had expected. If they want to make
any further proposals, they must bear this eriticism in mind and frame
their proposals accordingly. What I say is, if you do not want to modify
the Government of India Act substantially and come out with a leng
Bill to amend the Aet, you can certainly come forward with certain pro-
posals which will convince us that you are prepared to rely upon Indians
in thelr war efforts. 1. therefore, ask, if vou want to trust them in the pro-
secution of the war, where is the difficulty for you to keep an Indian as a
member in charge of defence? That, in my opinion, 1s the crucial test.
If vou want to create a kind of Government which shall consist of Irdiens,
then in crder to get strong support from the people of this country in
the prosecusion of this war, vou will have to take them into vour con-
fidence in the matter of defence. How can you take the people into your
confidence unless you place an Indian in charge of defence? That does
not necessarily mean that the man in charge of defence will dictate his
policy on strategic matters. That will be a matter entirely for His Excel-
leney the Commander-in-Chief to decide and lay down. In strategic
matters the Indian Defence Member need not have any voice at all, but
there are questions of policy as regards recruitment and defence expenditure:
as regards the rapid Indianisation of the army, Indianisation of the oficer
ranks and things like that—these are all matters on which the assistance:
of the Member in charge of Defence will be of great use. Not only that,
but I will go further and say, unless you create a completely Indianised
Executive Council, people will not be fully satisfied, and every activity
designed to implement the war activities which will be a kind of addi-
tional support to the country, activity like industrialising the country,.
activity relating to militarising the people and things like that, those-
activities will not take a national form, unless there is a wholly national
Government established at the Centre. It may not be responsible to the-
Legislature, but it must be a Government which shall work jointly, end
not merely a Government composed of heads of departments
with a label on their heads, ‘‘Executive Councillors’. There must be-
joint deliberation, and also an assurance to the effect that, His Excel-

lency the Vieeroy, with due regard to his responsibility to the Crown,.
shall abide by the decisions reached by such a Counci! after joint delibera-

tion ag far as possible, and that important departments such as Finance

and Defence will be entrusted to them. If such a siep were taken by the

Government of India, it will at once appeal to the imagination of the
people outside. They will see that there is a genuine change of haart.

there is no longer that distrust and suspicion which exists now. Do vou

think that in the whole of India you will not be able to find 10, 12

or 15 persons,—men of the type of Mr. Jinnah and others,—to take

charge of Defence, and on whom you can rely? Where is the difficutty?”
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And if you say that you cannot find even 10, 12 or 15 pé}'sons on whom
_you can rely in this vast continent, why have you been ruling the country
{or nearly 200 years now?

.- Then, Sir, so far as the suggestions made by the Bombay Conference
.are concerned, they are, in my opinion, of a practical nature, und unless
gome steps in the direction indicated in the Resolutions of the Ilombay
.Conference are taken, unless some effort is made to pari with real power,
it will be difficult for you to secure that assistance which will be incvitably
needed if you are determined to win this war. You have to depend upon
America today. It is fortunate that America has decided to give you as
much assistance as she can, it is fortunate that you have got a reliakle
ally in America,—but mind you, this is a war which is being fought in the
air, on the high seas, and on the land. You cannot ignore the long
-distance, the big oceans that separate you and America. The war will
have to be fought in the Indian ocean,—it may have been foughi in the
Mediterranean—we do not know that. In these circumstances, you should
be in a position to see that India by herself is made a centre where every
_possible preparation for war is made. You should be in a positicn to get
as large a number of soldiers as you want. I would rather ask you to
.introduce conscription, but how can you do that? To introduce a measure
of that kind requires the real support of the people behind, and a Govern-
ment that wants.to rule by the sword is not in a position to be Lold
enough to introduce a measure of conscription at all. If you have to
take steps of that kind, you must make them a nation of soldiers, a
nation of sepoys. Then alone you can fight against any threat of invasion
coming either from the west or from the east, and that can be successfully
repelled by the people of India even though you may not get vhe necessary
.assistance from America. With such a big country at your dispcsal, with
its vast resources at your command, it is for you to make an effort 1o
see that all of them are available to you in your hour of need. That
requires that you have to do something to appeal to the people. Ysu
have to make them believe that this war is being fought, not merely for
the sake of helping Great Britain with whom we have been associated for
150 years, but for being free from the control and domination cf Great
Britain hereafter immediately after the war is over. That sense of
freedom enables men to put forth supreme effort. That sense of freedom
enables men to venture and to risk. That sense of freedom has
worked miracles before, and it will work miracles hereafter. I, therefore,
want the Government to bear in mind that they have to do something to
inspire in the hearts of young India that confidence,—that this is a battle
that. is being fought not merely to end war—I do not know whether any
war is going to end all wars in the world at all, it is probably gomng
against human nature to suppose that anything done by man is going to
-end war hereafter. It may not end war but at least it will create a con-
viction amongst the people that we shall end at least our slavery if w-:
fight in this war. What you have to do immediately by way of .n
earnest is to create that strong conviction in their mind. =~ Armed with
that conviction, the Indian people will certainly stand by you, and you
know, Indian soldiers that have bezn sent abroad have been able to render a
8ood account of themselves, you yourselves have given a graphic descrip-
tion of the heroism and bravery that they have shown in the battles they
fought in Africa and other places. Now, with that kind of element which
-can be had in abundance, why should you not make an attempt to enlist
‘the support of the whole country?  If you do not do that, I shall consider
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that Great Britain is culpably negligent of her duty towards the people
of India.  Again, it may be that you rely upon such assistance as you
may get fromm America to fight this war- But if the war comes nearer
#the gates of India, I always shudder to think what would be the position
«of Indian people. They are all left armless here. They are a disarmed
people, no effort is being made, and a few soldiers, half a million or so
men which we have got will be dispersed by you here and there, and the
rcountry will go entirely undefended. Is that the position in which you
want to leave this country? Do you think that you will have discharged
#he trust, of which you have been talking so glibly for so many years,
when you leave the country in a time difficulty in this helpless position ?
“That is the point that I want you to take into consideration. Here is a
moral issuc. It is not only the question that you are fighting the cause
of democracy, but you have to look at the matter from the further morsl
voint of view. You have been in charge of this country for the last 150
years. All your resources in England and your resources stored in America
and which you expect to come, may be available to you, and yet this
country may be faced with an invasion from the west or from the east,
and then with what are we going to fight? One day the Honourable the
Finance Member or somebody else on the Treasury Benches said, ‘“Well,
we rely upon, in such a case, the British Navy and the British Air Force’’,
and so on. The British Navy, if it can, will certainly come to our help,
I do not deny their bona fides for the time being, but if it cannot come,
‘what will be our fate? - Shall -we simply look up to the heavens and say,
“‘Please protect us and our so-called custodians also”.!  That is the
position in which vou want to leave this country. That is the reason why
T call upon the Government to see that you do something to carry Mr.
Jinnah with vou, to carry Mahatma Gandhi with you, and if there is
insuperable difficulty in getting them, then carry somebody else with you,
-and I am sure if you carrv somebodyv else with you, they will know how to
bring Mr. Jinnah and Mahatma Gandhi together. That is the way to
‘bring about a settlement between Mahatma Gandhi and Mr. Jinnah. I
have no doubt that those whom you will for the time being take to your
help will vacate their seats when Mr. Jinnah and Mahatma Gandhi come
to take their places which are their due.

The position then is this. An attempt should be made; Government
should not rely upon these differences and continue in this negative. attitude.
My grievance against you is this. The Government is continuing, is
persisting in their negative attitude, making the difference between Mr.
Jinnah and Mahatma Gandhi, between the Congress and the League, and
other things, as an excuse for doing nothing. The psychology of the
people is a matter which the Government of India must seriously consider.
My Honourable friend, Mr. Griffiths, said something about propaganda.
You may carry on any propaganda. If your words are going to create
a certamn impression among a section of the people outside, that propaganda
is not going to make a change. Propaganda can onlv succeed when there
is a receptive mind to hear it, otherwise it does no, good Every day
people hear the radios; the B. B. C. broadcasts, but the impression which
such broadcasts create depends upon the mood of the man who listens to
shose broadcasts and statements. I, therefore, warn {10111, and vou Sho;illlld
| i ind that von have to create a proper. psychology among the
;22;!;? : :lld t'lbhat -psgchology is this. They must feel that they have the
country’s battle to fight and they have to win this war in the interests of

E
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India herself. I am sure, if the necessary step is taken and some effort
is made and the Government of India cease to continue in this negasive
attitude and make an attempt to bring about unity between the Hindus:
and Mussalmans, the solution ought not to be beyond the capacity and
statesmanship of British statesmen. I do not agree with my friend,
Nawabzada Liaqat Ali Khan, on his Pakistan scheme. He says that
he has explained his point of view privately to some unknown person and’
succeeded in converting him. I am certain in my conclusion that nothing
will be a greater disaster to this country and to the safety of both Hindus-
and Mussalmans, to the best interests of Hindus and Mussalmans, than
to allow the discussion on Pakistan to go on in this country, and that is
the reason I have taken up that question, and whenever I get an opportu-
nity I have to say something against one whom I have been alwavs:
respecting as a model gentleman and a sincere nationalist among the 35
crores of Indians in this country. I have respected Mr. Jinnah like thig:
for many years. But during these three years I have to say something
which, from the bottom of my heart, I would not like to say, but the situa-
tion is of such a nature that T am compelled to do it. But, I leave aside
that question for the present as my Honourable friend has given an
assurance. They all believe in Pakistan, but it is not going to be a live-
issue now. He is mot going to ask you: ‘‘Unless you concede the demand
of Pakistan, I am not prepared to co-operate with you’’. That is not the-
position which he has taken, and, in my opinion, it is an attitude of which
the Government of India ought to take note. With this helpful attitude-
it should not be difficult for us.

Mr M A Jinnah: We have never said otherwise.

. Mr, M. S. Aney: T accept what you say here, but there is an impression-
abroad that. . . . . .

Nawabzada Muhammad Liagat Ali Khan: Absolutely wrong impression.

Mr. M. 8. Aney: Wrong impression,—I am glad to hear that. Now
that an authoritative assurance has been given, I do not want to give out:
what my misunderstanding was about the situation.

Mr, M. A, Jinnah: Qur position has been very clear. It is this. We
divide the problem of India into two parts, present and future. As far-
ag the future is concerned, we say that when the time comes to examins
the whole constitutional policy of this country, we shall discuss various.
schemes. We believe in Pakistan. We stand by it. As far as the
present is concerned, our position is that we are willing, only for the prose--
cution of the war successfully, to co-operate with the Government within:
the framework of the present Constitution. Our only quarrel has been:
that the Government do not take us seriously and have not shown any
signs of accepting our co-operation with real and substantial authority in
the Government at the Centre and provinces.

. Mr. M. S. Aney: I hope Government understand now what the policy
of the Muslim League is. Anyhow, my point is this. Bo far as the-
setting up of any Government for the tramsitory. period during the time
of: war is conperned, the ideal of the Muslim. League is not going to come-
fo the way. As.one of the optimistic humble workera of Tn#ia, T betieve,.
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if auy friend and some persons willing to co-operate in war effort and mem-
bers of the Congress, if we can fortunately get them now, sit together and
work together to run the administration in pursuit of a common effort to
win the war and prepare the Indian nation, probably the need for the
demand of Pakistan, about which he is feeling today so keenly, may aiso
be obviated and the question may not at all arise coe o

-~ Mr. M. A, Jinnah: . . .or may be accepted.

Mr. M. S. Aney: It may be one way or the other. I am prepared to
take things either way. The real beginning to end the dispute is not by
keeping them at arms length, but by making an effort to bring them
together, entrusting them with the responsible duty of running the Govern-
izent, trusting them, leaving the Government entirely in their nands and

vacating vour seats for them. .

Sir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): What
about non-violence ?

Mr. M, S. Aney: I am not a non-violent man here, nor are you, I
believe. Where I am talking of war effort, I am sure, the Honourable
Member realises that he is addressing one who is not a believer in non-
violence.

Bir Cowasji Jehangir: What about it? How are you going to meet it?

Mr. M. 8. Aney: If they believe in it, they will not come, and if they
eome, they will not believe in it. One of the two things you must take.

Mr. M. A. Jinnah: How can you come to any settlement?

Mr, M. S. Aney: I have told vou ta start with those who can settle,
and that settlement will make others fall in line, and that is the way in
which - things are to be solved.

"Mr. M. A. Jinnah: T agree with you: Start with those who are violent,
uud then others will become violent afterwards.

Mr. M. 8. Aney: Those who are violent will join in carrying on this
effort and others may later on come and their spirit of patriotism may be
aroused and it may prepare them to co-operate in the effort of violence.
My argument is that you should move to do something at once, so that it
may be of use to you and to the country generally. Non-violence .°f
certain section will not come in your way. My suggestion only means th'ls.
It is not by sitting -tight in one’s own position and indulging in platitudes
about differences between Hindus and Muhaminadans that difficulties wiil
be solved. They have to be solved by taking some courageous action.
You have to -take courage in both hands. Take some risk also. If you
do that, you:will find that India is more reliable,'stmnger‘ and useful than
any ally you .can find across the oceans. You will have to pay for them,
byt: India will pay for you and wiri this war. With these words, T have
to declare that ¥ .am unable to support:the ‘motion for consideration of the

T ' E2
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Finance Bili, because today, at any rate, I find that there is no authori-
tative statement that the suggestions which we are making are going to
be accepted or even favourably considered by the Government.

The Honourable Sir Jeremy Raisman: Sir, I find myself in an extra-
ordinarily difficult position. I have just listened to two very eloquent
speakers who made it perfectly clear that no argument that I could adduce

about the merits of my Finance Bill will have the slightest effect on their
outlook or on their decision.

Here we are at the end of six davs' debate which has ranged over a
fairly wide field and which has occasionally, indeed quite often, touched
on the question of finance, and it is my task to answer the debate and
endeavour to get the assent of the House to a motion for a consideration
of the Bill and the leaders or aepresentatives of two principal Parties in
the House have already assured me that on grounds, which have nothing
to do with finance, thev have not the slightest intention of accepting this
motion. Well, Sir, I feel like a guest who hag somehow strayed into the
wrong party. I feel like a man who is clad in a coat of mail and has
wandered into a fancy dress partv where thev are plaving at animals.

However, nothing deterred, I shall endeavour to deal with a few
outstanding points relating to the financial issues raised by the Bill, and
so I come down to the humdrum level of discussing in some detail the
arguments which have been advanced on the plane of finance. Several
Members of this House, and I notice that the line has been widely taken
in the Press, have criticised the Budget on the ground that there is no
attempt at retrenchment. The word ‘‘retrenchment’’ has frequently been
coupled with the word ‘‘economy”’, but I should like to emphagize that
there is an important distinction between the two ideas. As I conceive
it, retrenchment is a policy which has to be faced up to at times when the
level of the nation’s economic activity cannot support the full volume, the
full overheads of the Government, and it is necessary for the country to
make up its mind that it is going to cut down the overheads and that with
that cutting down will go a reduction in the scale of the Government’s
activitiee. That is the important thing about retrenchment. It is not
merely that you reduce the Budget. You cease to do certain things which
vou were doing before. You cut off branches of the tree. In fact, vou
lay the axe about you. Now, Prof. Banerjea complained that retrenchment
committees in the past had done the wrong thing. They had cut off the
wrong branches. They had interfered with or reduced nation-building
activities. Well, Sir, what does he expect to happen if he were to embark
upon retrenchment now? Ts it the security activities of the country that
he would expect to reduce, or does he not see that if retrenchment were
possible now, it must inevitably fasten on those very activities which he is
the last man to wish to see reduced. So, the word ‘‘retrenchment’’, in
my opinion, is entirely out of place at a time like this, because the problem,
at a time like this, is to enable the Government machine to take on more
activity if possible. We are continually being asked to control this and
eontrol that, to see that this should not happen and that should not happen.
In times of what I might call ‘‘deflation’’, in times of recession, we are
told usually to leave things alone, to keep our hands off business and to
let the horse get its head up, but this is not a time of that kind. Now,
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by general consent, the scope of Government's activities is daily being
widened and, therefore, the whole conception of retrenchment, that is to
say, of lopping off branches of the tree or of reducing whole parts of the
machinery is entirely out of place. So what is intended clearly is not
retrenchment but economy,—economy in the day to day administration of
the functions of Government, and with that I entirely agree. I entirely
agree that it is the duty of Government, and, in particular, that it is my
duty, to see that the activities which Government must undertake at this
time are carried out with the maximum regard for economy. Well, Sir,
I have explained on more than one occasion what endeavours we have made
to meet this requirement and, in particular, in the sphere of supply, I
have explained the machinery which we have set up in our endeavour to
secure, concurrently with the execution of the duties of the Department,
the’ securing of the maximum economy, and I was glad to hear from an
Honourable Member, who certainly was not patting Government on the
back, that he admitted—I am referring to my friend, Mr. Husenbhai Laljee,
—that in the matter of the control of the prices at which contracts were
being given out, the Finance Department was being efficient in securing
economy. 1 have had several instances of our effectiveness in that field.
but I will mention one which T do not think I have previously mentioned
in this House, and that is that I have had several suggestions from several
quarters that the excess profits tax should be placed at a hunderd per cent.
Now, the interesting thing is that these suggestions have come from more
than one firm which were completely engaged in war contracts and that
seemed to me an extraordinary thing, and I discovered that these firms
felt that they were labouring under the disability that they had their full
capacity booked up by Government at prices which—not to put too fine a
point on it—would not leave them liable to the excess profits tax. They
were, however, very concerned to see that their rivals, that other firms
were taking their civil and non-war business and were making handsome
profits and they would be in a position to pay the excess profits tax. I
merely mention that, because it is literally true, and it is a most extraordi-
nary and interesting phenomenon, but one thing that it does prove is
that over a large field the contracts which are being placed by the Supply
Department with the assistance of the Finance Department are not such
as to leave scope for excess profits. .

[At this stage, Mr. President (the Honourable Sir Abdur Rahim) resurried
the Chair.]

But, my friend, Sir Cowasji Jehangir, asked me another point. I
understood that he was satisfied as regards the information which had
previously been given in regard to the financial machinery of the Suppiy
Department, a financial machinery which was operating concurrently with
the. Spply Department—but that he wished to know what the Finance
Department had done in order to equip itseif to deal with the greater
burder: of controlling the expenditure over the rest of the field. Well,
Sir, apart from thé field of supply, the main field of expanded expenditure
is defence, and in that field I can give an indication of the expansion
which has been necessary in order to secure that the centinuous transactions
are watched from the financial point of view. The pre-war strength of ti?‘e
Militarv Finance Department—the figures I have here relate b?::th lt({)_l};l i-
tary finance and supply finance—but the pre-war‘strength'of t.GI A:ll ary
Finance Department consisted of 13 officers. that is, one Flmtmcla N ;'lge;
and 12 Deputy and Assistant Financia! Advisers. The present numbers ar
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forty-one; so there has been an increase of no less than 28 officers or some-
thing of the order of two hundred per cent. in the higher staff, to whom is
allotted the duty of watching the day to day decisions which involve
expenditure. In the Military Accounts Department, which is responsible
for the initial audit and accounting of all expenditure incurred by the
Defence Services and which is responsible and which has to see that the
orders of the Finance Department in respect of expenditure and allocations
are observed, the position is that the pre-war superior service officers were
59, the Deputy and Assistant Controllers were 86. and there was a subordi-
nate staff of over 8,400, making a total of some 8,600 employed in that
Department. The present position is that there are 77 superior service
officers, as against 59; 110 as against 86 in the next grade. and 5,400 ndd
as against 3,400 odd of the subordinate staff, so that there has, therefore,
been an increase of some 60 to 70 per cent. in the local staff which sees
that the orders are carried out. Then, again, there is the organization of
the Controller of Supply Accounts. He performs the functions of the
préliminary audit and aceounts in respect of supply expenditure. There
the position is that, as against a pre-war staff in all of some 186, the staff
anw is 330 in strength. In addition to all this, the Auditor-General has
found that his  work of audit has been greatly increased, and it is under
hi~ orders that the Director of Audit of the Defence Services works, and
there also there has been a substantial increase in the number of the staff
- eraploved. My object in giving these details, Sir, is to assure my friend,
Sir Cowasji Jehangir, that we have not ignored the importance of 2quipping
ourselves to carry out the additional responsibility which is thrown upon
us by the greater volume of expenditure and the greater number of places
in which such expenditure arises.

I come now to another aspect of the question of economv. which was
touched on by the Members of the European Group, by Mr. 'Boyla, and,
again, by Sir Frederick James. They made a reference to the expenditure
of Provincial Governments and they wished to know what the Central
Government was doing in that matter in the way of giving a lead or of
discussing certain aspects of our present situation with those Governments.
Well, Sir, I will deal first with Mr. Boyle's suggestion. He wished to
know,_ .I think, whether those Provinces at least which find themselves in
a position to do so should not now be asked to undertake a larger measure
of certain war activities, such as, air raid precautions or civie gﬁards. Well
Sir, that is a_question which has alreadv occurred to me. The positior;
a year ago was that the Niemeyer arrangements had been altered to the
disadvantage of the Provinces, as Prof. Banerjea pointed out, because it
was felt that in war conditions the operation of that Award would be
anomalous, that it would continue to place increasing sums at the disposal
of the Provinces which would probably not need them for immediate pur-
peses and that it would reduce the revenues of the Centre which would
find itself faced with ever-growing requirements. Well, Sir, even the
amended Niemeyer Award has so operated to some extent and it has left
the Provinces in a position more favourable than they could ever hope to
be but for the outbreak of the war, and it is still the case. vhat the Central
Government is a good deal worse off and faces a more difficult position
than it would have done obviously if war had not broken out. Whilst
a year ago and before one could foresee the operation of the amended
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Niemeyer Award, I felt that it was fair to offer to undertake certain liabilities
©ccurring in the Provinees whieh are not strictly within the orbit of defence
thut belong rather to the nature of passive preparations such as cen-be
taken Ly Local Governments or even local authorities—whilst at that time
i felt that I ought to make that offer, I now feel that it would be reasonable
‘to approach the Provinces with a request that they should take over a
‘larger share of the cost of these activities and I feel that the response to
-that suggestion would not be an unreasonable one. Most of the provinces
find themselves comparatively well off; some of them find themselves
-distincily affluent at the present time. ' o

. Dr. P. N, Banerjea (Calcutta Suburbs: Non-Muhammadan Urban):
"And some are in a hopeless condition.

The Honourable Sir Jeremy Raisman: As Prof. Banerjea says, some are
not as well off as they would like to be. They have had to have
) recourse to additional taxation, the necessity for which I cer-
“tainly could wish they had avoided. I believe that an appeal even to those
"who are in some difficulty would not fall on deaf ears for the reason that
:all the Provincial Governments do feel that they would like to bear their
:share in defraying the cost of measures of this kind which obviously must
‘be taken in the interests of the country and in the interests of the provin-
-cial populations. This brings me to the aspect which Sir Frederick James
-was concerned about. He was concerned, I think, that there should be a
‘restriction on non-essential expenditure by the provinces. The suggestion
which he has made is not familiar to me in the sense that I have not
‘thought it out in any great detail. I think it is a suggestion which is
«derived rather from conditions in Britain where obviously the competition
Iby local authorities with His Majesty’s Government in carrying out works
-would lead to increase of prices and inflationary conditions. Now, in
India you have not got the same problem. In regard to man power, for
iinstance, there is no reason why the provinces should not continue certain
_activities or even expand them because those activities would not trench
.on a limited supply of man power as they would do in Britain. As regards
:money, I have already said that it would certainly suit the Central Govern-
ment better if Provincial Governments could refrain from raising additicnal
-taxation at this time because obviously the needs of the Centre are such
:that the capacity of the tax-payer is likely to be heavily drawn upon for
«Central purposes and any other demands which are made on the same
‘pocket must conflict to some extent with the requirements of the Centre.
“But the main point is in regard to certain essential materials and this is
-where, I think, the answer is a satisfactory one. In regard to esseptxal
‘materials, the position is that no authority can go a.h.ead with the consutt;llpé
4ion of them unless it has been allotted a certain priority. And tha!
machinery ensures that there cannot be wasteful consumption on fno]il-
essential objects. That is the position which has to be most carefully
-watched in this country. It is not a matter of money or of mlz:,nt ptcilw:r ?g
‘much as a question of certain key materials. I Yvould say tha faffort
‘really the most effective way of checking an undesirable deers;(])ln % a:k g
at this time. I think also that Sir Frederick James }lad ab | hi D o
"his mind a feeling that any public works that the px:o:l'u:f::esr lﬁig  or when
.embark upon might more suitably be left Véoi-l thSeirpe?% ik that those Pro-
‘we should face problems of recession. Wel, BH. |uses at this time are
winees which find themselves in possession of surplus

5 P.M.
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already conscious of that aspect of the matter. In fact, I know they are-
and that is why both in Madras and in Bombay which are in the happy
position of enjoying large surpluses the money is being put aside into &
fund which will be available for financing desirable expenditure at a later:
stage. :

Dr. P. N. Banerjea: What about Bengal?

The Honourable Sir Jeremy Raisman: Bengal  is apparently not
embarrassed with a surplus, and, therefore, cannot compete in public
works.

Dr. P. N. Banerjea: There additional taxation is being levied.

The Honourable Sir Jeremy Raisman: Additional taxation is being
levied, that is true, but I cannot help that.

Dr. P. N. Banerjea: The Honourable Member ought to give them ad-
vice.

Sir Cowasji Jehangir: Has the Honourable Member any idea as to why
there is a surplus in Bombay?

. The Honourable Sir Jeremy Raisman: I am afraid I cannot discuss
questions of provincial finance; at any rate, not on the floor of the House.

Sir Cowasji Jehangir: Perhaps the Honourable Member will draw the:
attention of the Bombay Government to the fact that a 10 per cent. tax
on property is not justified.

Sir H. P. Mody (Bombay Millowners’ Association: Indian Commerce):
And let the Honourable Member also point out that our drinking bill has.
gone up!

The Honourable Sir Jeremy Raisman: Well, Sir, that is all I have to:
say on the subject of economy in its various aspects.

Now, I come to the question of taxation and loans. But before I do
that. T would like to deal for a moment with those Honourable Members
who have remarked on the size of the defence budget and who seemed to-
have some doubts as to whether a defence budget of that size was fairly
attributable to Indian requirements and whether the scheme of allocation
of expenediture between India and His Majesty’s Government was being'
worked with due regard for India. On that point, I have no hesitation im
giving my Honourable friend, 8ir Abdul Halim Ghuznavi, and those who
have raised this question, T have no hesitation in assuring them that the
interests of India are being as carefully watched as they were in the first
instarice when the settlement was made. How then, they appear to ask,
can the defence budget have reached such figures? Well, Sir, I would
remind them of the kind of criticism which was being made about eight.
months ago in June and July when the collapse of France took place. At
that time, the proposals of the Government of India for the expansion of
its armed forces were regarded as insufficient, in fact they were treated
almost with contempt in certain quarters. I remember quite well that at
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that time an expansion by 100,000 men of the Indian army, the garrison
of India, so to speak, was regarded as a miserable addition to the armed’
forces of India. Nevertheless an expansion of 100,000 men costs some-
thing between 15 and 20 crores a year and if we have succeeded in
adding strictly on India’s own account to the defence expenditure-
of India more than that sum, it is because we have succeeded in ex-
panding the armed forces of India by a greater extent than was then
indicated and because the troops in India are now far more nearly ade--
quate to the kind of task which my Honourable friend, Mr. Aney, just
indicated they might have to face. T do not know what are the views of"
Mr. Aney on the subject of the scale which defence expenditure should’
reach in preparing India to meet the contingencies which he ‘visualised.
But I do know this, that at the present moment, India, in relation to her-
defence expenditure, is in an extraordinarily fortunate position because the
battles which are to prevent these emergencies from coming to the frontiers
of, India are being fought outside the frontiers of India, the financial
liability of India for the cost of those wars is so limited and so small as to
be almost negligible in relation to the cost of modern war. That was the-
position which resulted from the Chatfield report and from the financial
settlement with His Majesty’s Government. It is a position which is so-
favourable to India that T make bold to say that if any other Government
were to occupy these Benches, the first thing which it ought to consider-
is whether the arrangement is consistent with the self-respect of India or-
whether they should not proceed to make a larger contribution to the cost
of fighting the common cause.

Mr. M. A. Jinnah: When is this Government going?

The Honourable Sir Jeremy Raisman: I do not know. But I do know-
that if and when you come to occupy these Benches, vou will have to deal
with this question. That is the question with which you would have to deal
because I claim that we, in deecling with these matters have been almost
unduly anxious to ensure that we should not be criticised on the ground of’
sacrificing the interests of India or of securing for India a settlement which
was not as favourable as any reasonable construction of the circumstances.
could make out. So, the position is that wars go on, that fighsing goes on
outside India. Fighting is very expensive. It is one thing to raise an
army, equip it and keep it in garrison, it is another thing to send that army
out to fight battles, where it may lose the whole of its equipment and then
have to be re-equipped ab initio, it is another thing to make supplies for
the army which is supposed to be in one position when it may have to-
abandon that position and leave the whole of its depot possibly its bases
with all the supplies which have been painfully and at great expense con-
veyed to that particular point. There are losses and very colossal losses
connected with the war which India is at present spared and so long as.
the war does not come to the frontiers of India, she wil' under the existing:
settlement with His Majesty’s Government continue to be spared those-

enormous losses.

I feel, therefore, Sir, that so far from expressing surprise at the size of
India’s defence budget, Honourable Members should appreciate the reali--
ties of the situation, as I consider that my Honourable friend, Mr. Aney,
shows he does, and should be surprised at the modesty of these figures.
I will say this, that the settlement, such as it is. is being admmmtergd in
accordance with the spirit and the letter of the arrangement, that it is:
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audited by the Auditor General on behalf of not only Indian interests but
~also on behalf of the Controller and Auditor General of England who is
‘responsible for satisfying the British Parliament, that England also is
‘receiving a fair deal in the operation of this settlement.

Before T leave this subject, I should like to give a slight indication of
certain figures which it has not been possible to place before the House, but
which indicate and which bear on this question of the relative burden of

India and England. I mentioned in paragraph 20 of my Budget speech
“avhich T should like to read now: - ;

“I should here point out that the increase of Rs. 24-31 crores shown against item

which was India’s own defence measures:

‘‘over our normal defence expenditure by no means reflects the full  magnitude
India’s war effort since it excludes the cost of supplies and services rendered by Ingdia
“tc His Majesty’s Government, which is substantially greater than this amount.”

"Then, I went on:

‘1 should also mention here that His Majesty’s Government besides paying in
full for all such supplies and services are providing free of charge much of the
-quipment needed for the modernisation of the Army in India and for the initial
~equipment of units now being raised in pursuance of our expansion scheme.”

Well, Sir, it has been asked what the extent of this expenditure by His
Majesty’s Government may be. We are not in a position to give accurate
figures and these figures have not been presented in any estimates which
"have been laid at home. But I am now in a position to give a rough
“indication of them. As regards the équipment which ‘His Majesty’s
Government are providing free of charge in connection with the expansion
and modernisation of the army in India, we estimate that that is roughly
-of the order of 40 crores of rupees. And as regards the cost of the supplies
-and services which India is rendeting to His Majesty’s Government, that
is to say expenditure incurred. by His Majesty’s Government in Indis in
addition to the expenditure debitable to India, it is of the order in the
current year of 43 crores, and in the coming year it is already estimated at
‘91 crores but is expanding. So that it is by no means impossible that the
~expenditure on supplies and services by His Majesty’s Government in the
-year 1941-42 in India may exceed 100 crores of rupees. I mention these
figures in order to put in proper perspective the increase in India’s defence
. expenditure and to dispel the doubts of those who wonder whether the
allocation between India and His Majesty’s Government is fair and is in
India’s interest. ’

T shall now deal briefly with the further criticism which has been voiced
on the question of taxation versus loans.  Sir Cowasji Jehangir was of
opinion that the whole of the additional cost on defence should be met by
borrowing.
«  Sir Cowasji Jehangir: Not at all times. T said there is no justification
for additional taxation just now.

The Honourable Sir Jeremy Raisman: Yes, I get that; and he tried to
<compare our position with that of His Majestv’s Government in Britain
and to draw the inference, T think, that I was pursuing a more orthodox
rand drastic policy than was being pursued by the Chancellor of the Ex-
«chequer in England. The position may be roughly lookéd at'in the light of
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«certain bold figures. The total of Indian revenue before the war may be
taken to have been of the order of 85 crores; our budget before the war
wae of the order of 85 crores, and after the revenue which I propose to
Taise this time has been raised, the revenue will be of the order of 115
rerores.  So that the position is. . . . . .

Sir Cowasji Jehangir: Sir, may I point cut that that is not quite
-correct?  With the additional taxation which he put on six months ago
and the addition he now proposes to put on this figure has been arrived at.
Tt is not this year's taxation only but both taxations.

The Honourable Sir Jeremy Raisman: 1 said our total revenue as com-
‘pared with pre-war, if these taxation proposals are carried out, will be of
‘the order of 115 crores. In other words, as compared with the standard of
‘85 crores the taxpayer will be asked to bear a burden of 115 crores, or an
:additional 80 crores. And that is including all the various forms in which
he is laid under contribution, including for instance the railway contribu-
tion. Now, in Great Britain one may approximately take the pre-war
figure to be of the order of 850 millons. As a matter of fact it was getting
‘nearer a thousand millions because they were already taxing for war.
‘But I exclude the fact that in the last year before the war they were
-already taxing for a large defence effort and it is fair to take the basic figure
‘a8 about 850 millions which, as accident will have it, is comparable with
our 85 crores. Now what is the position? The present scale of taxation
‘may be estimated as between 1500 and 1700 millions. T take 1500 millions
-‘which is usually regarded as a more accurate figure.

Sir Oowasji Jehangir: I gave the actuals.

The Honourable Sir Jeremy Raisman: I uin giving the broad figure.
'The position is that the burden on the British taxpayer has gone up
from 850 millions by another 650 millions to about 1500 millions. Of
.course the remainder, a sum of 3000 millions or more is having to be
borrowed, and it is on that that my Honourable friend, Sir Cowasji
Jehangir, has concentruted. He says, ‘‘There they are borrowing 3000
million pounds in a tota] budget of 4500 million pounds, whereas vou in
:a total budget of 126 crores are only borrowing about 13 crores. I agree
entirely with my Honourable friend, Sir Ziauddin Ahmad. that the only
possible way to approach a comparfson of this kind, the only possible
‘way to apply a criterion, is first to ask what it is reasonable for the tax-payer
to bear today in the way of sacrifice, and when you have decided that. to
have resort to borrowing. You should not start off,—and this is my
answer to Dr. Banerjea too,—with a pre-conceived idea that there is
some sacrocant a priori relation which should be maintained between
.taxation and loans in al] cireumstances. There is no such thing.

Dr. P. N. Banerjea: "'Tn the present circumstances of India’’. T said.

The Honourable Sir Jeremy Raisman: Just as for the individual at
different stages there can be no fixed ratio between the amount which he
has to spend on consumption and what he should provide by saving. and
so on for his old age, so in a case of this kind it is impossible to have
an a priori fixed proportion between taxation and loans. You have to
remember, when laying off burdens for the rext generation, that the
experience of history is that the next generstion always has its own
problems to face as well. We must not think that because we are now



1710 LEGISLATIVE ASSEMBLY [20TE MARCH, 194B

[Sir Jeremy Raisman.]

involved in one of the greatest world wars of history we are therefore-
in an exceptional position. I believe that if we cast our mind back over
the blood-stained history of man we shall probably find that the type of
life we are living now is much more normal than the type of life whiclr
was lived by (say) our grandfathers in the last quarter of the 19th
century, that the piping times of peace of Victoria’s day, steady progress.
and scientific discovery and so on and the gradual rising of the standard
of living—that that is one of the few high spots or purgle patches of
history, and that on the whole from generation to generation man finds:
himself involved in the kind of trouble in which we are now. Therefore,.
at any rate it is highly optimistic to assume that our children or grand--
children will not only be able to care for the troubles of their day but
will be able to pay for the bad debts which we leave them . . . .

Sir Oowasji Jehangir: May I ask the Honourable Member whether we:
are not carrying on the burdens of 1914-18, even up till now? We are
carrving on the burdens of our predecessors and we ask thg future
generation to do likewise.

The Honourable Sir Jeremy Raisman: Is that a reason why we should
ask that our burdens should be carried in a similar manner?

Mr. M. S. Aney: The future generation will be Communist and will
repudiate all debts.

The Honourable Sir Jeremy Raisman: The Honourable Member

reminds me of the impassioned orator who said *‘Why should we do this
for posterity? What has posterity done for us?”’

Sir Cowasji Jehangir: It may perhaps sound very amusing to the
Honourable Member, but I would like him to come down to facts.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is not giving way.

The Honourable Sir Jeremy Raisman: I am dealing with facts: 1 amr
dealing with facts which are familiar to those who deal with these pro-
blems and it is almost a commonplace of economics and -public finance
that the duty of each generation is to provide by toil and sacrifice, by
tightening its belt, to provide for the cost of the problems with whickr
it is faced and not to pass them on until it finds it is impossible to do
any more: it is then that it is entitled to sayv to its children and to its

grandchildren, ‘““Well, T did myv best and you must bear whatever is left
to bear.”’

Now, I come to the question of taxation. There have been severaf
suggestions. I am grateful to my Honourable friend, Sir Homi Mody,
for reminding the House that there is no such thing as a perfect tax.
Nevertheless he seemed to go on to criticise almost every tax which was
included in the Budget, without suggesting exactly how they could be
replaced. Ie made constructive suggestions of a destructive kind. But
first of all I have a lance to break with Sir Homi Mody and that is this.
On the occasion of my speech on the general discussion on the Budget, T
made certain remarks which apparently led Sir Homi Mody to think
that I belong and have for some time belonged to what is known as the
appeasement school. I can assure Sir Homi Mods and T claim that there
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is no person in this House against whom that charge can less justly be
made. I have the strongest personal reasons for always being, as indeed
I have been, very emphatically of the opposite view. But it is a different
‘thing to sit here and see wiseacres stand up and tell yvou what you should
have done ten, fifteen or twenty years ago, who talk as though they had
the monopoly of prophetic wisdom and that if they had been in charge
they would have been building aeroplanes in India twenty five years ago
and they would have been manufacturing torpedoes and submarines and
T know not what. That is verv difficult to stand and it was in no mood
«of complacency that I defended existing governments against the charge
which is laid against them by critics of that kind; and it remains true
that a fair share for those sins of omission must be laid on the peoples as
well as the governments and although I have heard many many witty
:and interesting speeches from Sir Homi Mody during the last ten years,
T do not remember to have heard a single one on the theme of ‘‘Arm
@aow for war will come tomorrow.’’

8ir H. P. Mody: I was not at 10, Downing Street, or I should have
«done it.

The Honourable Sir Jeremy Raisman: Neither was I . . . .

Sir H. P. Mody: You placed second-rate men there: that is your
itrouble.,

_ The Honourable Sir Jeremy Raisman: Now, Sir Homi Mody prefaced
his remarks on the subject of taxation by exhorting me to have more
wourage. He spoke of indirect taxation and the curious thing was that
:although he was obviously charging me with lack of courage for not
increasing the salt tax, he never once mentioned the word ‘salt’ in the
who!e course of his speech. It was verv curious that, even as a non-
-officia] critic, he found that it tasted a bit too strong; nevertheless he
75‘4h0}1ght that we were lacking in courage in not facing up to certain
indirect taxes which obviously would yield a good deal . . . .

Sir F. E. James: Trying to put salt on your tail!

The Honourable Sir Jeremy Raisman: Quite. But I thought I should
‘be able to include my friend, Sir Ziauddin Ahmad, in the same criticism
because he approached the subject bv the method of artiul allegory. He
‘talked about lions and tigers and I said ‘‘Ah, I smell ssit”’. But he did,
I must hand it to him, he came out with it finally and he suggested that
‘the salt tax ought to have been increased. I will tell Sir Homi Mody
‘that a8 I am not a politician. as it is my highest ideal to carry on the
'stewardship of this countrv’s finances according to what I believe to be
‘the best interests of the country, I shall tell him that the salt tax and
-other taxes are taxes which undoubtedlv have to ccme under review and
‘that there are circumstances in which the salt tax should undoubtedly be
increased, circumstances in which it will be the dutv of the Finance
‘Member, whoever he may be, to increase that tax. But those would be
-circumstances which are somewhat different from the circumstances
prevailing at the present moment. At the presert moment the additional
expenditure of the Government is largely in spheres which increase the
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income of the commercial and industria] classes, and it is unfortunate that
within the last year the developments of the war have operated so as to-
reduce the income of the agricultural classes. In that situation, Sir, it
seems to me that it would be extremely difficult to defend a sharp-
increase in the indirect taxation which must fall to be borne by the masses.
of the people rather than to insist on an increase in direct taxation. It is.
true that direct taxation is now getting to what I may call a very
respectable height. But it is also a fact that, broadly speaking, the
classes on whom direct taxation falls are at the present moment in a
better position to meet higher taxation than they have been in the past;.
and that is the answer which I would give to Sir Homi Mody; and I
trust that in future when he means salt, he will not talk about a certain
monosyllabic commodity and that like Sir Ziauddin Ahmad he will even
be able to mention the subject of a cotton excise duty. I have received.
many other suggestions on the subject of new taxation. It may interest
Honourable Members to know that at and about the time of the Budget.
I have a very large and miscellaneous dak. It is surprising how many
people in this country are interested in the problems of the Finance-
Member, and how many suggestions I receive for new taxation and for:
easy ways of solving my problems. I will not say that all of them find
their way into the waste paper basket, because it would be a pity to
deprive my office and my subordinates of the amusement which I get out
of reading these communications,—so I pass them on,—I won't say for
what they are worth, for that might be unkind. However, it does some--
times happen that surprising suggestions are made. I think it will be
perfectly honest of me to say that I have never yet derived an actual
idea from this type of correspondence, but it is extraordinarly amusing,
and even if it is anonymous, I can never refrain from reading it with
special curiosity. Well, Sir, I cannot undertake the task not only qof
justifying the taxes I have imposed, but of explaining why I did not
impose certain others instead of them. But my friend, Sir Muhammad
Yamin Khan, mentioned the possibility of an excise on cigarettes. Well,.
Sir, I exclude no possibilities from my purview, but I would assure him
that there are very good reasons why any tax which has ever been men-
tioned in this House has not yet been adopted or has mnot occupied a
higher priority on the list; but I would say this to him. Why, when he:
admits that the smoker is undertaxed or is a suitable subject for taxation,
why does he criticise the doubling of the match tax which as a matter
of fact in respect of 90 per cent., is a smoker’s commodity or a smoker’s:
tax. I know, and my wife complains that I am not only the biggest
consumer of matches in my household. but that practically speaking I
am almost the sole consumer. I consume at least a box of matches a day,
because I am a pipe smoker; it is not merely mv own experience, but it
is -common knowledge that, I should say, more than 90 per cent. of the:
matches in this country, certainly a very very large proportion is consumed’
by smokers, and the commonest way by which matches are retailed is
by the -purveyors of bidies and tobacco; and the mention of bidi will
perhaps remind my friend, Sir Muhammad Yamin Khan, of one of the
difficulties about the excise duty on cigarettes.

My friend, §ir Homi Mody, made a suggestion about the excise duty
an matches which I must acknowledge would be a useful one. Tt is true-
there is a problem about fixing the retail prices -of matches in such a way
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that the revenue receives its fair shure and yet the retailer or the trade is.
not invited to profiteer, and 1 agree with him that it mdy well be that the-
solution of this problem requires that other units should be devised and
that it is not necessarily the best thing to have boxes of 40, 60 and 80
sticks and to have your tariff so to speak based on those. But I am
satisfied that the legal position is that we are in a position by notification
to cater for these intermediate sizes. and that is why I have not attempted.
to propose an amendment in the Finance Bill in order to deal with this.
matter, although it is one which will receive myv attention and which I
am prepared to discuss with the trade.

Sir, I shall only be a few minutes more, but I feel that I must deal.
with one or two other remarks on the subject of taxation, and, in parti-
cular, with the art silk question. Now, Sir, several Honourable Members.
of this House have spoken on that sub]ect and suggestions have been:
made. The impression has been created that some serious mistake has
been made here,—a duty has been levied on art silk varn, which is the
raw material of a certain industry,—no corresponding duty has been levied
on the finished product, and something is seriously wrong. Well, Sir, let:
me state the facts about this. First of all, I must point out that the-
duty on art silk fabrics at the present moment is no less than five annas:
per square yard, which until quite recently meant an incidence of over:
100 per cent. ad valorem and which at the present moment is probably
over 50 per cent. Now that dutv has risen. It has reached that level
by successive stages. and certainly in the last of those stages the duty on:
art silk yarn remained unmoved. There was no suggestion then that an.
anomaly was being created; there was no suggestion then that it was
wrong to leave the art silk varn duty out of relation to the piecegoods.
duty. But what happened? The dutv was put up to five annas a square
yard in order to protect the cotton textile industry. The imports of art
gilk piece goods were on such a scale that this tender plant was beginning-
to wilt; it was feeling the draught and had to be protected. At the last
stage at which this happened,—I think it was in 1937.—the position was.
that the revenue from the importation of art silk piecegoods was to the
tune of two crores of rupees. [t was suggested by the representatives of
the cotton textile industry, that although this was a verv substantial’
revenue interest, it was not necessarv to sacrifice it. it would not seriously
suffer if the duty were cocked just a little higher. It was then four
snna.s they suggested six annas a square yard; ‘“‘By six annas a square.

ou will get vour money and we shall get protection, and we shall’
be able to sell our finer counts without undue competition at 50 per cent..
more; even if the import fell off, vou will still get your vevenue.”” Well,.
Sir, my predecessor,—and I was then one of his lieutenants,—was not
entirely convinced by this argument. He agreed to advance to five annas.
I was certain that by putting it at anything more than five annas we-
s‘hou.ld lose a good deal, and even at five annas I had serious apprehen-.
sion. What happened? That little act of protection, which is hardly
known, cost us verv nearly a crore of rupees,—a crore of rupees, mark:
you, in a total budzet of some eighty and odd crores, on a single-
commodity. Now, Sir, do you wonder that I am a little suspicious, s
little 'dubious, when my triend Sir Homi Mody cffers me the money in
another form? The fact is, we have been bitten and we are shy. Now he
says how easy—take one anna off the yarn duty and put another anna on:
the fabric duty. Well, Sir, I have no doubt whatever, that speaking:
ehtn'elv from the promt of view of the revenue, I would rather not touch-
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-either. But if I did, I would say to my friend—will you guarantee,
‘would vou be prepared to make up the loss that might occur? I should
‘be tempted to say to the Bombay textile industry which now urges that
-this should be done, that the duty on piecegoods should be put up,—I
-should be tempted to ask them whether they would be disposed to make
up any loss that would oceur by alternative taxation. I notice that after
‘the little bit of history which T have just mentioned the cotton textile
industry itself went into the business of weaving art silk. Having got us
‘to put up the duty on artificial silk piecegoods without touching the duty
-on art-silk yain, thev realised as acute business men that there was a
new textile industry which would vield more money than cotton textile
-and so they went in for that too, and that explains the anomaly which
Mr. Bogle brought to my attention that it is the Bombay Millowners’
.Association who protest. It is the protaganists of the cotton textile
‘industrvy who protest against this injustice to the art-silk industry. It is
"because they have gone into the business.

Sir H. P. Mody: What about giving some relief in the matter of
-exports of art. silk cloth.

The Honourable Sir Jeremy Raisman: 1 agree that that suggestion is
on an entirely different level. The question of relief to export trade from
a duty levied on a raw material which went into the making of a finished

rproduct—that is on a different level, and I can at least say this that it is

a principle which deserves serious consideration at a suitable time. I
should also point out on this question of duty on art. silk piecegoods that
it is a protective duty; although it was classified as protective, not in
-the interests of the art. silk weaving findustry, but in the interests of
the cotton textile industry, nevertheless, there it is. Should there be
a case, though I leave the House to judge what I think of the case,—
should there be a case established for the protection of this industry, it
‘would be possible,—it would be possible I say for Government to take
.action without legislation. But a simple calculation will show that the
~duty on a pound of imported art. silk piecegoods is something like 30
.annas. There are roughly six square yvards to a pound and it is 30
annas. The duty on a pound of yarn has now been raised from 3 to 5,
- 30 that this industry has been subjected to the hardship of having a pro-
tection of 27 annas a pound reduced to 25!

Sir H. P. Mody: I am afraid your education is incomplete.

The Honourable Sir Jeremy Raismanct I would like my Honourable
'friend to work that out in percentages.

There only remains one other tax on which a few remarks were made,
and that is tyres. I did expect that in connection with tyres at any
rate, the old subject of inflation and deflation would again have cropped
up, but nobody seems to have taken advantage of that opportunity. I
-shall be a very short time on that. I want to indicate why it is possible
- to impose an excise of 10 per cent. on the tyre industry without doing
anything to the import duty. on tyres. In the first place, at the present
moment you have pot got conditions of very effective competition, but
-a more important and permanent consideration is this. The duty on tyres
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is a revenue duty which has grown up for purely revenue reasons. There
was no guarantee, there was no question of protection of any industry.
On the contrary it is a matter of my own personal knowledge that when
this industry was set up and the question was put to me, I pointed
out that the growth of this industry inside the country would have a
certain effect on revenue, and that whereas we probably would not take
steps to introduce a new tax until the amount involved was appreciable,
the industry should certainly not expect that we should see our revenue
lost without taking any steps to compensate ourselves. If whenever an
excise duty is imposed an equivalent amount is added to the customs
duty, it is quite clear that the whole of that increase cornes from the
consumer. When an industry grows up behind a revenue tariff, it is by
no means clear that the cost of any taxation levied on that industry must
wholly come from the consumer. It may easily be the case thal an
industry in that position is deriving profits some of which it should share
with the exchequer which has lost by reason of the reduction in imports.
That is a position which is surely familiar to Members of this House.
It is only in the case of a protective duty that there is an absolute obli-
gation unless the amount of protection is to be reduced. There is then
an obligation on the Government if it introduces an excise to maintain
the some margin between the domestic and imported produet, but it does
not follow at all that in case where you have a revenue duty,-—and some
revenue duties are extremely high—any industry which grows up inside the
country is entitled to a protection equivalent to the whole of the revennue
duty which happens to exist when that industry is set up. It is a matter
for examination and consideration and a case has to be established. What
I am satisfied with here and now is that the imposition of an excise on the
tyre industry in India even without any corresponding increase in the
‘customs duty does not seriously affect the industry.

1 will only touch further on one small point, and it relates to Mr.
Joshi's speech this morning. He dealt with the question of dearness
allowance and he spoke—of course, we do not expect gratitude from
leaders in Mr. Joshi’s position, but still we do expect that they will not
entirely misrepresent the action which we have taken. He spoke as if
we had actually given more to the more highly paid railway staff and
less to the lower paid staff. He conveyed the impression that, instead of
giving an allowance we were taking something away, or he would suggest
that we were giving less to the lower paid workers than we were giving
to the more highly paid workers. That is entirely incorrect. In rno
area do the lowest paid men get less even in terms of money than those
more highly paid, and proportionately they will evervwhere get more.
Had I approached the question from the point of view of strict justice on
which Mr. Joshi laid to much stress, I could not have agreed to the
generous scale which the Railwav Board have granted. We are giving
substantially more than either we or anv provineial Government regard
as justified hv a mere eeonomic analvsis of the position. That is my
position with regard to these dearness allowances. Therefore, when Mr.
Joshi suggests that the element of negotiation has operated to reduce the
compensation received by the workers, his statement is not correct.

Sir, T fear T have wearied the House. I regret that I could not get
up to speech till very late. I shall now cease to tax the patience of
Honourable Members as I have taxed their pockets.
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Mr. President (The Honourable Sir Abdur Rahim): The question is:

« Bill to fix the duty on salt manufactured in, or imported by land into,
certaTmh;ir?;eof British India, toyvary the rate of the excise duty on matches leviable
under the Matches &Excise Duty) Act, 1934, to vary the rate of the excise dnty on
mechanical lighters leviable under the Mechanical Lighters (Excise Duty) Act 1934,
to vary the rate of the duty on artificial silk yarn and thread leviable under_the
Indian Tariff Act, 1934, to fix maxXimum rates of postage under the Indian Post
Office Act, 1898, to fix rates of income-tax and super-ax and to continue the charge
and levy of excess profits tax and fix the rate at which excess profits tax shall be
charged, be taken into comsideration.’

The Assembly divided:
" AYES—46.

21st March, 1941,

Abdul Hamid, Khan Bahadur, Sir.
Abdul Hamid, Xhan Sahib Shaikh.
Ahmad Nawaz Khan, Major Nawab
Sir.
Bewoor, Sir Gurunath.
Boyle, Mr. J. D.
Buss, Mr. L. C.
Caroe, Mr. 0. K.
Chapman-Mortimer, Mr. T.
Clow, The Honourable Sir Andrew.
Daga, Seth Sunderlal.
Dalal, Dr. R. D. :
Dalpat Singh: Sardar Bahadur Cap-
tain.
Dehejia, Mr. V. T.
DeSouza, Dr. F. X.
Dumasia, Mr. N. M.
Ghuznavi, Sir Abdul Halim.
Gopalaswami, Mr. R, A.
Griffiths, Mr. P. J.
Gwilt, Mr. E. L. C.
Tkramullah, Mr. Muhammad.
Imam, Mr. Saiyid Haider.
JTemaiel Ali Khan, Kunwar Hajee.
* James, Sir F. E.
Jawahar Singh, Sardar Bahadur
Sardar - Sir.
Kamaluddin

Ahmed,
Ulema.

Shams-ul-

NOES—28,

Abdoola Haroon, Seth Haji Sir.

Abdul Ghani, Maulvi M; ad.

Abdullah, Mr. H. M.

Aney, Mr. M. S.

Azhar Ali, Mr. Muhammad.

Bajoria, Babu Baijnath.

Banerjea, Dr. P. N.

Chattopadhyaya, Mr.
Nath.

Deshmukh, Mr. Govind V.

Essak Sait, Mr. H. A. Sathar H.

Fazl-i-Haq Piracha, Khan Bahadur
Shaikh.

Ghiasuddin, Mr. M.

Ghulam Bhik Nairang, Syed.

Habibur Rahman, Dr.

The motion was adopted.
The Assemblv then ad

Amarendra

Lawson, Mr., C. P.

Maxwell, The Honourable Sir Regi-
nald.

Mazharul Islam, Maulvi.

Miller, Mr. C. C. ’

Muazzam Sahib
Muhammad.

Mudaliar, The ‘Honourable Diwan
Baharur Sir A. Ramaswami.

Mukharji, Mr. Basanta Kumar.

Ogilvie, Mr. C. M. G.

Oulsnam, Mr. S. H. Y.

Pillay, Mr. T. S. S.

Rahman, Lieutenant-Colonel M. A.

Raisman, The Honourable S8ir
Jeremy.

Rau, Sir Raghavendra.

Shahban, Khan  Bahadur Mian
Ghulam Xadir Muhammad.

Sheehy, Mr. J. F.

Singh, Maharaja Bahadur Ram Ran
Vijai Prasad.

Sivraj, Rao Sahib N.

Spence, 8ir George.

Thakur Singh, Captain.

Tyson, Mr. J. D.

Zafrullah Khan, The Honourable . Sir
Muhammad. :

Bahadur, Mr.

Jinnah, Mr. M. A.

Joshi, Mr. N. M.

Lalchand Navalrai, Mr.

Liagat Ali  Khan, Nawabzada
Muhammad. )

Maitra, Pandit Lakshmi Kanta.

Muhammad Ahmad Kazmi, Qazi.

Murtuza Sahib Bahadur, Maalvi
Syed.

Nauman, Mr. Muhammad.

Rafiuddin Ahmad Siddiquee, Shaikh.

Raza Ali, Sir Syed.

Siddique Ali Khan, Nawab.

Umar. Aly Shah, Mr.

Yamin Khan, Sir Muhammad.
Zafar Ali Khan, Maulana.

journed till Eleven of the Clock on Friday the
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